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BEFORE THE NATIONAL GREEN TRIBUNAL (SZ) CHENNAI (T.N.)
MEMORANDUM OF APPLICATION

(U/s.18(1) R/w. Sec-14, 15, 16 & 17 of National Green Tribunal Act 2010)
O.A. No.23 of 2021 (SZ)

Between:
SAMA Soma Narasaiah & others

...Petitioners
AND

Union of India & Others
...Respondents

COUNTER AFFIDAVIT FILED BY RESPONDENT NO.9

I, K. Thirumal Reddy, S/o. Venkat Reddy, Age 61 years, Occu:
Business, R/o. H.No.1-9-1134, Shankar Nagar, Hanmakonda,
Warangal Urban District, Telangana State, applicant herein
(Respondent No.9), having temporarily come down to Hyderabad, do

hereby solemnly affirm and state on oath as follows.

1. I respectfully submit that I am the deponent herein and I am
the Respondent No.9 in the present Original Application and as

such I know the facts of the case and hence I depose as under.

2. I respectfully submit that I have gone through the averments
and allegations made by the Applicant(s) are false and denied
which are otherwise specifically admitted herein and mere non-

denial of averments shall not be treated as admissions.

Facts of the Case of Respondent No.9:

3. I respectfully submit that originally the quarry lease for
extraction of building stone and Road Metal over an extent of
Ac.4-00 Gnts in Sy.No.1109 (Government land) at Ippagudem
village, Ghanapur Mandal, Jangaon district, Telangana State,
was granted in favour of M/s. Venkata Sai Stone Crusher vide
Deputy Director of Mines &Geology, Warangal, Telangana
State, Proc. No0.327/Q1/2010, dt.21.05.2010 (Ex.R9/1) and
the lease deed was executed by the ADM&G, Warangal,
Telangana State, vide Proc. No0.260/Q/2010, dt.09.09.2010

(Ex.R9/2).
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It is submitted that subsequently the quarry lease was
transferred to M/s. Sai Datta Stone Crusher, represented by its
Proprietor Sri Aroori Ramesh vide DDM&G, Warangal,
Telangana State, Proc. No0.327/QL/1/2010, dt.22.11.2012
(Ex.R9/3) and the lease deed was executed by the ADMG,
Warangal vide Proc.N0.3522/Q/2011, dt.07.05.2013 (Ex.R9/4)

for the unexpired period.

It is submitted that there after the said quarry lease is
transferred in my favour (Sri K. Tirumal Reddy) for unexpired
period i.e. up to 08.09.2020 and the lease deed was executed
by the ADMG, Warangal Telangana State vide
Proc.N0.9635/Q/2014, dt.27.07.2015 (Ex.R9/5).

It is respectfully submitted that upon the payment of requisite
statutory amounts, the transfer of quarry lease deed was
entered by me and I have been carrying out the quarry
operations diligently by paying all the requisite statutory
amounts to the concerned Department from time to time

without any fault.

It is respectfully submitted that as per the approved quarry
plan by the DDM&G, Warangal vide Lr.No.411/QP-
S5S/WGL/178-5-2017, in the year 2017, the estimated quantity
of mineral resource is 6,11,041 Cbm and proposed maximum
production per annum is 1,15,392 Cbm. It is submitted that I
have taken all the statutory permissions from the respective
authorities 1i.e. the District level Environment Impact
Association (DEIAA) has issued an environmental clearance
vide Order No.11/DEIAA-DEAC-JN/2016-1, dt.31.10.2017
(Ex.R9/6) and CFE order is given vide Order No.583-
WGL/TSPCB/ZO-HYD/CFE/2018-2653, dated 07.02.2018
(Ex.R9/7) and consent order for establishment by CFO vide
Order No.583-WGL/TSPCB/ZO-HYD/CFE/2018-2688, dated
14.02.2018 (Ex.R9/8) from the Pollution Control Board for the

State of Telangana.

It is respectfully submitted that before the expiry of the quarry
lease period, the application for renewal of the quarry lease is

filed within the time i.e. on 19.12.2019. Upon the same the
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10.

DDM&G, Warangal has issued notice No.327/QL-
S/WGL/2010, dt.13.03.2020 for submission of scrutinized
quarry plan, EC, CFE & CFO for considering renewal of quarry

lease.

It is respectfully submitted that accordingly the quarry plan is
submitted to DDM&G, Warangal. With regard | to the
Environment Clearance, the Application was made with SEIAA,
Telangana and the 107t Meeting of SEIAA was called on
20.03.2021 at 2-30 p.m., and our case was listed as item No.34
vide Proposal No.SIA/TG/MIN/172850/200 (MODI-EC). In the

said meeting it was categorically held that :

“the SEIIA discussed the recommendations of the SEAC in
detail. It is noted that the earlier EC dated 31.10.2017 is
valid for 5 years i.e., 30.10.2022. Hence the proposal is

returned”

It is respectfully submitted that the Minutes of meeting of
SEIIA in 107t Meeting (Ex.R9/9) held on 20.03.2021 is
submitted to the DDM&G, Warangal stating that as per the
said report the Environmental Clearance dt.31.10.2017 is valid
for a period of 5 years 30.10.2022 and the renewal of quarry
lease application is pending with the mining authorities for
kind consideration. It is submitted that since the renewal of
quarry lease application was filed by me in time, and there was
no delay in obtaining the statutory clearances, the quarry lease
application is deemed as accepted. It is further submitted that
keeping these facts into consideration with regard to the
pending application the Director of Mines & Geology,
Hyderabad, Telangana State has allowed for issuance of transit
permits to the existing lease holders whose applications are
pending for renewal which are filed within time. The said
information is also published in the website maintained by
Mines & Geology Department. Accordingly the permits are
given by the Assistant Director of Mines & Geology, Jangaon,
Telangana State to the answering Respondent and in support
of the said statement the document dt.03.04.2021 is filed
herewith as Exhibit R9/10.

.
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11.

12.

13.

14.

It is respectfully submitted that the quarry operations by the
answering Respondent is in accordance with the law and in
compliance of all the statutory permissions. It is submitted that
the answering Respondent is also having the explosive license
which is granted by the respective departments and the norms
prescribed by Director General of Mines Safety. It is submitted
that the quarry operations are being carried out diligently and

there are no deviations of any kind at any point of time.

It is respectfully submitted that the raw-material extracted
from the quarry lease is being processed through the stone
crusher unit held by M/s. Shriya Constructions, which is
established for captive consumption and it is being operated by
the wife of answering Respondent. That the finished material is
supplied for the Government works for laying the Roads to the
Contractor viz., M/s. Sai Datta Constructions, Warangal

district and I am also the Managing Partner for the same.

It is respectfully submitted that the stone crusher and hot mix
plant is established over an extent of Ac.12.22 Gnts in
Sy.No.1106, 1107 & 1108 of Ippagudem village, Station
Ghanpur Mandal, Jangaon district, Telangana and it is
adjacent to the quarry lease area. It is submitted that order of
CFE, dt.28.04.2017 (Ex.R9/11) and CFO dt.03.11.2017
(Ex.R9/12) are obtained from the pollution control Board to
run the stone crusher and hot mix plant. It is further
submitted that the Ready Mix Plant (RMC) is also under the
process of establishment by obtaining all statutory permissions
with the respective departments and it is getting delayed due to

Covid-19 pandemic.

It is respectfully submitted that the extracted mineral is
supplied to the Government contract works and in turn the
seigniorage fees to that extent of quantity consumed is
deducted from the works bills of the contractor and it is
directly credited to the Mines department. The statement of
deduction particulars of seigniorage fees 1is periodically
intimated to the ADMG and there were no deficiencies of any
kind at any point of time. |

o Gbeanely
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15.

16.

It is submitted that as per the Environmental Clearance the
permitted quantity of extraction for the mineral is 5,76,943 M3
for a period of 5 years and the answering Respondent so far

excavated the quantity of the mineral is 3,08,870 M3 only.

It is submitted that we have invested huge amount for
operating the quarry and for running the crusher unit and hot
mix plant. It is further submitted that the surrounding lands to
an extent of Ac.40-00 Gnts approximately is purchased by me
to plant the trees for the purpose of greenery. It is submitted
that the huge men and machinery is deployed to carry out the
quarry operations and thus employment is created to the

skilled and local people.

Para wise Reply:

17.

18.

It is submitted that the present application as filed by the
applicants herein is prima facie not sustainable and the
Applicants have approached this Hon’ble Forum with unclean
hands by abusing the process of law. The applicants are not
bonafide in filing this application before this Hon’ble Forum as
the averments stated herein are false and frivolous. The
application is filed with a malafide intention to extract the

money from answering Respondent.

In reply to Para-1, it is submitted that the allegations of
causing irritation, throat infection, severe cough, breathing
problem to the residents of the near by villagers in view of
quarry operation by the answering Respondent is false as there
is no supporting document filed by the applicant and hence the
allegation is baseless and frivolous. It is submitted that the
quarry operation and the blasting is carried out for extraction
of mineral is in accordance with the norms prescribed by Mines
Safety & Explosive Department and the Respondent No.9 has
got all statutory permissions to carry such operations vide
permission dt.08.03.20108 (Ex-R9/13). It is further submitted
that the Commissioner of Police, Warangal has also issued

NOC vide Letter dt.11.05.2017 (Ex.R9/14) for explosive

e Q%
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19.

20.

21.

magazine for its sister concern M/s. Shriya Constructions and
basing on that licence is granted. Hence, the allegation of the
Application is denied. It is further submitted that the respective
officials carries out the inspections periodically and at no point
of time it is brought to the knowledge of Respondent No.9 that

there were any health hazards and noise pollution.

In reply to Para-2, it is false to state that the Respondent No.9
is conducting the mining activity within the allotment area by
the mines department i.e. an extent of Ac.4-00 Hectares. As
stated supra the lease was originally granted in favour of M/s.
Venkata Sai Stone Crusher (Ex.R9/1) and subsequently the
quarry lease is transferred to M/s. Sai Datta Stone crusher
(Ex.R9/3) and in turn it is further transferred in the name of
Respondent No.9 herein on 27.07.2015 (Ex.R9/5) and the said
lease is valid up to 08.09.2020.

It is submitted that prior to the expiry of the quarry lease area,
the renewal application for the quarry lease was filed by the
Respondent No.9 within time and the said renewal application
is for active consideration of the Mines Department. It is false
to state that the Respondent No.9 is carrying out the illegal

mining and causing air pollution etc.,

In reply to Para-3 & 4, the allegation under the heading of “lack
of EC and violation of mine license” it is submitted that it is
false to state that the quarry operations are carried out by the
Respondent No.9 beyond the allotted lease area and it is
further false to state that the massive blasting is being carried
out by the Respondent No.9. It is an admitted fact that
Environmental Clearance is obtained from DEIAA on
30.10.2017 (Ex.R9/6) and it is valid up to 30.10.2022. Hence
the allegation of carrying out of the quarry operations by
Respondent No.9 without EC is absolutely false. The repeated
allegations of illegal blasting resulting in irritation, lungs and
breathing related diseases is baseless and frivolous. The
Respondent No.9 herein has taken utmost precautions by
planting the trees by purchasing 40 Acres of land to avoid the
dust pollution and to develop the green belt.

Kitbhsoun

Page 6 of 11




22.

23.

24.

In reply to Para-5 to 12, under the heading of “siting guidelines
are violated, stone crushing running without Telangana Pollution
Control Board permission”, it is submitted that none of the
averments as stated are true. It is submitted that as stated
supra the Environment Clearance is valid up to 30.10.2022
which is reconfirmed by the proceedings of the Minutes of the
meeting of SEIAA on 20.03.2021 (Ex.R9/9). It is further
submitted that CFE and CFO orders were passed by TSPCB in
favour of the Respondent No.9 vide orders dt.28.04.2017
(Ex.R9/11) and 03.11.2017 (Ex.R9/12). The renewal of quarry
lease application is in active consideration of the Mining
authorities and in pursuance of the guidelines/instructions of
the Director of Mines & Geology for the State of Telangana
which is placed on the website, the transit/dispatch permits
are issued to the quarry lease owner whose applications for
renewal of quarry lease are pending with the authorities.
Accordingly, the Res No.9 is carrying out the quarry operations
legally by obtaining transit/dispatch permits and one such
document dt.03.04.2021 (Ex.R9/10) in proof of statement filed

herewith.

It is further submitted that in order to carry out the blasting
operations the NOC was given by the Commissioner of Police,
Warangal on 11.05.2017 (Ex.R9/14) and upon the same the
explosive licence is granted and there on Director General of
Mines Safety has issued blasting permission dt.08.03.2018
(Ex.R9/13). In view of the stated facts the Res No0.9 is doing
the quarry operations in accordance with the law by obtaining
all statutory permissions as required from time to time. There
is no truth in the allegations by the applicants herein. It is
submitted that the Res No.9 is carrying out the quarry
operations and crusher unit as per the directions given by this

Hon’ble Forum vide order dt.05.07.2016 in O.A.No.3/2016.

It is submitted that the Respondent No.9 is carrying out the
quarry operations within the parameters and guidelines as per
Telangana Pollution Control Board. The operation of the stone
crusher unit is within the framework and guidelines prescribed

by Telangana State Pollution Control Board dt.07.04.2007 and
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25.

- 26.

the quarry operations are within siting guidelines for Mining
projects vide dt.15.12.2017 and 11.06.2020. As alleged by the
Applicants it is false to state that the stone crusher is situated
400 meters from the habitation and there is a noise and dust

pollution.

It is submitted that the photographs as filed by the applicants
are disputed and the Respondent No.9 herein has taken all
precautions to over come the dust and noise pollution and in
view of that the green belt over the land to an extent of 40
Acres is developed and the trees are planted surrounding the
quarry lease and crusher unit. It is submitted that around
60,000 trees are planted to avoid the noise and dust pollution
and the trees are of the height more than 7 meters. It is false to
state that wild animals are dying due to blasting conducted by
Respondent No.9. It is false to state that the sheeps and goats
are dying by eating the leaves, grass quoted with fine dust. The

photograph as shown is seriously disputed.

It is submitted that the representations claimed to have been
given to the various authorities is to put a pressure on Res
No.9 and to extract the money for unjust enrichment. It is
submitted that the resolutions of the Gram Panchayath of
Ippagudem, Kothulabad, Narsingapuram Thanda and
Ranganayakula Gudem are seriously disputed. The Respondent
No.9 herein has sought the clarification from respective gram
panchayaths about the veracity of the said resolutions filed by
the applicants by addressing the letters dt.23.10.2020
(Ex.R9/15) to the concerned gram panchayaths and in reply to
those letters it is categorically stated by the sarpanches and
village secretaries of the said gram panchayaths, the

resolutions as filed by the applicants herein are being revoked

for the reasons that they are being obtained by fraud and

misleading the gram Panchayath. The Respondent No.9 herein
takes the liberty to file the appropriate criminal cases against
the applicants for furnishing false documents and for
misleading the forums for illegal gain. This Hon’ble Forum is
humbly prayed to initiate appropriate action against the

applicants if their statements and averments are found false.
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27.

In reply to Para-13, under the heading of “grounds” it is

submitted that the grounds stated under sub-para “A” to “H”

are repeated which are already answered in the above

paragraphs. As stated supra the Respondent No.9 is not at

fault for the below stated reasons.

a.

That the quarry lease is transferred in favour of Respondent

No.9 by the mining authorities.

That the application for renewal of quarry lease is filed

within time prior to the expiry of the quarry lease.

That the Respondent No.9 has got Environmental Clearance
certificate valid up to 30.10.2022.

That CFE & CFO orders issued by TSPCB are valid and

existing.

That explosive licence is valid which is being issued after

NOC given by respective Police Commissioner.

That the blasting permission is issued by Director of Mines

and Safety.

That the transit permits are issued by the Mines
Department on consideration of valid quarry license as per

their guidelines and regulations.

That the Respondent No.9 has not carried out the quarry

operation beyond the allotted extent of quarry lease.

That the Respondent No.9 has purchased the 40 acres of
patta land adjacent to quarry lease area is developed for the
green belt and trees are planted and the trees are grown up

to more than 7 meters.

That there is no dust and noise pollution and there were no
complaints of any kind from any of the statutory authorities
except the present application before this Forum by the

applicants for the unjust enrichment.

That the Respondent No.9 is supplying the extracted

mineral for the Government works and creating employment

to many people in the locality.

Ctnewdly
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28.

29.

10

In view of the above stated facts and circumstances the
allegations as stated in the present application by the
applicants is without any substance, baseless and frivolous.
The applicants herein have approached this Hon’ble Forum
with unclean hands by suppressing the facts. The applicants
are in the habit of filing the frivolous cases to extract the illegal

money from the quarry owners.

It is submitted that the applicant herein along with others have
filed W.P.No.40816/2017 (Ex.R9/16) before the Hon’ble High
Court for the State of Telangana at Hyderabad for the very
same relief and for the cause of action and for the convenience
of this Hon’ble Forum, the prayer as sought in the said writ

petition is extracted below .

“for the reasons stated in the accompanying affidavit it is therefore
prayed that this Hon’ble Court may be pleased to issue a Writ, Order or
direction or more particularly oe in the nature of Mandamus declaring
the inaction of the Respndents in applications made by the Petitoners on
24.07.2017, 31.07.2017 and 06.09.2017 to cancel the 8t Respondent
quarry license, which is situated at Khasim Nagar, Grdm Panchayath -
Ippagudem village, Ghanapur Mandal, Jangaon district, Telangana
State, which destroying the people property of the ten villages and
destroying the air, water and sound environment by the blasting hill
and crushing stones around the clock and 365 days as illegal, arbitrary,
highly discriminated, unjust, wunfair, unlawful, unconstitutional,
irrational and mockery and also against to the Article 14, 19, 21 and
300-A of Constitution of India and also against to the provisions of the
Air Prevention and Control of Pollution Act 1981 and Air Prevention and
control of Pollution Rules, 1982 and 2008, and the Mines and Mineral
Development and Regulation Act, 1957 and the Minor Mineral
Concessional Rules, 1966 and against to a catena of Judgements of an
Apex Court and this Hon’ble Court and pass such other order or orders

may deem fit and proper in the circumstances of the case.”

It is submitted that the said fact of filing of writ petition is
suppressed by the applicant and it amounts to playing fraud
with this Hon’ble Forum and the applicants herein are
indulging in forum hunting and causing mental harassment

and torture to the Respondent No.9 herein.

(4 mmnw)_\
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30. It is submitted that the application as filed by the applicants is
barred by limitation and it is not in accordance with the rules
and hence this application is liable to be dismissed with
exemplary costs for wasting the valuable time of this Hon’ble

Forum.

It is respectfully submitted that in view of the above stated
facts and circumstances of the case this application filed by the
applicants is without any substance and hence this Hon’ble Forum is
humbly prayed to dismiss this application with exemplary costs in
the interest of justice and circumstances of the case and pass such

other order or orders may deem fit and proper in the circumstances

of the case.
Sworn and signed before me )
On this the 10t day of April, 2021 ([ H\\c«uw-'\_\
At : Hyderabad DEPONENT
Notary/Hyderabad
VERIFICATION

I, K. Thirumal Reddy, S/o. Venkat Reddy, Age 61 years, Occu:
Business, R/o. H.No.1-9-1134, Shankar Nagar, Hanmakonda,
Warangal Urban District, Telangana State, having temporarily come
down to Hyderabad, applicant herein (Respondent No.9), do hereby
verify the above stated contents are all true and correct to the best of
my knowledge and belief and hence verified on this the 10t day of
April, 2021at Hyderabad.

Place: Hyderabad \C v
Date: 10.04.2021 Deponent

Notary/Hyderabad

Counsel foY Respondent No.9
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Procgs. No. 327/Q1/2010 N Dt: -05-2010
e

Sub: - Mines and Quarries — Quarry Lease for Building Stone & Road Metal over an
extent of 4.00 Hectares in Sy.No. 1109 (Govt. Land) of Ippagudem (Vg) Station
Ghanpur (M) Warangal District in favour of M/s Venkata Sai Stone Crusher -

Granted — Orders — Issued — Reg.

Ref - 1. Application Dt: 15-01-2010 of M/s Venkata Sai Stone Crusher.
2. Lr.No.260/Q/2010 Dt: 20-05-2010 of Asst. Director of Mines & Geology,

Warangal.

* kX

ORDERS:.

In the reference 1% cited, M/s Venkata Sai Stone Crusher have applied for grant of Quarry

Lease for Building Stone & Road Metal over an extent of 4.00 Hectares in Sy.No. 1109 of

Ippagudem (Vg) Station Ghanpur (M) Warangal District for a period of 10 (Ten) years in the

office of the Asst. Director of Mines & Geology, Warangal along with relevant documents on

15-01-2010.

In the reference 2™ cited, the Asst. Director of Mines & Geolpgy, Warangal has

submitted proposals for grant of Quarry Lease in favour of applicantM stating that the applied

area was inspected, surveyed and demarcated by Royalty Inspector and Surveyor of his office

respectively.

The Royalty Inspector has reported that the applied area is a part of the hillock rising to a

s and falls east side of the hillock. The applied area constitutes undulatory

height of 60 Meter
ded by

. topograp'hy and consists of Archean Granite / Gneiss formation. The hillock-is surroun

ure activity. The rock formation of the applied area appears to be

plain lands without any agricult
face on the top. The rock formation contains

massive coarse grained texture, with barren su

essential minerals like Quartz, Plagioclase, K-feldspar etc. with mafic accessory minerals like

Biotite and Amphiboles. The rock formation is weathered and jointed on the upper surface®
The rock formation by virtue of its mineralogy, texture

followed by massive sheet formation.
.polishing and useful for ]éying Roads &

and weathered surface is not suitable for cutting and

Buildings maternial.

The Surveyor has reported that the applied area was verified with map attested by

Tahsildar concerned and found correct. The area surveyed and demarcated for 4.00 Hectares is
ne and the same for which the applicant firm have given consent.

free as there are no either existing Quarry Leases or pending app

o The demarcated area is -
available lications in the Sy.No.

. The Téhsildar, Station Ghanpur vide Lr.Ré.No. B/90/2010 Dt: 25-02-2010 has informed

that the applied area in Sy.No. 1109 is Government Land and it is non cultivable, covered with

rock and bushes and also stated that there i1s no objection for grant of Quarry Lease in favour of

applicant.
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The Asst. Director of Mines & Geology,

Warangal has further reported that the applicag}_“,pﬁ
is not having any Mineral Revenue dues to the Govt. since he is not holding any leases in the’ '
State of A.P. under Mineral Concession Rules.

in lieu of M.R.C.C. to this effect.

The applicant has submitted notarized affidavit

-In view of the above circumstances,. the Quarry Lease for Building Stone & Road Metal

over an extent of 4.00 Hectares in Sy.No. 1109 (Gouvt. Land) of Ippagudem (Vg) Station

Ghanpur (M) Warangal District is hereby granted in favour of M/s Venkata Sai Stone Crusher

for a period of 10 (Ten) years under Rule 12 (1) of APMMC rules 1966 subject to condition that
the grantee firm should compensate any losses sustained by the surrounding area farmers and
also the lease is liable for termination, if the material is found useful for any different use and

also subject to the special conditions mentioned in the appendix enclosed to this order which is

mandatory in nature and required faithful compliance.

The grantee shall pay the tollowing amounts at the time of execution of lease deed as

fixed by the Govt. and shall pay the Seigniorage fee / dead rent at the rates applicable from time
to time during the subsistence of the lease.

I. Dead-rent @ Rs. 27,500-00 per Hector per annum.

2. Seigniorage fee @ M3/MT Rs. 50 / 33 (Rupees Fifty /Thirty Three) Building
Stone & Road Metal.

3. Land assessment as per the rates fixed by the Revenue Dept, or Rs. 10/-.

4.

Security deposit: A sum equivalent to one year dead rent.

Note: The Quarry Lease now granted is liable for cancellation should. it be found that it

was grossly inequitable or was made under a mistake of fact or owing to
misrepresentation or fraud or in excess of authority.

Enclo: Appendix. Dy. Director of Mines & Geology,

> Warangal
To . ’/</<\0
M/s Venkata Sai Stone Crusher, 9\ \

Proprietor: Sri. M. Srinivas

S/o Bhikshaniaiah

R/o H.No:5-11-766,

Pochammakunta,

Hanamkonda,

Warangal District. They are requested to -

Warangal for execution of Quarry Lease dee
- By PRAD

approach the Asst. Director of Mines & Geology,
d within ninety (90) days from the date of this order

Copy submitted to the Director of Mines & Geology, Hy
Copy submitted to the Zonal Joint Director of Mines
information.
Copy to the Asst. Director of Mines & Geology, Warangal along with connected .record of
" enquiry of his office File No. 260/Q/2010. He is requested to execute the Quarry Lease
deed within the stipulated period duly collecting dead-rent and etc.

derabad for favour of information.
& Geology, Hyderabad for favour of
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ﬂf““‘(&\*@.—\\:“ GOVERNMENT OF ANDHRA PRADESH

‘OCEEDINGS OF THE ASST. D

IRECTOR OF MINES AND GEOLOGY:';WARANGAL
(Present: Sri N. Kodandar

ama Reddy, M.Sc., LL.B., Assistant Director)

Proceedings No.260 / Q / 2010 Date: ?-09-2010

Station Ghanpur (M), Warangal (DY) - Granted in :
Stone Crusher - Execution of Quarry Lease deed

Ref: 1). Deputy Director of Mines an-d Geology, Warangal Proceedings No.
327/Q1/2010, dt. 21-05-2010. :

2). Director of Mines and Geology, Hyderabad proceedings No.
37121/R6-1/2010 dated 03-09-10.

4). Letter dated 27-08-2010 of M/s. Venkata Sai Stone Crusher.

-:0:- -
Cl&/ ORDER:

=

O\ Sanction is here by accorded to M/s. Venkata Sai Stone Crusher, Proprietor:
\b Sri M. Srinivas, S/o Bhikshamaiah, H.No.5-11-766, Pochammakunta, Hanamkonda,
Warangal (Dt) to work for Building Stone and Road Metal over an extent of 4.00

Hectares in Survey No.1109 of Ippagudem (V), Station Ghanpur (M), Warangal (Dt)
for a period of 10 years from T —09-2010 to ?-/—09—2020 subject to the provision
of the A P.M.M.C. Rules, 1966'and to the specia

“conditions specified in the sanction
orders and conditions laid down in Go.Ms.No.331, Industries and Commerce

Department, dated 21-6-2000 and G.0.Ms.No.217, Industries and Commerce

Department, dt. 29-9-2004 and subsequent instructions issued by the Government in the
matter from time to time. ' :

The Lessee should maintain all the records and accounts in the forms prescribed
by the Government and submit quarterly returns in form "C" so as to reach the Director of
Mines and Geology, Hyderabad, the Deputy Director of Mines and Geologyf1 Warangal,
and the Asst. Director of Mines and Geology, Warangal not later than the 7 day of the
Succeeding quarter to which they relate. The le

ssee should errect the boundary pillars on
all sides to delineate the granted area. ’

r

_ , - e g_.../"l e e "";.__4_%___“ R
. s$st. .Directorof Mines and Geology,
\)\V ) 5 .. Warangal ;
To, £ SRR
M/s. Venkata Sai Stone Crusher, ( f

=
Prop: Sri M. Srinivas, Vi
S/o Bhikshamaiah,
H.No.5-11-766, Pochammakunta,
Hanamkonda,

Warangal

7

Copy submitted to the Director of Mines and Geology, Hyderabad for favour of information. .

Copy subrhitted to the Dy. Director of Mines and Geology, Warangal for favour of
/ - information.

p Copy submitted to the Asst. Director of Mines and Geology, (Vigilance) Mahabubabad,
' Warangal for favour of information.,

Copy to the Tahsildar, Station Ghanpur (M), Warangal (Dt), for favour of information.

N\
\,

2233223232 292322323232 39333DI32D3232122D221D3212D321233%2
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~
GOVERNMENT OF ANDHRA PRADESH
%“”PROCEEDINGS OF THE DY. DIRECTOR OF-MINES & GEOLOGY, WARANGAL
Present: Sri. K. Laxman Babu, M.Se.,
’ Deputy Director

Proegs.No.327/Q1/2010 Dt72-11-2012

Sub;Mines and Quarries — Transfer of Quarry Lease for Building Stone & Road Metal
\\‘\" o¥er an extent of 4.00 Hectares in Sy.No.1109 of Ippagudem (Vg) Station
(39\[0 *Ghanpur (M) Warangal District held by M/s Venkata Sai Stone Crusher in favour

5 R7 of M/s Sai Datha Stone Crusher — Permission — Accorded — Orders — Issued —
S o"" Reg.
~

S &J;, Ref: - 1. This office Procgs No.327/Q1/2010 Dt: 21-05-2010.

<4 - Procgs No.260/Q/2010 Dt: 09-09-2010 of ADM&G, Warangal.
- Application Dt: 15-06-2011 of M/s Venkata Sai Stone Crusher.
- LrN0.3522/Q/2011 Dt: 09-08-2011 of ADM&G. Warangal.

/
<
£

IS

In the reference 1™ cited, M/s Venkata Sai Stone Crusher was ‘granted a quarry lease for

Building Stone & Road Metal over an extent of 4.00 Hectares in Sy.No.1109 of Ippagudem (Vg)

Station Ghanpur (M) Warangal District for a period of 10 years. The quarry lease deed was

executed on 09-09-2010 and work orders were issued through the reference 2™ cited and quarry

fease will be in force up 1o 08-09-2020.

In the reference 3" cited, M/s Venkata Sai Stone Crusher has applied for permission for

33333)3333)33’)3333@,3—;;3
<,
S

transfer of their Quarry Lease in favour of M/s Sai Datha Stone Crusher for Building Stone &

Road Metal over an extent of 4.00 Hectares in Sv.No.1109 of Ippagudem (Vg) Station Ghanpur

(M) Warangal District in the office of the Asst. Director of Mines & Geology. Warangal on 15-

06-2011 along with required documents for un-expired period of lease i.e. up 16 08-09-2020.

23 20

In the reference 4™ cited. the Asst. Director of Mines & Geology, Warangal has

submitted proposals to accord permission tor transfer of quarry lease. The leased area under

transfer was inspected and-check survey conducted by the Royalty Inspector and Surveyor of his

oflice respeclively.

The Royalty Inspector has reported that the transter

apphied area is virgin area and part of

the hillock rising to a height of 60 Meters and lalls east side of the hillock. The applied area

constitutes undulatory topography and consists I Archean Granite / Gneiss formation. The

232 933

hillock is surrounded by plain lands without any agriculture activity. The rock formation of the

b

3
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applicd arca appears to be massive coarse grained texture, with barren surface on the top. The
rock i'ormzuion contains cssential minerals like Quartz. Plagioclase, K-feldspar etc. with mafic
accessory minerals like Biotite and Amphiboles. The rock formation is weathered andjointéd on
the upper surlace followed by massive sheet. formation. The rock formation by virtue of its
mincralogy. texture and weathered surface is not suitable tor cutting and polishing and useful for
laying Roads & Building material.

‘The Surveyor has reported that the leased area under transfer was verified with the lease

decd map and found correct. The lessee operated the quarry within the leased area.

" .

Sri. M. Srinivas, Proprietor of the lcssee- firm-M/s Venkata Sai Stone.Crusher has
submitted notarised affidavit Dt: 08-06-2011 stating that he is unable to conduct quarrying
operations due to financial and I;callh problems. As such. he is decided to transfer his Quarry
Lease in favour of M/s Sai Datha Stone Crusher {or un-expired period of lease. In turn, Sri.
Aroori Ramesh, Proprietor of M/s Sai Datha Stone Crusher has also submitted notarised affidavit
Dt: 08-06-2011 stating that he has no objection to und.ertake quarry lease on transfer and take up
the quarrying operations by engaging heavy machinery and also develop the quarry
syslcnmlically. for un-expired period of lease. Both the transferor and tran.sferc(:: have stated that
no speculatioﬁ is involved in transfer of Quarry Lease except Rs.2,00,000/- paid towards

expenditure incurred for the development of quarry. |

The Asst. Director of Mines & Geolozy, Warangal has also stated that lessee-M/s
Venkala Sai Stone Crusher is not in dues to the Govt. also as per MRCC Dt: 14-11-2012 issued

by this office. The wranstferee has also paid Dead Rent for the year 2012-13.

In view of the above circumstances, permission is hereby accorded to M/s Venkata Sai
Stone Crusher to transfer their Quairy Lease held for Building Stone & Road’ Metal over an
extent of 4.00 Hectares in Sy.No.1109 of Ippagudem (Vg) Station Ghanpur (M) Warangal
District in favour of M/s Sai Datha Stone Crusher for un-expired period of lease 'i.e. up to 08-09-
2020 under Rule 531 (IX) of APMMC rule. 1966 subject to condition that the grantee shall

compensate any losscs sustained-bv-the surrounding area farmers and also the lease is liable for

-

C CcCCCCCCCC-C

\
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’ termination. il quarry operations carries any cndanger
Lasasaas T .
property and if the material is found usetul tor any ditlerent use and

to the surroundings public or private

also subject to the special

conditions mentioned in the appendix ¢nclosed o this order.

2 322

. The wansferee shall pay the folowing amounts at the time of execution of lease deed as

fixed by the Govt. and shall pay the Seigniorage fee / dead rent at the rates applicable from time
to time during the subsistence of the lease.

I. Dead-rent @ Rs. 27.500-00 per Hector per annum.

2. Seigniorage fee @ M3/MT Rs. 50/ 33 (Rupees Fifty /Thirty Three) Building Stone &
Road Metal. .

3.

Land assessment as per the rates fixed by the Revenue Dept. or Rs. 10/-.
4. Security deposit: A sum equivalent to one vear dead rent.

Note: The Quarry Lease now granted is liable for cancellation should it be found that it

o~ was grossly inequitable or was made under a mistake of fact or

owing to
misrepresentation or fraud or in excess of authority.

_ |t
Dy. Dircctor of,Mfines & 'Ge
Warangal

L'yo fr‘//A
Encl: Appendix.

logy,

To ;

M/s Sat Datha Stone Crusher., . @Sﬂ‘/ " /
Proprictor: Sri. Aroori Ramesh / / \ \‘)

S/o Gattumallu. /G/(J/

R/0 H.No:1-1-374, .

NIT. Prasanthi Nagar, ’ .

Kazipet. Warangal. They are requested to approach the Asst. Director of Mines & Geology,

Warangal for execution of Quarry Lease deed within ninety (90) days from the date of this order
- By RPAD :

232 3223292222222 25

Copy to M/s Venkata Sai Stone Crusher, Prop: Sri. M. Srinivas S/o Bikshamaiah R/o H.No:
3-11-766. Pochammakunta. Fanamkonda. Warangal for information.
. Copy submitted to the Director of Mines & Geolngy. Hyderabad for favour of information,

Copy submitted to the Zonal Joint Director of Mines & Geology, Hyderabad for favour of
information. :

Copy to the Asst. Director of Mines & Geology, Warangal along with connected record of
enquiry of his otfice File No0.3522/Q/2011. He is requested to execute the Quarry Lease
deed within the stipulated period duly coliecting dead-rent and etc.

Copy to Asst. Director of Mines & Geology. Vigilance. Mahabubabad for information along
with sketeh showing the location of the quarry.

Copy to Stock File.

b B

3323323333353
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EXHIBIT- R9/74

GOVERNMENKCRARD: ESH

’3 )“{ X e .
' ,}“ “""*«‘% PROCEEDINGS OF THE ASST. ND GEOLOGY:: WARANGAL
'L{ >z (Present: Sri. nt Director)

. St .ajg/lease held by M/s. Venkata Sai
Stone Crusher, re se&%gjﬁ Sts.- Proprietor: Sri. M. Srinivas for
! Building Stone and Ro F6ver an extent of 4.00 Hectares in
-7 Sy.No.1109 of Ippagudem (V), Station Ghanpur (M), Warangal District
1 in favour of M/s. Sai Datha Stone Crusher, represented by its

N . Proprietor:Sri Aroori Ramesh for the unexpired period of 08-09-2020 -
j Work order issued - Reg. .

Ref: 1). Deputy Director of Mines and Geology, Warangal Proceedings No.
327/Q1/2010, dt. 22-11-2012. )
. 2). Letter dated 21-03-2013 from M/s:"Sai Datha Stone Crusher.
- . 3). Director of Mines and Geology, Hyderabad proceedings
. No.14130/R6-1/2013 dated 27-04-2013.

-:0:-

it ORDER:

Sanction is here by accorded for transfer of Quarry lease to M/s. Sai Datha Stone
Crusher, represented by its proprietor Sri. Aroori Ramesh, S/o. Gattumallu,-
R/o. H.No.1-1-374, NIT, Prashanthnagar, Kazipet, Warangal District to work for
Building Stone and Road Metal over an extent of 4.00 Hectares in Survey No. 1108 of
Ippagudem (V) Station Ghanpur (M), Warangal District for the unexpired period of i.e:
upto 08-09-2020 subject to the provision of the A.P.M.M.C. Rules, 1966 and the special
conditions specified in the original grant order and appendix enclosed to the grant orders
and subsequent instructions issued by the Government in the matter from time to time.

The Lessee should maintain all the records and accounts in the forms prescribed
by the Government and submit quarterly returns in form "C" so as to reach the Director of
Mines and Geology, Hyderabad, the Deputy Director of Mines and Geology, Warangal,
and the Asst. Director of Mines and Geology, Warangal not later than the 7' day of the

" succeeding quarter to which they relate. The lessee should erect the boundary pillars on
all sides to delineate the granted area. )

@ M.

Asst. Director of Mines and Geology,

Warangal
To,

M/s. Sai Datha Stone Crusher,

Proprietor Sri. Aroori Ramesh,

S/o. Gattumaliu,

R/o. H.No.1-1-374, NIT, Prashanthnagar,
Kazipet, Warangal District

Copy submitted to the Director of Mines and Geology, Hyderabad for favour of
information. | ’
Copy submitted to the Dy. Director of Mines and Geology, Warangal for favour of
information.
Copy submitted to the Asst. Director of Mines and Geology, (Vigitance) Mahabubabad
‘Warangal for favour of information.
- Copy to the Tahsildar, Station Ghar}pur (M), Warangal District for favour of information.

222232352 222323323233 223223233D2253%03 2333292233223
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EXHIBIT- R9/5h

TR
e GOVERNMENT, OF TEL &
“PROCEEDINGS OF THE ASST. BIREGTOR OF M

232> 22T I 2 (Present: Sri. M:.'.ny!a.\l__c:jas,t"M.sc.')'._ ASER

o
o
-
m

= I'_ i

gf Proceedings No.9635 / Q 7 2014% i\

Sub: Mines and Quarries — ’I."ir‘a/()‘sf'é&;\'pf- held by M/s. Sai Datta Stone

Crusher, represented by‘i{s;g CQ"ri'e't'_o'Ef‘f"Sfi-.- roori Ramesh for Building Stone
and Road Metal over an<ej _Qnﬂgsﬁ" .00 Hectares in Sy.No.1109 of
Ippagudem (V), Station Ghanpur (M), Warangal District in favour of

Sri.Kunduri Thirumal Reddy for the unexpired . period of 08-09-2020 -
Work order_issued - Reg. :

Quarryfeas

Ref: 1. Deputy Director of Mines a
1/2010, dt.25-02-2015.

" 2. Director of Mines and Geology, Hyderabad Proceedings
N0.7966/R1-1/2015, dt.06-07-2015.

nd Geology, Warangal Proceedings No.327/QL-

. -:0:-
ORDER:

of Quarry lease to Sri.Kunduri

;.’: o~ Sanction is here by accorded for transfer
ﬁr Z R/o.H.No.1—9-1134, Sahakarnagar,

Thirumal Reddy, S/o.Venkat Reddy,
Hanamkonda, Warangal District to work for Building Stone and Road Metal over
an extent of 4.00 Hectares in Survey No.1109 of Ippagudem (V), Station
Ghanpur (M), Warangal District for the unexpired period of j.e. upto -
08-09-2020 subject to the provision of the A P.M.M.C. Rules

conditions specified in the original grant ord
orders and subsequent instructions issued by the

- \P’ne to time. '
o/ z(\x)w . |
The Lessee should maintain all the records and accounts in the forms
prescribed by the Government and submit quarterly returns in. form "C" so as to
reach the Director of Mines and Geology, Hyderabad, the Deputy Director of Mines
and Geology, Warangal, and the Asst. Director of Mines and Geolbgy’, Warangal not

later than the 7 day of the succeeding quarter to which they relate. The lessee
should erect the boundary pillars on all sides to delineate the granted area.

Asst. Director of Min&s and Geology,
. Warangal
To

Sri.Kunduri Thirumal Reddy,
S/0. Venkat Reddy,
R/o.H.No.1-9-1134,
Sahakarnagar, Hanamkonda,
Warangal District.

Copy submitted to the Director of Min
i information.
t/@ submitted to the D
of information.
Copy to the Asst. Director of Mines and Geology; ¢Vigilance), Mahabubabad,

Warangal for favour.of information.

Copy to the Tahsildar, Station Ghanpur (M), Warangal District for favour of
infor.mation.

es and Geology, Hyderabad for favour of

y. Director of Mines and Geology, Warangal for favour

3233273233232
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DESP,\ T

ZXTDIN-
PROCEEDINGS OF THE D

Procgs.No.327/Q1/2010

Vide No .,

ORDERS:

Building Stone & Road Metal over an extent 0

Staiion Ghanpur (M) Warangal District for a period of 10 years.

GO

Transfer of Quarry Lease for Building Stone & Road Metal
s in Sy.No.1109 of Ippagudem (Vg) Station
by M/s Sai Datha Stone Crusher in favour of
ission — Accorded — Orders — Issued — Reg.

Sub: - Mines and Quarries —
over .an extent of 4.00° Hectare
Ghanpur (M) Warangal District held
Sri. Kunduri Thirumal Reddy — Perm

Dt: 21-05-2010.

Ref: - 1. This office Procgs No0.327/Q1/2010
10 of ADM&G, Warangal.

2. Procgs No.260/Q/2010 Dt 09-09-20
3. This office Procgs No0.327/Q1/2010 Dt 22-11-2012. L
4. Procgs No0.3522/Q/2011 Dt 07-65-2013 of ADM&G, Warangil. -
5. Application Dt 17-12-2014 of M/s Sai Datha Stone Crusher.

6. Lr.N0.9635/Q/2014 Dt: 07-02-2015 of ADM&G. Warangal.

% *k k

In the reference 1% cited, M/s Venkata Sai Stone Crusher was granted a quarry lease for

£ 4.00 Hectares in Sy.No.1109 of Ippagudem (V¢)
The quarry lease deed was

exceuted on 09-09-2010 and work orders were issued through the reference 2" ¢ited and quarry
g q >

lease will be in force up to 08-09-2020.

he reference 3“f cited, the quarry lease was transferred in favour

Subsequently, through' t
lease i.c., upto 08-09-2020. The

of M/s Sai Datha Stone Crusher for un-expired of quarry

ranster of quarry lease deed was executed on 07-05-2013 vide procgs 4™ cited.

. 2eNt
: ivosfl) =
In the reference 5™ cited, M/s Sai Datha Stone Crusher\ has applied for permission for
transter of their Quarry Lease in favour of Sti--Kunduri-Thirumal Reddy for Building.Stone &
Road Metal over an extent of 4 00 Hectares in Sy.No.1109 of Ippagudem (V) Station Ghanpur

(M) Warangal District in the office of the Asst. Director of Mines & Geology. Warangal on 17-
9-2020.

12-2014 along with required documents for un-expired period of lease i.e. up 10 08-0

In the reference 6" cited, the Asst. Director of Mines & Geology. Warangal has
submitted proposals to accord permission for transfer ot quarry lease. The leased area under

wansfer was inspected and-eheck survey conducted by the Technical Assistant and Surveyor of

his office respectively.
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The Technical Assistant has reported that the transfer applied area is virgin area anCidash.
of the hillock rising to a height of 60 Meters and falls east side of the hillock and extended in

NW-SE direction. The applied area constitutes undulatory topography and consists of Archean

Granite / Gneiss formation contains essential minerals like Quartz, Plagioclase, K-feldspar etc.

with mafic-accessory minerals. like Biotite and Amphiboles. The rock formation is weathered
and jointed on the upper surface followed by massive sheet formation. The rock formation by
virtue of ils.mineralogy, texture and weathered surface is not suitable for cutting and polishing
and useful for laying Roads & Building materialc. — Y}:Cou,\;wotvﬂ’@/d o —
N RL -at agpled '

The Surveyor has reported that the leased area under transfer was verified with the lease

deed map and found correct. The lessee not started the quarrying operations the leased area.

Sri. Aroori Ramesh, Proprietor of the lessee firm-M/s Sai Datha Stone Crusher has

submitted notarised affidavit Dt: 17-12-2014 stating that he is unable to conduct quarrying

operations ‘due to financial and health problems. As such, he is decided to transfer his Quarry
Leasc in favour of Sri. Kunduri Thirumal Reddy for un-expired period of lease. In turn. Sri.
Kunduri Thirumal Reddy has also submitted notarised affidavit Dt: 17-12-2014 stating that he
has no objection to andertake quarry lease on transfer and-take up the quarrying operations by
engaging heavy machinery and also develop the quarry systematically for un-expired period of
lease. Both the transferor and transferee have stated that no spéculaiion is involved in transfer of

Quarry Lease except Rs.1,00,000/- paid towards expenditure incurred for the development, of
quarry.
The Asst. Director of Mines & Geology, Warangal has also stated that lessee-M/s Sai

Datha Store Crusher is not in dues to the Govt. also as per MRCC Dt: 21-02-2015 issued by this

office. The transferee has also paid Dead Rent for the year 2014-15.

Further, the transferee-Sri. Kunduru Thirumal Reddy is also holding a quarry lease for
_Building Stone & Road Metal over an extent of 5.00 Hectares in Sy.No.435 of Shyampet (Vg &
M) Warangal District. The applicant is not having any dues to the Government in respect of this

Quarry Lease as omr date as per MRCC Dt: -02-2015 issued by this office. The lessee has also

paid Dead Rent for the year 2014-15.

Forw 9 Q/J
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_ m’% In view of the above circumstances, permission is hereby accorded to Mls Sai Datha

Stone Crusher its Proprietor of Sri. Aroori Ramesh to transfer their Quarry Lease held for

Building Stone & Road Metal over an extent of 4.00 Hectares in Sy.No.1109 of Ippagudem (Vg)

Station Ghanpur (M) Warangal District in favour of Sri. Kunduri Thirumal Reddy for un-expired

perfod of lease i.e. up to 08-09-2020 under Rule 31 (IX) of APMMC rule, 1966 subject to
condition that the grantee shall compensate any losses sustained by the surrounding area tarmers-
and also the lease is liable for termination, if quarry operations carries any endanger to the

surroundings public or private’property and if the material is found useful for any different use

-

and also subject to the special conditions mentioned in the appendix enclosed to this order.

The transferee shall pay the following amounts at the time of execution of lease deed as
fixed by the Govt. and shall pay the Seigniorage fee / dead rent at the rates applicable from time
to time during the subsistence of the lease. .

I. Dead-rent @ Rs. 27,500-00 per Hector per annum.

2. Seigniorage fee @ M3/MT Rs 50/ 33 (Rupees Fifty /Thirty Three) Building Stone &
Road Metal.

3. Land assessment as per the rates fixed by the Revenue Dept, or Rs. 10/-.

4. Security deposit: A sum equivalent to one year dead rent.

Note: The Quarry Lease now granted is liable for cancellation should it be found that it
was grossly inequitablc or was made under a mistake of fact or owing 1o
misrepresentation or fraud-or in excess of authority.

o aols

Encl: Appendix. : Dy. Director of” logy,

. \P/ '\Varnngal
To ’ 9; id .

Sri. Kundun Thirumal Reddy,
Proprietor: Sri. Aroori Ramesh

. S/o Gattumallu,

R/o0 H.No:1-1-374,
NIT, Prasanthi Nagar,

. Kazipet, Warangal. .They._are requested. to.approach. the. Asst.-Director of Mines & Geology.

Warangal for execution of Quarry Lease deed within ninety (90) days from the date of this order

— By RPAD

Copy to M/s Sai Datha Stone Crusher, Proprietor: Sri. Aroori Ramesh S/o Gattumallu R/o H.No:
1-1-374, NIT, Prasanthi Nagar, Kazipet, Warangal District for information.

Copy submitted to the Director of Mines & Geology, Hyderabad for favour of information.

Copy submitted to the Zonal Joint Director of Mines & Geology, Hyderabad for favour of
information.

Copy to the Asst. Director of Mines & Geology, Warangal along with connected record of
enquiry of his office File No.9635/Q/2014. -He is requested to execute the Quarry Lease
deed within the stipulated period duly collecting dead-rent and etc.

Copy to Asst. Director of Mines & Geology, Vigilance, Mahabubabad for information alony -
with sketch showing the location of the quarry.

Copy to Stock File.
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EXHIBIT- R9/6

, Government of Telangana
Dlstrlct Level Environment Impact Assessment Authority (DEIAA),

Jangaon
OrderNo.11/DEIAA-DEAC—JN/2016-1 Date: 31-10-2017
' -

Sub:DEIAA, Jangaon - Quarrying of Building Stone & Road Metal of
Sri.K.Thirumal Reddy over an extent of 4.00 Hectares in Sy. No.
1109 of Ippagudem Vg, Station Ghanpur Mdl, Jangaon District —
Environmental Clearance - Issued — Reg.

Rei: 1. S.0.141 (E) from MOoEF&CC Notification issued by Gol Gazette

No.125, Dt:15.01.2016.
. 5.0.190 (E) from MoOEF&CC Notification issued by Gol Gazette
No.166, Dt:20.01.2016.
. The Hon’ble National Green Tribunal orders Dt:16.03.2016.
. Application of Sri.K.Thirumal Reddy Dt: 18.01.2017.
.-Constitution of DEIAA & DEAC on 24-07-2017.
Mmuets of Meeting of DEAC, Dt: 22.08.2017.

*****
The proposal submitted by Sri.K.Thirumal Reddy in Sy. No.

1109 of Ippagudem Vg, Station Ghanpur Mdl, Jangaon District over an
extent of 4.00 Hectares seeking Environmental: Clearance has been
examined; subsequent the field inspection by Committee members and the
same was deliberated in detail by all members of the committee.

oA N

1. It is observed that the nearest human habitation viz., Kashim Nagar
H/o Ippagudem village -exists at a distance above 1.0 km from the
quarry lease area.

II. The Building Stone & Road Metal in the quarry lease area is exposed
on the surface. Hence, it is proposed to mine the boulders/sheet by
opén cast fully mechanized methods, bench of 6 Mts height will be
developed.;

The separation of rocks mass from the mother rock will be carried
out by drillfng and blasting. The blasting method shall be adopted to
control dust emissions. Delay detonators and shock tube initiation
system for controlled blasting . shall be used so as to reduce
vibrations and dust. The fragmented rock mass will be crushed in
the crusher for obtaining the required size of 40mm, 20mm, 10mm
.and boulders generated will be used directly or first sized by rock
breaker and then used depending on its size. It is reported that the
life of the quarry is estimated as 5.29 years. The total Quarry lease
area is 4.00 Hectares.

The Geo-Co-ordinates of the proposed Building Stone & Road Metal
Quarry areireported as hereunder:

17° 43’ 23.8” N X 79°22’17.1”
17°437 20.2”" N X 79° 22’ 15.9”
17° 43’ 23.5” N X 79° 22’ 05.3"
17°43’27.5”" N X 79° 22’ 06.4"

pwr\u-a
mmmMmm

"~

A}

~
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III. The propoéal has been examined and processed in accordance with

e1OW THMXFo06 and its amendment in S.0 141 (E) dated
15.01.2015 MoEF &CC thereof. The District Level Expert Appraisal
Committee (DEAC) examined the proposal submitted by the

proponent.

IV. The project is exempted from the process of public hearing as the
mining lease area is less than 5.000 Hectares in accordance with
the guidelines information furnished, presentation made by the
proponent and the consultant Sri. Sanjay Kumar, R.Q.P the
Committee considered the project proposal and recommended for
issue of Environmental Clearance, subject to terms and conditions

suggestedias under:

1. Regular spraying of water by the sprinkling system on haul roads and
retaining wall within the premises.

Wet drilling arrangement will be provided to the drill machines for dust
suppression.

Timely maintenance of vehicles to minimize air pollution due to
movement of vehicles.

4. Dust masks for employees shall be provided.

5. Mining operations will be carried out during day time only.

N

w

Terms and conditions for issuance of Environmental clearance
A. Specific Conditions: '
a) Air Pollution:

i. The blasting method shall be adopted to control dust emissions. Delay
detonators and shock tube “initiation system for controlled blasting
shall be used so as to reduce vibrations and dust. :

ii. Greenbelt should be developed along the boundary of Quarry lease
area with tall growing trees, with the native species in qqnsultation with

the local DFO/ Agriculture Department.

_iii. Fugitive dust emissions from all the sources should be controlled
regularly. Water spraying arrangement on haul road, loading and
unloading and at transfer points should be provided and properly
maintained.

iv.The pr‘oponeni: éhall take appropriate measures to ensure that the GLC
shall comply with the revised NAAQ norms notified by MoOE&F, GI on
16.11.2009 or the state forest department. :

v. The following measures are to be implemented to reduce air poliution
during transportation of mineral:- :

. Roads shall be graded to mitigate the dust emission. ,
« Water shall be sprinkled at regular interval on the main haul
road and other service roads by water sprinklers to suppress

dust.

vi. Usage of any kind of explosive ~or tha purpose of Quarrying or any
other purpose in the quarry or iease is strictly not iecommended.

cccececececceeccecececececcececececececceeececeeccect
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b) Nonse Pollutlon

. The following measures are to be implemented  to reduce Noise
pollutlon -

« Proper and regular maintenance of vehicles and other
equipment. -

» Limiting time exposure of workers to excessive noise.

» The workers employed shall be provided with protection
equipment and earmuffs etc.,

« Speed of trucks entering of léaving the quarry is to be limited
to moderate speed of 25 kmph to prevent undue noise from
empty trucks.

» .Blasting operations will be carried out only during day times.

e Green belt of 7.5 Mts width shall be developed to mitigate
propagation of noice.

il. Measures should be taken to comply with the provisions laid under
Noise Pollution (Regulation and Control) (Amendment) Rules 2010; Dt:
11.01.2010 .issued by the MOE&F, GOI to control noise to the
prescribed levels. Workers engaged in operation of HEMM, etc should

be provided with ear plugs/muffs.
Water Pollution:-

i. The source of water for the quarry is Ground water. Total water
requirement - will be utilized for- purposes of dust suppression,
development of green belt and other domestic/drinking water purposes.
Waste water generated from the domestic section is to be disposed into
septic tank followed by soak pit. :

ii. Garland drain and situation ponds of appropriate size should be
constructed for the working pit to arrest flow of silt and sediment. The

. water so collected should be utilized for watering the mine area, roads,
green belt development etc., The drains should be regularly de-silted,
particularly after monsoon, and maintained properly.

Regular monitoring of ground water level and quality should be carried’
out by establishing a network of existing wells by the project proponent
in and around project area in consultation with Deputy Director, GWD,

Jangaon. Data thus collected should be sent at regular intervals to
MoEF, Deputy Director, Ground water department, Jangaon. and Central
Ground water Board, Southern region, Hyderabad.

iv. Suitable conservation measures to augment groundwater resources in

the area shall be planned and implemeénted in consultation with Deputy
Director, Ground Water Department, Jangaon. Suitable measures
should be taken for rainwater harvesting.

v. Permission from the competent District authority of Ground water
department, Jangaon, should be obtamed for drawl of ground water, if

any, required for this project.
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d) Solid Waste:

i. Rock Boulders, if any, shall be stacked properly with proper slope with,

adequate measures and should be used for plantation purpose.
ii. The following measures are to be adopted in control erosion of dumps:-

+ Retention/tow walls shall be prowded at the foot of the
dumps.

« Worked out slopes are to be stabilized by plantmg approprnate
shrub/grass species on the slopes.

iii. Waste oils, used oils generated from the EM machines, quarrying
operations, if any, shall be disposed as per the Hazardous Wastes
(Management, Handling. and trans boundary movement)- Rules. 2008
and its amendments thereof the recyclers authorized by TSPCB.

B. Other Mandatory Conditions:

i. Environmental protection measures proposed in the Enviroﬁmment

management plan submitted by the Proposed by th‘_‘e proponent ?re .

to be implemented in true spirit.

ii. This order is valid for a period of five (5) years or the expiry
date of Quarry lease period issued by the Government of T.S.,
whichever " is earlier, subject to a maximum excavated
Building Stone & Road Metal to a quantity of 5,776,943 cublc
meters. :

iii. "Consent for Establishment" & “Consent for Operation"” shall be
obtained from Telangana State.Pollution Control Board under Air and
Water Act to carry on Quarrying. '

vi. The total quantity of Building Stone & Road Metal'to be excavated in
no case should exceed more than 5,76,943 cubic meters.

v. Mining or quarrying activity as far as possible should be confined to
surface only and the operation if extended below ground level, should
not below three (3) meters below ground level and in no case should
interfere with the ground water table.

vi. After excavation of required quantity from the lease area, the quarry
should be closed in accordance with mine closure plan and pits
excavated thus should be refilled and the land should be rectaimed
and made fit for agriculture purposes. The department of Mines, the
leasing authority, should ensure mine closure.

vii. No visible scar or open pit should be seen on the surface after closure
of mine.

_viii. No change in Quarrying/Mining technology and scope of working
should be made without prior approval of the DEIAA, Jangaon further
expansion or modifications in the. mine shall be carried out without
prior approval of the DEIAA Jangaon / MoE&F and CC Gol, New
Delhi, as applicable.

C('€€(((CC.€€(((ﬁ((((”C(‘C(’C'C"'C"(;(th(Cté.gﬁ@('
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ix. The half-yearly compliance reports in respect of the terms and
conditions’ stipulated in this order & monitoring reports shall be
uploaded in the website of the project periodically. It shall
simultaneously be submitted in hard and soft copies to the DEIAA
and Ministry's Regional office, Chennai on 1st June and 1st December

of each calendar year.

x. Officials from the DEIAA or DEAC -or officers of MoOE&F would be
- monitoring the implementation of environmental safeguards should
be given full co-operation, facilities and documents/data by the
project proponents during their inspection. A complete set of all the
documents shall be submitted to the CCF, Regional Office to MOE&F
and CC, Chennai. : ’ ' ‘

xi. = For ambient air quality, monitoring stations should be established in
the core zone as well as in the buffer zone. Location of the stations
- should be decided based on the meteorological data, topographical
' features and environmentally and ecologically sensitive: targets and
frequency of monitoring should be undertaken in consultation with
the State Pollution Board once in six months.

xii. Data on ambient air quality should be regularly submitted to- the
Ministry including its Regional Office located at Chennai and the State
Pollution Control Board / Central Pollution Control Board once in six

months. '

xiii.? Personnel working in dusty areas should wear protective respiratory
: devices and they should also be provided with adequate training and
- information on safety and health aspects.

xiv. The project proponent shall ensure that no natural watercourse’
and/or water resources shall be obstructed due to any mining/
- Quarrying operation. Necessary safeguard measures to protect the
' first order streams, if any, originating from the- mine/Quarry lease

. shall be taken.

XV. XVi. Occubational health surveillance program of the workers should
~ be undertaken periodically to observe any contractions due to
. exposure to dust and take corrective measures, if needed.

xvii.A separate envirohmental management cell with suitable qualified
personnel should be set-up under the control of.a Senior Executive,
who will report directly to the Head of the Organization.

«<viii.The funds earmarked for environmental protection measures (5% of
Capital cost ) should be kept in separate account and should not be
diverted for other purpose Year wise expenditure should be reported
to the Ministry and its Regional Office located at Chennai. :

xix. The project proponent shall submit the copies of the environmental
clearance to the Heads of local bodies, Panchayats and Municipal
Bodies in addition.to the relevant offices of the Government who in
turn has to display the same for 30 days from the date of receipt.
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The project authorities should advertise at least in two _local

newspapers widely circulated, one of which shall be in the vernacular
language of the locality concerned, within 7 days of the issue of the
clearance letter informing that the project has been accorded
environmental clearance and a copy of the clearance letter is
available with the State Pollution Control Board and SEIAA, T.S. '

authority may alter/modify the
dition in the interest of

XX.

xxi. The DEIAA or any other competent
above conditions or stipulate any further con

environment protection.
hall obtain all other mandatory clearances from

€CCcCce¢(

- xxii.The proponent siq
respective departments. .
the factual data or failure to comply with any of the

in withdrawal of these
ent

xxiii.Concealing
conditions mentioned- above may result
clearances and attract action under the provisions of Environm

(Protection) Act. 1986.

xxiv.The DEIAA may revoke or suspend'the order, if implementation of
any of the above conditions is not satisfactory. The DEIAA reserves
the right to alter/modify the above conditions or stipulate any further
condition in the interest of environment protection.

xxv:The above conditions will be enforced inter-alia, under the provisions
of the Water (Prevention & Control of Pollution)'Act‘. 1974, the Air
(Prevention & Control of Pollution) Act, 1981, the Environment
(Protection) Act. 1986 and the Public Liability Insurance Act. 1991
along with their amendments and rules.

DISTRICT COLLECTOR
& CHAIRPERSON OF
DEIAA, JANGAON

* i M —‘ . - )\ [ \ f, ) i P )
i *1\?}“}" L %hnb 7 (el
RDO & MEMBER RO, TSPCB, WGL & orcalib

SECRETARY OF EXPERT MEMBER OF DEIA.
DEIAA, JANGAON DEIAA, JANGAON -

To. _

Sri.K.Thirumal Reddy,

H.No. 1-9-1134,
Sahakaranagar,

Hanmakonda, Warangal Urban.
Cell: 9701817469 (T.S.)

Copy to:

The Chairman, DEAC, Jangaon, for information.

The Member Secretary, DEIAA for information.

The EE, PCB, lJangaon for information.

The Regional officer, MOEF & CC, Gol, Chennai for information.
The Secretary cell, MoEF & CCf, Gol, New Delhi for information.

Ui A Wi
CCCECCC CCCeeeceeecececceeceeceeecc
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EXHIBIT- R9/7

B 'R .
- ¢ L / ¢
© e TELANGANA STATE POLLUTION CONTROL BOARD '
o b ZONAL OFFICE: HYDERABAD
‘YT 4 S
NI/ 4

H.No0.6-3-1219, Sy.No.TS No.1 Part,
Block - C, Ward No.91,

Near Country Club, Uma Nagar,
Begumpet, Hyderabad

Email: jcee-zhyd-tspcb@telangana.gov.in

R. Ravinder Reddy
Joint Chief Environmental Engineer

29392992 232229 9233037225232 02132222MD0732MO0@m%D

BY REGD. POST WITH ACK. DUE
CONSENT ORDER FOR ESTABLISHMENT — RED CATEGORY

Order No.583 ~-WGL/TSPCB/ZO-HYD/CFE/2018 - 2-G €% Date: 07.02.2018

Sub: TSPCB - ZOH - CONSENT FOR ESTABLISHMENT (CFE) — M/s. Sri. K.
Thirumal Reddy (4.0 Ha. Building Stone & Road Metal Quarry) , Sy.No.
1109, Ippagudem (V), Station Ghanpur (M), Jangaon District - Consent for
Establishment of the Board under Sec.25 of Water (Prevention and Control of
Pollution) Act, 1974 and under Sec.21 of Air (Prevention and Control of
Pollution) Act, 1981 — Issued — Reg.

Ref: 1. Industry’s CFE application received through TSOCMMS on 29.12.2017 at
TSPCB, RO, Warangal.
2. TSPCB, RO, Warangal verification report date 17.01.2018, received by Zonal
Office, Hyderabad on 19.12.2017.
3. CFE Committee meeting held on 23.01.2018 at TSPCB, Zonal Office,
Hyderabad.

* ok ok

1. In the reference cited, an application was submitted to the Board seeking Consent for
Establishment (CFE) to carry out Building Stone & Road Metal mining activity over an
extent of 4.0 Ha as mentioned below, with-a proposed project cost of Rs. 40.00 Lakhs (In
words Forty Lakhs only).

SLNo. Product & Capacity

1. : Mining of Building Stone & Road Metal — 115388.6 m°/annum
(Over an extent of 4.0 Ha)

2. As per the application, the above activity is to be located Sy.No. 1109, Ippagudem V),
Station Ghanpur (M), Jangaon District.

3.  The above site was inspected by the Environmental Engineer & Assistant Environmental
Engineer, T.S. Pollution Control Board, Regional Office, Warangal on 29.12.2017 and
found that the industry is surrounded by East: Own lands followed by dry agricultural lands;
West: Hillock; South: Hillock; North: Own lands followed by dry agricultural lands.

4. The Board, after careful scrutiny of the application, verification report of Regional Officer,
Warangal and recommendation by the CFE Committee meeting held on 23.01.2018 at
TSPCB, Zonal Office, Hyderabad, hereby issues CONSENT FOR ESTABLISHMENT to
the industry, under Section 25 of Water (Prevention and Control of Pollution) Act, 1974
and under Section 21 of Air (Prevention and Control of Pollution) Act, 1981 and the rules
made there under. This Order is issued to manufacture the products mentioned at para (1)
only.

S
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5. This Consent Order now issued is subject to the cond_’i{i}% ch;Wchedule ‘A’ and v /
Schedule 'B'. = )
6.  This order is issued from pollution control point of view only. Zoning and other regulations g
are not considered. v
WLET Sl ()
OINT CHIEF ENVIRONMENTAL ENGINEE
w
Encl: Schedules “A & B”.
' ' w
To
v

Sri. K. Thirumal Reddy
H.No.1-9-1134,
Sahakaranagar,
Hanmakonda,
Warangal Urban.

CcC¢C Cc¢CccC CcCC ¢CCCCCCCCCCCCCCCC




e ®

28

r‘\ 9 2 9 9 3 9 9 9 9 9 9 9 9 9 9 9 99 9D I I N I I OIS

[¥%)

10.

11.

o
S

14.

o
LA

16.

31

SCHEDULE - A

Separate meters with necessary pipe-line shall be provided for assessing the quantity of water
used for each of the purposes mentioned below.

a. Industrial cooling.
b. Domestic purposes.
¢. Processing whereby water gets polluted and pollutants are easily bio-degradable.

The industry shall provide a minimum stack height (H) to the DG sets as per the following
formula.

H=h+0.2 SQRT (KVA)
KVA =Total generation capacity, h = Height of building where DG Set is installed.

The generator shall be installed in a closed area with a silencer and suitable noise absorption
systems. The ambient noise level shall not exceed 75 dB(A) during day time and 70 dB(A)
during night time measured from a distance of Smtrs from the DG Set.

The .industry shall install and commission appropriate control and ventilation system for
controlling the air pollution.

The industry shall take appropriate measures to ensure that the ground level concentrations
shall comply with revised National Ambient Quality Norms notified by MoE&F, Gol on
16.11.2009.

Floor washing shall be admitted into the effluent collection system only and shall not be
allowed to find their way in storm drains or open areas. The applicant shall maintain good
house keeping both within the factory and in the premises. All pipe valves, sewers, and
drains shall be leak proof.

The solid waste arising in the premises shall be properly collected and disposed off.
There shall not be any perceptible odour outside the industry’s premises.

All the rules and regulations notified by Ministry of Environment and Forests, Govt. of India
in respect of noise pollution control measures shall be followed to avoid nuisance to public.

The proponent shall take measures to comply with the provisions laid down under Noise
pollution (Regulation and Control) Amendment Rules, 2010 dated 11.01.2010 issued by
MoE&F, Gol to control the noise to the prescribed levels.

The applicant shall obtain Consents for operation regularly from TSPCB, as required Under
Sec. 25/26 of the Water (P&C of P) Act, 1974 and Under Sec. 21/22 of the Air (P&C of P)
Act, 1981, for operation of the industry, before starting trial production. The Consent for
Operation will be accorded only after ensuring compliance of all the conditions stipulated in
this order. :

The applicant shall comply with and carryout conditions issued by the Board in this consent
order scrupulously. The applicant is liable for legal action as per the provisions of the
relevant Acts in case of non-compliance of any conditions of the consent order.

. Notwithstanding anything contained in this conditional letter or coﬁsent,. the Board hereby

reserves its right and power Under Sec. 27(2) of Water (Prevention and Control of Pollution)
Act, 1974 and Under Sec.21 (4) of Air (Prevention and Control of Pollution) Act, 1981 to
review any or all the conditions imposed herein and to make such alternation as deemed fit
and stipulate any additional conditions for the purpose of the Act by the Board.

The applicant shall exhibit the consent of the Board in the factory premises at a conspicuous
place for the information of the inspecting officers of different departments.

Telangana State Pollution Control Board reserves the right to review, impose additional
condition or conditions, revoke, change or alter the terms and conditions of this Order. Also
the Board reserves the right to withdraw the CFE without any prejudice/ notice on receiving
any complaints by the Board regarding Environmental Pollution problems caused by the

industry.

The industry is liable to pay compensation for any environmental damage caused by it, as
fixed by the Collector and District Magistrate as civil liability.
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Rain Water Harvesting (RWH) structure (s) shall be established on the plant site so that the
ground water is recharged by the storm water. '

The industry shall comply with Rules & Regulations notified by Ministry of Law and Justice,
Govt. of India, regarding the Public Liability Insurance Act, 1991.

Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from
the date on which the order is communicated to him, prefer an appeal as per Andhra Pradesh
Water rules, 1976 and Air Rules 1982, to such authority (herein after referred to as the
Appellate Authority) constituted under Section 28 of the Water (prevention and Control of
Pollution) Act, 1974 and Section 31 of the Air (Prevention and Control of Pollution) Act,
1981.

SCHEDULE - B
This order is valid for a period of 5 years from the date of issue.

The industry shall report progress on implementation of the project to this office and
Telangana State Pollution Control Board, Regional Office, Warangal regularly.

The industry shall carry out semi-mechanized open cast mining and shall carryout mining of
building stone & road metal & gravel in an area of 4.0 Ha only.

After breaking the mineral into required size by drilling and blasting, it shall be directly
loaded into the trucks.

The industry shall adopt wet drilling method to control dust emissions. Delay detonators and
shock tube initiation system for blasting shall be used so as to reduce vibration and dust.

Fugitive dust emissions from all the sources should be controlled regularly. The industry
shall provide water spraying arrangement on haul roads, loading and unloading and at
transfer points for dust suppressions.

The crusher and screened ore shall be directly transported to the consumers. No beneficiation
shall be done at the mining site.

The industry shall provide water spraying arrangement on haul roads, loading & unloading
and at transfer points for dust suppressions.

The industry shall take appropriate measures to ensure that the ground level concentrations
shall comply with revised National Ambient Quality Norms notified by MoE&F, Gol on

dt.16.11.2009.

The industry shall scrupulously comply with conditions stipulated by the DEIAA, (District
level Environment Impact Assessment Authority) in the Environmental Clearance order

dated 31.10.2017.

The source of water is Borewell and the maximum permitted water consumption shall not

“exceed the following quantities.
S. No. Purpose Total Consumption (KLD)
1. Wet Drilling 1.6 KLD
2, Dust suppression 1.0 KLD
3. Green belt development 2.4 KLD
4. : : Domestic 1.0 KLD
Total 6.0 KLD

12. The maximum waste water generation (KLD) shall not exceed the following:

S. No. Wastewater generation Total generation (KLD)
1. Domestic 0.8 KLD
Total: 0.8 KLLD
Effluent source Standards to be Mode of final disposal
complied
Domestic (0.8 KLLD) --- Septic tank followed by soak pit.

233233232333 372323232332333233323332333)31313)>3H%
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The proponent shall comply with the following for controlling air pollution.

S. No. Details of Stack Stack 1
a) Attached to DG Set
b) Capacity 125 KVA
c) Fuel Liquid (Diesel)
d) Stack height from GL H=h+0.2 (KVA)?»

H = height of the stack from GL in mtrs.
h = height of the building where DG set is
installed, in mtrs.

e) Details of Air Silencer with Acoustic Enclosure.
Pollution  Control
Equipment

f) Standards to be complied i SPM — 115 mg/Nm’®

The industry shall implement the following measures to reduce the air pollution during
transportation of the mineral.

Road shall be graded to mitigate the dust emissions.
Overfilling of tippers and consequent spillage on the roads shall be avoided. The
trucks shall be covered with tarpaulin.

e Water shall be sprinkled at regular interval on the main haul roads and other service
roads to suppress the dust.

The industry shall implement the following measures to reduce the noise pollution.

The proper and regular maintenance of the vehicles and other equipment.
Limiting time exposure of workers to the excessive noise. Worker employed shall
be provided with protection equipment and ear muffs.

e Speed of the trucks entering or leaving the mine is to be limited to the moderate
speed of 25 KMPH to prevent undue noise from empty trucks.

The industry sﬁall take measures to comply with the provisions laid down under Noise
pollution (Regulation and Control) Amendment Rules, 2010 dated 11.01.2010 issued by
MoE&F, Gol to control the noise to the prescribed levels.

The industry shall provide ear plugs / muffs for the workers engaged in the operations of
HEMM, etc.,

The industry shall construct garland drain and siltation ponds of appropriate size for the
working pit to arrest the flow of silt and sediments. The water so collected shall be utilized
for watering the mine area, roads, green belt development, etc., The drains shall be regularly
de-silted particularly after monsoon and maintain properly.

The Solid wastes generated shall not exceed the following breakup quantities:

S. No. Solid Waste Hazardous / as defined Method of Disposal
generation under HWM Rules, 2016

The industry shall collect solid waste i.e., overburden (top soil and rock waste) properly. The
topsoil shall be stacked properly with proper slope with adequate measures and should be
used for plantation purpose.

The rock waste shall be dumped in the dump yard in the quarry lease area and the industry
shall not dump the overburden soil outside the quarry lease area, under no circumstances.
The Board is constrained to revoke the CFE issued by the Board in case overburden soil is
dumped outside and also if complaints were received from the surroundings without any
further notice. ‘

The industry shall adopt the following measures to control erosion of dumps:

» Retention/toe walls shall be provided at the foot of the dumps.
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9 e Worked out slopes are to be stabilized by planting appropriate shrub / grass species D
on the slop,esr 5

23. Suitable conservation measures to augment ground water resources in-the area shall be P

planned and implemented in consultation with Regional Director, CGWB, Southern Region, - s

Hyderabad. Suitable measures shall be taken for rainwater harvesting. @

24. No change in mining technology and scope of working should be made without prior @

~ approval from the Board. No further expansion or modification in the mine shall be carried ’

out without prior approval from the Board. o

25. The industry shall take measures for refilling of the mine with ash, overburden waste and the

mine shall be brought to the original condition. 4

26. The industry shall stack the top soil properly with proper slope with adequate measures. »

27. The industry shall develop 33% of the total area as thick green belt all along the boundary of P

the unit and also in the vacant places with all tall growing trees with wide leaf area. k

28. The industry shall not dispose the solid waste outside the factory premises. ‘*,?

29. The industry shall comply with all the Rules and Regulations specified in Water (P&C of P) © |
Act, 1974, Air (P&C of P) Act, 1981 and Hazardous and other Wastes (Management and 4
Transboundary Movement) Rules, 2016. v

-
t

30. The industry shall not manufacture any extra products or extra capacities without obtaining
CFE/CFO of the Board.

€

31. The industry shall not take up trial production with out obtaining Consent for Operation of
the Boar?. :

€

32. Rain Water Harvesting (RWH) structure (s) shall be established on the plant site so that the
ground water is recharged by the storm water.

€

€

33. The industry shall comply with Rules & Regulations notified by Ministry of Law and Justice,
Govt. of India, regarding the Public Liability Insurance Act, 1991.

€

34. The industry shall comply with all the directions issued by the Board from time to time. "
35. Concealing the factual data or submission of false information / fabricated data and failure to -

comply with any of the conditions mentioned in this order may result in withdrawal of this Roeed

order and attract action undér the provisions of relevant pollution control Acts.

L ]

36. The Board reserves its right to modify above conditions or stipulate any further conditions

and to take action including revoke of this order in the sinterest of environment protection. |

JOINT CHIEF ENVIRONMENTAL ENGINEER bt

To @
M/s. Sri. K. Thirumal Reddy ;

(4.0 Ha. Building Stone & Road Metal Quarry), o
Sy.No. 1109, Ippagudem (V), )
Station Ghanpur (M), d
Jangaon District -
b

bed
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Rt
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S.No. | Name and quantity of the Stream Disposal option
) Hazardous waste .
1. Waste oil (40 LPA) 5.1 of Sch-I Shall be disposed to authorized
recylcers/re-processors ]
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EXHIBIT- R9/8

Sooeoge TELANGANA STATE POLLUTION CONTROL BOARD %7

I~ ZONAL OFFICE: HYDERABAD
e
\\ YT 4
W
R. Ravinder Reddy H.No.6-3-1219, TS No.1 Part,
Joint Chief Environmental Engineer Block C, Ward 91, Begumpet, Umanagar,

Near Country Club, Hyderabad — 500 016.
Email: jcee-zhyd-tspcb@telangana.gov.in

BY REGISTERED POST WITH ACKNOWLEDEMENT DUE
CONSENT & HW AUTHORIZATION ORDER — RED CATEGORY
Order No: 583-WGL/TSPCB/ZOH/CFQ/2018- 2> ()’gg Date: 14.02.2018

(Consent Order for Existing/New or altered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
amendments thereof and Operation of the plant under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and amendments thereof) and Authorization / Renewal of Authorization

under Rule 6 of the Hazardous and other Wastes (Management and Transboundary Movement)
Rules, 2016.

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act, 1981
(hereinafter referred to as ‘the Acts’) and Authorization under the provisions of HW (M & TM)
Rules (herein after referrefi to as ‘the Acts’ ‘the Rules”) the rules and orders made thereunder to

r

Ms. Sri. K. Thirumal Reddy

(4.0 Ha. Building Stone & Road Metal Quarry),
Sy.No. 1109, Ippagudem (V),

Station Ghanpur (M),

Jangaon District

(hereinafter referred to as 'the Applicant') authorizing to operate the industrial plant, to discharge
the effluents from the outlets and the quantity of Emissions per hour from the chimneys as
detailed below..

i) Outlets for discharge of effluents:

Outlet Outlet Description Max Daily Point of Disposal
No. . Discharge (KLD)
1. Domestic 0.8 KLD Septic tank followed by soak pit

ii) Emissions from chimneys:’

Chimney Description of Chimney Quantity of Emissions at Emissions
No. peak flow standards
1. Attached to DG set of capacity
125 KVA

iii) Hazardous Waste Authorization: (Form — 2) [See Rule 6(2)]:

M/s. Sri. K. Thirumal Reddy (4.0 Ha. Building Stone & Road Metal Quarry), Sy.No. 1109,
Ippagudem (V), Station Ghanpur (M), Jangaon District is hereby granted an authorization to
operate a facility for collection, reception, storage, transport and disposal of the following wastes
with quantities as mentioned below:

This order is subject to the provisions of ‘the Acts’ and ‘the Rules® and orders made thereunder

and further subject to the terms and conditions incorporated in the schedule A & B enclosed to
this order.
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This consent is valid for manufacture the following products along with quantities only

S. No. Product Capacity
1. Mining of Building Stone & Road Metal 115388.6 m°/annum
(Over an extent of 4.0 Ha)

This consent order shall be valid for a period ending with the 31.12.2022.

()
Sri. K.Thirumal Reddy
H.No.1-9-1134,
Sahakaranagar,
Hanmakonda,
Warangal Urban.
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SCHEDULE - A

The applicant shall make applications through online for renewal of consent (under Water
and Air Acts) and Authorization under HWM Rules atleast 120 days before the date of
expiry of this order, along with prescribed fee under Water and Air Acts for obtaining

consent of the Board along with detailed compliance to the conditions stipulated in the
CFO.

The industry shall immediately submit the revised application for consent to this Board in the
event of any change in the raw material used, processes employed, quantity of trade effluents
& quantity of emissions etc.

a) All the fugitive emissions shall be controlled with proper measures.
b) The applicant shall also install the equipment such as wind speed recorder and wind
direction recorder.

The applicant shall not change or alter either the quality or the quantity or the rate of the
discharge or the route of discharge and shall not change or alter either the prescribed quality
or the rate of emission without the previous written permission of the Board.

The applicant shall, not later than 30 days from the date of issue of this consent order, certify
in writing to the Board that the applicant has installed or provided for an alternative electric
power source sufficient to operate all facilities installed by the applicant, to comply with the
terms and conditions of this consent. In absence of alternative electric power source
sufficient to operate all facilities installed by the applicant, to comply with the terms and
conditions of this consent, production shall be stopped.

Any up-set condition in any plant/plants of the industry, which result in, increased effluent
discharge and/ or violation of standards stipulated in this order or the emission of any Air
Pollutant into the environment in excess of the standards laid down by the Board, occurs or is
apprehended to occur due to accident, or other unforeseen act or event, the person-in-charge
of the premises, from where such discharge / emission occurs or is apprehended to occur
shall forthwith intimate the fact of such occurrence or the apprehension of such occurrence to
this Board, by fax / email under intimation to the Collector and District Magistrate.

In case of such episodal discharges / emissions mentioned in item 6 above, the industry
should take immediate action to bring down the discharge / emission below the limits "
prescribed in this order.

A good house keeping shall be maintained both within the factory and in the premises. All
hoods, pipes, valves, sewers and drains shall be leak proof. Floor washings shall be admitted
into the effluent collection system only and shall not be allowed to find their way into storm
drains or open areas. .

a) The industry shall carryout analysis of waste water discharges or emissions through
chimneys, for the parameters mentioned in Schedule — B of this order at regular intervals.
b) The industry shall maintain following records to accessible to the Board, whenever
required. ’

1. Analysis reports of waste water/ emissions.

2. Log book for operation of pollution control systems.

3. Inspection book
The applicant shall set up THREE Ambient Air Quality Monitoring Stations for continuous
recording of relevant critical parameters mentioned in Schedule — B as per the CPCB
guidelines and submit monthly reports.

Separate power connection with energy meter shall be provided for the Pollution Control
Equipment and record of power consumption and chemicals consumption for the operation of
pollution control equipment shall be maintained separately.

The applicant shall submit Environment statement in Form V before 30™ September every
year as per Rule No.14 of E (P) Rules, 1986 & its amendments thereof,

The applicant shall comply with the directives/orders issued by the Board in this consent
order and at all subsequent times without any negligence on his part. The applicant shall be
liable for such legal action against him as per provisions of the Law/Act in case if non-
compliance of any order/directive issued at any time and/or violation of the terms and
conditions of this consent order.
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The applicant shall furnish to the visiting officer and / or the Board any information
regarding the construction, installation or operation of the effluent treatment system/ air
pollution control equipment and such other particulars as may be pertinent for preventing and
controlling pollution.

The industry is liable to pay compensation for any environmental damage caused by it, as
fixed by the Collector and District Magistrate as Civil liability.

All the rules & regulations notified by Ministry of Environment and Férests, Government of
India in respect of management, handling, transportation and storage of hazardous chemicals
and wastes shall be followed.

All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 shall be followed.

The occupier shall educate the workers and nearby public of possible accidents and remedial
measures.

For any accident or spillage of hazardous wastes causing damage to the Environment, the
occupier or the transporter as the case shall be held responsible.

In case of closure of industry, the un-used/not consumed raw materials falling under the

category of Hazardous Chemicals and mentioned in Manufacture, Storage and Import of
Hazardous Chemicals Rules, 1989 and Amendment Rules, 2003 shall be removed and sold to
other units within 90 days from the date of closure to prevent any possibility of occurrence of
an accident. In case the above hazardous chemicals have lost their properties originally
acquired, then they shall be treated as Hazardous Waste and they should be disposed off only
to the authorized agencies of TSPCB in a safe manner. :

The occupier shall prepare / update an emergency preparedness plan for safe handling of
hazardous waste from time to time and submit the same to TSPCB. Emergency preparedness
plan must be implemented immediately whenever there is fire, explosion or release of
hazardous waste or hazardous waste constituents, which could endanger to human health or
environment.

Packaging, labeling and transportation of Hazardous Wastes shall be in accordance with the
provisions of the rules issued by the Central Govt. under the Motor Vehicles Act, 1988 and
other guidelines issued from time to time. The packaging and labeling shall be based on the
composition and hazardous constituent of the waste, however all Hazardous Waste containers

should be provided with a general label.

The driver who transports Hazardous Waste should be well acquainted about the procedure
to be followed in case of an emergency during transit. The transporter shall carry a Transport
Emergency (TREM) card (as given in the guidelines for management and handling of
hazardous wastes) duly filled by the Hazardous Waste generator.

Containers / Container Liners of Hazardous Chemicals and Hazardous Wastes should be
thoroughly detoxified before selling to agencies authorized by TSPCB. Proper records;
specific to each Hazardous Chemical / Hazardous Waste Containers / container Liners should

be maintained in the following way:

i . Number of containers received.

ii . Date and method of detoxification.’

iii . Name of agencies to whom containers were sold with quantities.
iv . Transportation particulars.

No Hazardous Wastes shall be mixed with any other waste or shall be discharged to a
common, other internal, external sewerage or other drainage system without prior approval of
TSPCB.

If HDPE bags are used for storing Hazardous Wastes, it should be ensured that they are

perfectly sealed mechanically or double hot sealed. If MS / HDPE bags or drums are used for
Hazardous Wastes, these drums / bags should be ensured that they are perfectly sealed.

The person authorized shall not rent, lend, sell, transfer their industrial premises without
obtaining prior permission of State Pollution Control Board. '

Any Unauthorized change in personnel, equipment and working condition as mentioned in
the application by the person authorized shall constitute a breach of this authorization.

The industry shall comply with the provisions of Batteries ‘(Management and Handling)
Rules, 2001. -

CCCCCCCeCECeCecececeeceeceeeteeceececdc

C € €T C C

C

[

~N




)3)3)3)333333)333))3‘))33)3)333)3%;13

et

ol
(% I
<

31.

32.

33.

34.

39.

The applicant shall put up two black boards of size 6 ft by 4 ft. at the main entrance to their
plant. One board shall contain the specific CFE and CFO conditions, in sufficiently large font
size so that it can be read easily from a distance of 10 ft to a normal eye, and other board
shall carry, again in sufficiently large font size so as to be able to read from a distance of 10
ft, the latest Water, Air, Noise and solid waste monitoring data as well as the maximum
vulnerable zone.

The applicant shall exhibit the Consent & HW Authorization order of the Board in the
factory premises at a prominent place for the information of the inspecting officers of the
different departments. -

Notwithstanding anything contained in this conditional letter or consent, the Board hereby
reserves to it the right and powers under Section 27(2) of the Water (Prevention & Control of
Pollution) Act, 1974 and its amendments thereof and under Section 21 of the Air (Prevention
& Control of Pollution) Act, 1981 and its amendments thereof to review any and/or all the
conditions imposed herein above and to make such variations as deemed fit for the purpose
of the Acts by the Board.

The authorization issued under Hazardous and other wastes (Management and
Transboundary Movement) Rules, 2016, shall comply with the provision of the Environment
(Protection) act, 1986.

Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from

the date on which the order is communicated to him, prefer an appeal as per Telangana State

Water rules, 1976 and Air Rules 1982, to such authority (herein after referred to as the -
Appellate Authority) constituted under Section 28 of the Water (prevention and Control of
Pollution) Act, 1974 and Section 31 of the Air (Prevention and Control of Pollution) Act,

1981.

SCHEDULE - B

Special Conditions

1. The industry shall take steps to reduce water consumption to the extent possible and
consumption shall not exceed the quantities mentioned below

Sl. No. Purpose Quantity
1. Water sprinkling on haul roads 15.0 KLD

2. . ‘Green belt development 0.5KLD

3. Domestic 1.0KLD

' Total 16.5 KLD

2. The industry shall file the water Cess returns in Form-I as required under section (5) of
Water (Prevention and Control of Pollution) Cess Act, 1977 on or before the 5™ of every
calendar month, showing the quantity of water consumed in the previous month along
with water meter readings. The industry shall remit water Cess as per the assessment
orders as and when issued by Board.

3. The industry shall comply with all the Rules and Regulations specified in Water (P&C of
P) Act, 1974, Air (P&C of P) Act, 1981 and Hazardous and other Wastes (Management
and Transboundary Movement) Rules, 2016.

4. The industry should comply with the National ambient air quality standards as per MoEF,

GOI notification dated. 18.11.2009 along the premises of the factory as prescribed below.

S.No Parameters Standards in pg/m3;
1 Particulate Matter (PM10) 100
2 Particulate Matter (PM2.5) 60
3. S0O2 80
4 NOx 80

Noise Levels: Day time (6 AM to 10 PM) - 75 dB (A)
Night time (10 PM to 6 AM) - 70 dB (A).

5. The industry shall not manufacture new products / increase the capacity beyond the

permitted capacity mentioned in this consent order, without obtaining CFE/CFO of the
Board.

6. The industry shall carry out semi-mechanized open cast mining and shall carryout mining

of building stone & road metal & gravel in an area of 4.0 Ha only.
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After breaking the mineral into required size by drilling and blasting, it shall be directly
loaded into the trucks.

The industry shall adopt wet drilling method to control dust emissions. Delay detonators
and shock tube initiation system for blasting shall be used so as to reduce vibration and
dust. '

Fugitive dust emissions from all the sources should be controlled regularly. The industry
shall provide water spraying arrangement on haul roads, loading and unloading and at
transfer points for dust suppressions.

The crusher and screened ore shall be directly transported to the consumers. No
beneficiation shall be done at the mining site.

The industry shall provide water spraying arrangement on haul roads, loading &
unloading and at transfer points for dust suppressions. .
The industry shall take appropriate measures to ensure that the ground level
concentrations shall comply with revised National Ambient Quality Norms notified by

MOoE&F, Gol on dt.16.11.2009.

The industry shall scrupulously comply with conditions stipulated by the DEIAA,
(District level Environment Impact Assessment Authority) in the Environmental
Clearance order dated 31.10.2017.

The industry shall implement the following measures to reduce the air pollution during
transportation of the mineral. '

Road shall be graded to mitigate the dust emissions.
e Overfilling of tippers @nd consequent spillage on the roads shall be avoided. The
trucks shall be covered with tarpaulin.
e Water shall be sprinkled at regular interval on the main haul roads and other service
roads to suppress the dust.
The industry shall implement the following measures to reduce the noise pollution.

The proper and regular maintenance of the vehicles and other equipment.
Limiting time exposure of workers to the excessive noise. Worker employed shall
be provided with protection equipment and ear muffs,

e Speed of the trucks entering or leaving the mine is to be limited to the moderate
speed of 25 KMPH to prevent undue noise from empty trucks.

The industry shall take measures to comply with the provisions laid down under Noisé
pollution (Regulation and Control) Amendment Rules, 2010 dated 11.01.2010 issued by
MOoE&F; Gol to control the noise to the prescribed levels. '

The industry shall provide ear plugs / muffs for the workers engaged in the operations of
HEMM, etc.,

The industry shall construct garland drain and siltation ponds of appropriate size for the
working pit to arrest the flow of silt and sediments. The water so collected shall be
utilized for watering the mine area, roads, green belt development, etc., The drains shall
be regularly de-silted particularly after monsoon and maintain properly.

The industry shall collect solid waste i.e., overburden (top soil and rock waste) properly.
The topsoil shall be stacked properly with proper slope with adequate measures and
should be used for plantation purpose.

The rock waste shall be dumped in the dump yard in the quarry lease area and the
industry shall not dump the overburden soil outside the quarry lease area, under no
circumstances. The Board is constrained to revoke the CFE issued by the Board in case
overburden soil is dumped outside and also if complaints were received from the
surroundings without any further notice.

The industry shall adopt the following measures to control erosion of dumps:

e Retention/toe walls shall be provided at the foot of the dumps.
« Worked out slopes are to be stabilized by planting appropriate shrub / grass species
on the slopes.
Suitable conservation measures to augment ground water resources in the area shall be
planned and implemented in consultation with Regional Director, CGWB, Southern
Region, Hyderabad. Suitable measures shall be taken for rainwater harvesting.

)
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. No change in mining technology and scope of working should be made without prior

approval from the Board. No further expansion or modification in the mine shall be
carried out without prior approval from the Board.

The industry shall take measures for refilling of the mine with ash, overburden waste and
the mine shall be brought to the original condition.

The industry shall stack the top soil properly with proper slope with adequate measures.

The industry shall develop 33% of the total area as thick green belt all along the boundary
of the unit and also in the vacant places with all tall growing trees with wide leaf area.

The industry shall not dispose the solid waste outside the factory premises.

The industry shall comply with all the Rules and Regulations specified in Water (P&C of
P) Act, 1974, Air (P&C of P) Act, 1981 and Hazardous and other Wastes (Management
and Transboundary Movement) Rules, 2016.

The industry shall not manufacture any extra products or extra capacities without
obtaining CFE/CFO- of the Board.

The industry shall not take up trial production with out obtaining Consent for Operation
of the Board.

Rain Water Harvesting (RWH) structure (s) shall be established on the plant site so that
the ground water is recharged by the storm water.

The industry shall comply with Rules & Regulations notified by Ministry of Law and
Justice, Govt. of India, regarding the Public Liability Insurance Act, 1991.

The industry shall comply with all the directions issued by the Board from time to time.

Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

The Board reserves its right to modify above conditions or stipulate any further
conditions and to take action including revoke of this order in the sinterest of
environment protection.

SCHEDULE - C
(See Rule 6(2))

(Conditions of Authorization for occupier or operator handling hazardous wastes)
The industry shall give top priority for waste minimization and cleaner production
practices.

The industry shall not store hazardous waste for more than 90 days as per the Hazardous
& other wastes (Management and Transboundary Movement) Rules, 2016.

The industry shall store Used / Waste Oil and Used Lead Acid Batteries in a secured way
in their premises till its disposal.

The industry shall not dispose Waste oils to the traders and the same shall be disposed to
the authorized Reprocessors/ Recyclers. '

The industry shall dispose Used Lead Acid Batteries to the manufacturers / dealers on
buyback basis. .

The industry shall take necessary practical steps for prevenﬁon of oil spillages and carry
over of oil from the premises.

The industry shall maintain 6 copy manifest system for transportation of waste generated
and a copy shall be submitted to Board Office and concerned Regional Office.

The industry shall maintain good housekeeping & maintain proper records for Hazardous
Wastes stated in Authorisation.

The industry shall maintain proper records for Hazardous Wastes stated in Authorisation
in FORM-3 and file annual returns in Form- 4 Rules 6(5), 13(8), 16(6) and 20(2) as per
of the Hazardous & othier wastes (Management, Transboundary Movement) Rules, 2016.
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10. The industry shall submit the condition wise compliance report of the conditions
stipulated in Schedule B & C of this Order on half yearly basis to Board Office,
Hyderabad and concerned Regional Office.

11. The industry shall dispose the e-waste to authorized recyclers / re-processors only.

51 sRENEER

;!OINT CHIEF ENVIRONMENTA

To

Ms. Sri. K. Thirumal R:ddy

(4.0 Ha. Building Stone & Road Metal Quarry) ,
Sy.No. 1109, Ippagudem (V),

Station Ghanpur (M),

Jangaon District
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MINUTES OF THE 107™ MEETING OF THE
STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT
AUTHORITY (SEIAA), TELANGANA
HELD ON 20.03.2021, 2:30 PM
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MINUTES OF THE 107" MEETING OF THE STATE LEVEL ENVIRONMENT IMPACT
ASSESSMENT AUTHORITY (SEIAA), TELANGANA, HELD ON 20.03.2021 AT TSPCB,
PARYAVARAN BHAVAN, A3, LE., SANATHNAGAR, HYDERABAD - 500 018.

The following were present:

1. Prof M. Ananda Rao, Chairman, SEIAA, Chairman, SEIAA
8-48/1, Ravidranagar, St. No. 8, Habsiguda,
Hyderabad - 500 007

2. Dr.B.Narsaiah, Member, SEIAA
H.No.6-3-98, 4™ Cross Hastinapuri,
Sainikpuri, Secunderabad — 500 094

3. Sri Swargam Srinivas, IFS, Member Secretary, SEIAA
Special Secretary (FAC), EFS&T, Dept.,
330 A, D Block,

Telangana Secretariat, Hyderabad.

The members present declared that there are no conflicts of interest with the projects being considered

in this meeting.

The Member Secretary, SEIAA welcomed the Chairman and the Member of SEIAA. After general
introductory remarks by the Chairman, SEIAA, the Committee took up items agenda-wise and reviewed the
recommendations of State Expert Appraisal Committee (SEAC). After detailed deliberations & discussions on
the recommendations of the SEAC, the SEIAA recorded their decisions on case to case basis as under.
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Minutes of the SETIAA Meeting held on 20.03.2021

Agenda M/s. APR Projects, Sy Nos. 170, 173, 174/AA, 176/PART, 177/A/PART,
Item No. 01 | 238/PART, 238/A2/PART, 239/PART and 240/PART, Patancheru,
Sangareddy District - Environmental Clearance - Reg,

Proposal No. | SIA/TG/MIS/139685/2020 (EC)

The SEIAA discussed the recommendations of the SEAC in detail. The proponent informed that they

will approach I&CAD Dept., for issue of NOC and requested to give some time. Hence, the proposal
is deferred.

Agenda "BUILDING 16" by M/s. Trion Properties Pvt. Ltd., Survey Nos. 64 (Part) at
Item No. 02 | Madhapur, Serilingampally, Ranga Reddy District - Environmental
Clearance - Reg.

Proposal No. | SIA/TG/MI1S/194501/2021 (EC)

The SEIAA discussed the recommendations of the SEAC in detail. The proponent appealed that the
project is part of layout developed by M/s. Raheja for construction of IT Projects and greenbelt of
10% of the total area was developed before issue of G.0.168, dt. 07.04.2012 of MA&UD Dept. In
addition, this building constructed within the layout and having greenbelt area of 6.85% and parking
area 62.53%. The proponent requested to grant the EC as their building was completed before the
said G.O.

Further it is noted that the project is considered under Violation and processed as per S.0. 804(E) dt.
14.03.2017, S.0. 1030 (E) dt. 08.03.2018, OM dt. 12.11.2020 & Lr. dt. 16.02.2021 isssued by the
MOoEF&CC, Gol. As per the guidelines of the SEIAA for construction projects involving violation, the
rationalized project cost for total built up area 1,48,209.9 Sq.m. is Rs. 148.21 Crores and the amount
of Bank Guarantee is Rs. 1,36,16,000/- for Implementation of Remediation plan; Natural Resource
Augmentation Plan; and Community Resource Augmentation Plan. Hence, the SEIAA approved the
project for issue of Environmental Clearance subject to submission of Bank Guarantee for an amount
of Rs. 1,36,16,000/- (Rupees One Crore Thirty Six Lakhs Sixteen Thousand only) along with detailed
action plan for implementation.

Agenda Building 1A & 1B By M/s. K.Raheja IT park (Hyderabad) Limited, Survey
Item No. 03 | Nos. 64 (Part) at Madhapur, Serilingampally, Ranga Reddy District -
Environmental Clearance - Reg.

Proposal No. | SIA/TG/MIS/194692/2021 (EC)

The SEIAA discussed the recommendations of the SEAC in detail. The proponent appealed that the
project is part of layout developed by M/s. Raheja for construction of IT Projects and greenbelt of
10% of the total area was developed before issue of G.0.168, dt. 07.04.2012 of MA&UD Dept. In
addition, this building constructed within the layout and having greenbelt area of 2.42% and parking
area 37.8%. The proponent requested to grant the EC as their building was completed before the said

G.O.

Further it is noted that the project is considered under Violation and processed as per S.0. 804(E) dt.
14.03.2017, S.0. 1030 (E) dt. 08.03.2018, OM dt. 12.11.2020 & Lr. dt. 16.02.2021 isssued by the
MoEF&CC, Gol. As per the guidelines of the SEIAA for construction projects involving violation, the
rationalized project cost for total built up area 39,462.67 Sq.m. is Rs. 39.46 Crores and the amount of
Bank Guarantee is Rs. 39,47,000/- for Implementation of Remediation plan; Natural Resource
Augmentation Plan; and Community Resource Augmentation Plan. Hence, the SEIAA approved the
project for issue of Environmental Clearance subject to submission of Bank Guarantee for an amount
of Rs. 39,47,000/- (Rupees Thirty Nine Lakhs Forty Seven Thousand only) along with detailed action

plan for implementation.
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Agenda  Building 2A & 2B By M/s. Raheja IT park (Hyderabad) Limited, Survey No.
ItemNo.04 |64 (Part) at Madhapur, Serilingampally, Ranga Reddy District -
Environmental Clearance - Reg.

Proposal No. | SIA/TG/MIS/194698/2021 (EC)

The SEIAA discussed the recommendations of the SEAC in detail. The proponent appealed that the
project is part of layout developed by M/s. Raheja for construction of IT Projects and greenbelt of
10% of the total area was developed before issue of G.0.168, dt. 07.04.2012 of MA&UD Dept. In
addition, this building constructed within the layout and having greenbelt area of 5.82% and parking
area 37.6%. The proponent requested to grant the EC as their building was completed before the said
G.0.

Further it is noted that the project is considered under Violation and processed as per S.0. 804(E) dt.
14.03.2017, S.0. 1030 (E) dt. 08.03.2018, OM dt. 12.11.2020 & Lr. dt. 16.02.2021 isssued by the
MOoEF&CC, Gol. As per the guidelines of the SEIAA for construction projects involving violation, the
rationalized project cost for total built up area 1,01,870.31 Sq.m. is Rs. 101.87 Crores and the amount
“of Bank Guarantee is Rs. 1,01,41,000/- for Implementation of Remediation plan; Natural Resource
Augmentation Plan; and Community Resource Augmentation Plan. Hence, the SEIAA approved the
project for issue of Environmental Clearance subject to submission of Bank Guarantee for an amount
of Rs. 1,01,41,000/- (Rupees One Crore One Lakh Forty One Thousand only) along with detailed
action plan for implementation.

Agenda Building 3A & 3B By M/s. Raheja IT park (Hyderabad) Limited, Survey No.
Item No.05 |64 (Part) at Madhapur, Serilingampally, Ranga Reddy District -
Environmental Clearance - Reg.

Proposal No. | SIA/TG/MIS/194700/2021 (EC)

The SEIAA discussed the recommendations of the SEAC in detail. The proponent appealed that the
project is part of layout developed by M/s. Raheja for construction of IT Projects and greenbelt of
10% of the total area was developed before issue of G.0.168, dt. 07.04.2012 of MA&UD Dept. In
addition, this building constructed within the layout and having greenbelt area of 5.82% and parking
area 35.1%. The proponent requested to grant the EC as their building was completed before the said

G.0.

Further it is noted that the project is considered under Violation and processed as per S.0. 804(E) dt.
14.03.2017, S.0. 1030 (E) dt. 08.03.2018, OM dt. 12.11.2020 & Lr. dt. 16.02.2021 isssued by the
MOoEF&CC, Gol. As per the guidelines of the SEIAA for construction projects involving violation, the
rationalized project cost for total built up area 44,121.89 Sq.m. is Rs. 44.12 Crores and the amount of
Bank Guarantee is Rs. 44,13,000/- for Implementation of Remediation plan; Natural Resource
Augmentation Plan; and Community Resource Augmentation Plan. Hence, the SEIAA approved the
project for issue of Environmental Clearance subject to submission of Bank Guarantee for an amount
of Rs. 44,13,000/- (Rupees Forty four Lakhs Thirteen Thousand only) along with detailed action plan

for implementation.

Agenda "Building No 4A & 4B" by M/s. K.Raheja IT park (Hyderabad) Limited,
Item No. 06 | Survey No. 64 (Part) at Madhapur, Serilingampally, Ranga Reddy District -
Environmental Clearance - Reg.

Proposal No. | SIA/TG/MIS/195240/2021 (EC)

The SEIAA discussed the recommendations of the SEAC in detail. The proponent appealed that the
project is part of layout developed by M/s. Raheja for construction of IT Projects and greenbelt of
10% of the total area was developed before issue of G.0.168, dt. 07.04.2012 of MA&UD Dept. In
addition, this building constructed within the layout and having greenbelt area of 5.56% and parking
area 45.55%. The proponent requested to grant the EC as their building was completed before the

said G.O. . %/
MEMBER SE 73 0} ﬁ?rsmgm\i-;l’ . C AN

T8. W' SEIAA,TS. 7 SEIAA, TS.

4




47

Minutes of the SEIAA Meeting held on 20.03.2021

Further it is noted that the project is considered under Violation and processed as per S.0. 804(E) dt.
14.03.2017, S.0. 1030 (E) dt. 08.03.2018, OM dt. 12.11.2020 & Lr. dt. 16.02.2021 isssued by the
MoEF&CC, Gol. As per the guidelines of the SEIAA for construction projects involving violation, the
rationalized project cost for total built up area 52,024.6 Sq.m. is Rs. 52.02 Crores and the amount of
Bank Guarantee is Rs. 52,03,000/- for Implementation of Remediation plan; Natural Resource
Augmentation Plan; and Community Resource Augmentation Plan. Hence, the SEIAA approved the
project for issue of Environmental Clearance subject to submission of Bank Guarantee for an amount
of Rs. 52,03,000/- (Rupees Fifty Two Lakh Three Thousand only) along with detailed action plan for
implementation.

Agenda "Building 10" by M/s. K. Raheja IT Park (Hyderabad) Limited, Survey No.
Item No.07 | 64 (Part) at Madhapur, Serilingampally, Ranga Reddy District -
Environmental Clearance - Reg.

Proposal No. | SIA/TG/MIS/195242/2021 (EC)

The SEIAA discussed the recommendations of the SEAC in detail. The proponent appealed that the
project is part of layout developed by M/s. Raheja for construction of IT Projects and greenbelt of
10% of the total area was developed before issue of G.0.168, dt. 07.04.2012 of MA&UD Dept. In
addition, this building constructed within the layout and having greenbelt area of 5.32% and parking
area 41.47%. The proponent requested to grant the EC as their building was completed before the
said G.O.

Further it is noted that the project is considered under Violation and processed as per S.0. 804(E) dt.
14.03.2017, S.0. 1030 (E) dt. 08.03.2018, OM dt. 12.11.2020 & Lr. dt. 16.02.2021 isssued by the
MOoEF&CC, Gol. As per the guidelines of the SEIAA for construction projects involving violation, the
rationalized project cost for total built up area 54,435.57 Sq.m. is Rs. 54.43 Crores and the amount of
Bank Guarantee is Rs. 54,44,000/- for Implementation of Remediation plan; Natural Resource
Augmentation Plan; and Community Resource Augmentation Plan. Hence, the SEIAA approved the
project for issue of Environmental Clearance subject to submission of Bank Guarantee for an amount
of Rs. 54,44,000/- (Rupees Fifty Four Lakhs Forty Four Thousand only) along with detailed action
plan for implementation.

Agenda Residential Apartment Project by M/s. Aakriti Constructions and Developers

Item No. 08 | Pvt. Ltd., Survey Nos 96(P), 156(F), 157(P), 158(P), 159(P), 161(P), 162(P),
163(P) Tellapur Village, Ramachandrapuram Mandal, Medak District -

Environmental Clearance — Reg.

Proposal No. | SIA/TG/M1S/198928/2021 (MODI-EC)

The SEIAA discussed the recommendations of the SEAC in detail and approved for issue of
Amendment to Environmental Clearance.

Agenda Residential Building Project by Mr. Y.V. Gopala Krishna Murthy
Item No. 09 | represented by its AGPA holder Aavasa constructions, Survey No’s 57 & 61
at Mansoorabad Village, Saroor Nagar Mandal, Ranga Reddy District -
Environmental Clearance — Reg.

Proposal No. | SIA/TG/MIS/199011/2021 (MODI-EC)

The SEIAA discussed the recommendations of the SEAC in detail and approved for issue of
Amendment to Environmental Clearance.
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Agenda “TNR’s Vaishnovi” by M/s. TNR URBAN LLP, Plot No’s 1423, 1424, 1428,

Item No. 10 | Sy. No. 1 to 40, 282 to 368, 369(P), 370 to 373, 374(P), 375 to 387, 395 to 401,
454, 456 to 459, 505(P), 510 to 564 at Uppal Bhagath Village, Uppal Mandal,
Medchal District — Environmental Clearance — Reg.

Proposal No. | SIA/TG/MIS/196019/2021

The SEIAA discussed the recommendations of the SEAC in detail and approved the project for issue

of Environmental Clearance.

Agenda M/s. Alliance Inn India Pvt. Ltd., Sy. No. 178, 179, 180 & 181, Ameenpur,
Item No. 11 | Sanga Reddy District - Environmental Clearance — Reg.
Proposal No. | SIA/TG/MIS/196156/2021(EC)

The SEIAA discussed the recommendations of the SEAC in detail and approved the project for issue

of new Environmental Clearance in lieu of old EC.

Agenda Vasavi Atlantis by M/s. Vasavi Constructions, Survey No. 246/P, 247,250 to

Item No.12 | 262, 266, 268, 279/P & 280/P Narsingi, Rajender Nagar Mandal, Ranga
Reddy District - Environmental Clearance - Reg.

Proposal No. | SIA/TG/MIS/59473/2020

The SEIAA discussed the recommendations of the SEAC in detail and approved the project for issue

of Environmental Clearance.

Agenda “DSR Tech Park” by M/s. DSR Prime Spaces, Sy. Nos. 322 and 323,

Item No. 13 | Puppalaguda, Gandipet Mandal, Ranga Reddy District - Environmental
Clearance — Reg.

Proposal No. | SIA/TG/MIS/59479/2020

The SEIAA discussed the recommendations of the SEAC in detail and approved the project for issue

of Environmental Clearance.

Agenda Residential Apartment Construction Project by M/s. Green Leaves Infra,

Item No. 14 | Survey Nos. 57 and 61, B-Block, Ward number 3, Block 9, LB Nagar,
Mansoorabad, Saroor Nagar Mandal, Ranga Reddy District - Environmental
Clearance — Reg.

Proposal No. | SIA/TG/MIS/196576/2021

The SEIAA discussed the recommendations of the SEAC in detail and approved the project for issue

of Environmental Clearance.
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Agenda Building No 19 by M/s, Inorbit Mall India Pvt. Ltd., Survey Nos. 2-4 (87), 6 -9
ItemNo. 15 | & 10P, Annojiguda, Pocharam, Ghatkesar Mandal, Ranga Reddy District —
Environmental Clearance - Reg.

Proposal No. | SIA/TG/MIS/196580/2021 (EC-Violation)

The SEIAA discussed the recommendations of the SEAC in detail and deferred for detailed
examination.

Agenda Vertex Vega by M/s. Vertex Vega Developers LLP & Others, Survey Nos.
Item No. 16 | 26/P, 27/P, 28, 45/P, 46/P, 47/P, & 53/P, Nallagandla, Serilingampalli Mandal,
Ranga Reddy District — Environmental Clearance — Reg.

Proposal No. | SIA/TG/MIS/196961/2021

The SEIAA discussed the recommendations of the SEAC in detail and approved the project for issue
of Environmental Clearance subject to submission of Risk Assessment & Disaster Management Plan.

Agenda Commercial Hospital Building Construction Project by M/s. Cyberabad-
Item No. 17 | Citizens Health Services Pvt. Ltd., at Survey No. 215/A, 215/AA, 216, 217,
219, 220/E, 297, 297/A, 297/AA, 298, 298/A, 298/E and 299 at Nallagandla,
Serilingampally, Ranga Reddy District — Environmental Clearance — Reg.

Proposal No. | SIA/TG/MIS/197023/2021 (EC-Violation)

The SEIAA discussed the recommendations of the SEAC in detail and noted the project is considered
under Violation and processed as per S.0. 804(E) dt. 14.03.2017, S.0O. 1030 (E) dt. 08.03.2018, OM
dt. 12.11.2020 & Lr. dt. 16.02.2021 isssued by the MoEF&CC, Gol. As per the guidelines of the
SEIAA for construction projects involving violation, the rationalized project cost for total built up
area 50,098.6 Sq.m. is Rs. 50.09 Crores and the amount of Bank Guarantee is Rs. 50,10,000/- for
Implementation of Remediation plan; Natural Resource Augmentation Plan; and Community
Resource Augmentation Plan. Hence, the SEIAA approved the project for issue of Environmental
Clearance subject to submission of Bank Guarantee for an amount of Rs. 50,10,000/- (Rupees Fifty
Lakhs Ten Thousand only) along with detailed action plan for implementation.

Agenda United Hospital by M/s RDB Hyd Infrastructure Pvt. Ltd., Survey. Nos. 12
Item No. 18 | (P), Kondapur, Serilingampally Mandal, Ranga Reddy District—-
Environmental Clearance — Reg.

Proposal No. | SIA/TG/MIS/197025/2021 (EC - Violation)

The SEIAA discussed the recommendations of the SEAC in detail and noted the project is considered
under Violation and processed as per S.0. 804(E) dt. 14.03.2017, S.0. 1030 (E) dt. 08.03.2018, OM
dt. 12.11.2020 & Lr. dt. 16.02.2021 isssued by the MoEF&CC, Gol. As per the guidelines of the
SEIAA for construction projects involving violation, the rationalized project cost for total built up
area 34,665.7 Sq.m. is Rs. 34.66 Crores and the amount of Bank Guarantee is Rs. 34,67,000/- for
Implementation of Remediation plan; Natural Resource Augmentation Plan; and Community
Resource Augmentation Plan. Hence, the SEIAA approved the project for issue of Environmental
Clearance subject to submission of Bank Guarantee for an amount of Rs. 34,67,000/- (Rupees Thirty
four Lakhs Sixty seven Thousand only) along with detailed action plan for implementation.
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Agenda SAKET BHUSATTVA by M/s. Saket Engineers Pvt. Ltd., Survey Nos 407
Item No. 19 | (P), 426 (P), 427 (P), 428(P), 429 (P), Gowdavelly, Medchal Mandal, Medchal
District— Environmental Clearance — Reg.

Proposal No. | SIA/TG/MIS/197281/2021 (EC - Violation)

The SEIAA discussed the recommendations of the SEAC in detail and noted the project is considered
under Violation and processed as per S.0. 804(E) dt. 14.03.2017, S.0. 1030 (E) dt. 08.03.2018, OM
dt. 12.11.2020 & Lr. dt. 16.02.2021 isssued by the MoEF&CC, Gol. As per the guidelines of the
SEIAA for construction projects involving violation, the rationalized project cost for total built up
area 61,784.8 Sq.m. is Rs. 61.78 Crores and the amount of Bank Guarantee is Rs. 61,79,000/- for
Implementation of Remediation plan; Natural Resource Augmentation Plan; and Community
Resource Augmentation Plan. Hence, the SEIAA approved the project for issue of Environmental
Clearance subject to submission of Bank Guarantee for an amount of Rs. 61,79,000/- (Rupees Sixty
One Lakhs Seventy Nine Thousand only) along with detailed action plan for implementation.

Agenda M/s. Kalyani Developers, Sy.Nos. 315 & 316, Puppalaguda (V), Gandipet (M),
Item No. 20 | Ranga Reddy District — Environmental Clearance — Reg.

Proposal No. | SIA/TG/MI1S/59513/2020

The SEIAA discussed the recommendations of the SEAC in detail and approved the project for issue
of Environmental Clearance subject to submission of Risk Assessment & Disaster Management Plan.

Agenda M/s. Sri Madhura Kamakshi Constructions LLP, Sy. No. 322, Puppalaguda,
Item No. 21 | Gandipet, Ranga Reddy District — Environmental Clearance — Reg,

Proposal No. | SIA/TG/MIS/197459/2021

The SEIAA discussed the recommendations of the SEAC in detail and approved the project for issue
of Environmental Clearance subject to submission of Risk Assessment & Disaster Management Plan

and revised EMP.

Agenda “RDB HARMONY” by M/s. RDB Hyd Infrastructure Pvt. Ltd., Sy. Nos. 102
Item No. 22 | Serilingampally, Ranga Reddy District — Environmental Clearance — Reg.

Proposal No. | SIA/TG/NCP/23016/2018 (EC-Violation)

The SEIAA discussed the recommendations of the SEAC in detail and noted the project is considered
under Violation and processed as per S.0. 804(E) dt. 14.03.2017, S.O. 1030 (E) dt. 08.03.2018, OM
dt. 12.11.2020 & Lr. dt. 16.02.2021 isssued by the MoEF&CC, Gol. As per the guidelines of the
SEIAA for construction projects involving violation, the rationalized project cost for total built up
area 1,71,017.1 Sq.m. is Rs. 171.01 Crores and the amount of Bank Guarantee is Rs. 1,53,27,000/-
for Implementation of Remediation plan; Natural Resource Augmentation Plan; and Community
Resource Augmentation Plan. Hence, the SEIAA approved the project for issue of Environmental
Clearance subject to submission of Bank Guarantee for an amount of Rs. 1,53,27,000/- (Rupees One
Crore Fifty Three Lakhs Twenty Seven Thousand only) along with detailed action plan for

implementation.
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Agenda M/s. Pioneer Holiday Resorts Ltd., Sy. No. 8-2-268, 268/A/1/2/B, 268/A/L,
Item No. 23 | 268/1/K, 268/1/M, 268/A/1, 268/A/1/1, 268/1/1/A, 268/A/1/F, 268/A/1/A and
268, A/1/2/D/2, Road mno -2, Banjara Hills, Hyderabad — Environmental
Clearance — Reg.

Proposal No, | STA/TG/MIS/197286/2021 (EC-Violation)

The SEIAA discussed the recommendations of the SEAC in detail and noted the project is considered
under Violation and processed as per S.0. 804(E) dt. 14.03.2017, S.0. 1030 (E) dt. 08.03.2018, OM
dt. 12.11.2020 & Lr. dt. 16.02.2021 isssued by the MoEF&CC, Gol. As per the guidelines of the
SEIAA for construction projects involving violation, the rationalized project cost for total built up
area 32,184.6 Sq.m. is Rs. 32.18 Crores and the amount of Bank Guarantee is Rs. 32,19,000/- for
Implementation of Remediation plan; Natural Resource Augmentation Plan; and Community
Resource Augmentation Plan. Hence, the SEIAA approved the project for issue of Bnvironmental
Clearance subject to submission of Bank Guarantee for an amount of Rs. 32,19,000/- (Rupees Thirty
Two Lakhs Nineteen Thousand only) along with detailed action plan for implementation.

Agenda Santha Sriram Tech Park by M/s. Shanta Sriram Constructions Pvt. ltd.,
Item No.24 | Survey No. 126, Gachibowli, Serilingampally, Ranga Reddy District —
Environmental Clearance — Reg.

Proposal No. | SIA/TG/MIS/197493/2021 (EC-Violation)

The SEIAA discussed the recommendations of the SEAC in detail and noted the project is considered
under Violation and processed as per S.0. 804(E) dt. 14.03.2017, S.0. 1030 (E) dt. 08.03.2018, OM
dt. 12.11.2020 & Lr. dt. 16.02.2021 isssued by the MoEF&CC, Gol. As per the guidelines of the
SEIAA for construction projects involving violation, the rationalized project cost for total built up
area 52,368.0 Sq.m. is Rs. 52.36 Crores and the amount of Bank Guarantee is Rs. 52,37,000/- for
Implementation of Remediation plan; Natural Resource Augmentation Plan; and Community
Resource Augmentation Plan. Hence, the SEIAA approved the project for issue of Environmental
Clearance subject to submission of Bank Guarantee for an amount of Rs. 52,37,000/- (Rupees Fifty
Two Lakhs Thirty Seven Thousand only) along with detailed action plan for implementation.

Agenda “Aparna Zenon” by M/s. Aparna Constructions and Estates Private Limited,
Item No. 25 | Sy. No. 363, 364, 365, 366, 367, 368(P), 369, 370(P), 405(P), 406(P), 407(P),
408, 409, 410, 421, 422, 423(P), 431, 432, 433, 434(P), 435, 436, 437 & 438
Puppalguda, Gandipet, Ranga Reddy District — Environmental Clearance —
Reg.

Proposal No. | SIA/TG/MIS/59710/2021

The SEIAA discussed the recommendations of the SEAC in detail and approved the project for issue
of Environmental Clearance subject to submission of Risk Assessment & Disaster Management Plan.

Agenda “Pride 2” by M/s. Parijatha Homes and Developers Pvt. Ltd., Survey No
Item No. 26 | 1050/P, 1060/P, 1076 & 1077, Shamirpet (V), Shamirpet (M), Medchal-
Malkajgiri District — Environmental Clearance — Reg.

Proposal No. | SIA/TG/MIS/196418/2021

The SEIAA discussed the recommendations of the SEAC in detail and approved the project for issue
of Environmental Clearance.
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Agenda “IT Building - NSL Arena Tower-3” by M/s. NSL Infratech, Plot No. 6,

Item No. 27 | Sy.No.1, IDA, Uppal, Medchal-Malkajgiri, Hyderabad — Environmental
Clearance — Reg.

Proposal No. | SIA/TG/MIS/60116/2020

The SEIAA discussed the recommendations of the SEAC in detail and approved the project for issue
of Environmental Clearance.

Agenda M/s. P. Vasudeva Reddy and Others, Sy.No:4, 18/P,19&20 at Kokapet

Item No. 28 | Village, Gandipet Mandal, Rangareddy District — Environmental Clearance —
Reg.

Proposal No. | SIA/TG/M1S/196293/2021 (MODI-EC)

The SEIAA discussed the recommendations of the SEAC in detail and approved the project for issue
of Amendment to Environmental Clearance subject to submission of revised layout plan for
mantaining parking area as per G.0.Ms.No.168, dt. 07.04.2012 of MA&UD Dept.,

Agenda M/s. L.V.R Constructions, H.Ne.1-3-1, Sy.No 225/2, Bakram Village,
Item No. 29 | Kavadiguda, Hyderabad — Environmental Clearance — Reg.
Proposal No. | SIA/TG/MIS/196875/2021

The SEIAA discussed the recommendations of the SEAC in detail and approved the project for issue
of Amendment to Environmental Clearance.

Agenda Residential Complex of M/s. Esteem Villas Private Limited (Rep. Shri

Item No. 30 | Sourabh Modi), Sterling Avenue Pvt. Ltd., Edifice Home India Pvt. Ltd,
Sy.No. 63/P, 64/P, 65/P, 66, 67/P, 68/P, 69/P, Shambhupur (V),
Dundigal/Gandimaisamma Municipality, Quthbullapur (M), Medchal-
Malkajgiri District — Environmental Clearance — Reg.

Proposal No. | SIA/TG/MIS8/191663/2021

The SEIAA discussed the recommendations of the SEAC in detail and approved the project for issue
of Environmental Clearance.

Commercial Office cum Hotel complex by M/s. PHOENIX TECH ZONE

Agenda

Item No.31 | PVT. LTD., Sy. No. # 118, 120, 121, 122 & 138, Nanakramguda Village,
Serilingampalli Mandal, Rangareddy District — Environmental Clearance —
Reg.

Proposal No. | SIA/TG/MIS/199631/2021

The SEIAA discussed the recommendations of the SEAC in detail and decided to return the proposal,
as it is withdrawn by the proponent.
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Agenda “IT building” by M/s. Niharika Projects, Sy. No’s 49(p), 50, 83 & 84,
Item No. 32 | Khajaguda Village, Serilingampally Mandal, Rangareddy District -
Environmental Clearance — Reg.

Proposal No. | SIA/TG/MIS/199950/2021

The SEIAA discussed the recommendations of the SEAC in detail and approved the project for issue
of Environmental Clearance.

Agenda Residential complex by M/s. GIRIDHARI VUE, Sy. No. 46, Kismathpur
Item No. 33 | Village, Rajendranagar Mandal, Rangareddy District — Environmental
Clearance - Reg,

Proposal No. | SIA/TG/MIS/194152/2021

The SEIAA discussed the recommendations of the SEAC in detail and approved the project for issue
of Environmental Clearance.

Agenda 4.0 Ha. Building Stone & Road Metal Quarry of Sri K. Thirumal Reddy, Survey
Item No.34 | No. 1109, Ippagudem Village, Station Ghanpur Mandal, Jangaon District. -
Environmental Clearance (Extension) - Reg.

Proposal No. | SIA/TG/MIN/172850/2020 (MODI-EC)

The SEIAA discussed the recommendations of the SEAC in detail. It is noted that the earlier EC
dt.31.10.2017 is valid for 5 years i.e., 30.10.2022. Hence, the proposal is returned.
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- o4 EXHIBIT- R9/10

GOVERNMENT OF TELANGANA
ASSISTANT DIRECTOR OF MINES & GEOLOGY JANGAON
FORM - L ,
PERMIT OF DISPATCH OF MINOR MINERA'
(UNDER RULE - 34)

LosseeD: 2100424 LR

Permit No : P9JGNO0002 Date:03 Apr 2021

Permit is hereby granted to SriKunduru Thirumal Reddy to dispatch of 1200.000CBM of Road Metal
from the quarry lease situated in survey No 1109, o/e. 4.000 (Ha) in lppagudem village Ghanpur(Stn),

Mandal JANGAON District in consideration of payment of sum of Rs. 90000.00 being the seginiorage
fee on the said quantity, subject to the following conditions:

1. The Permit is valid from this day 03 Apr 2021 and shall expire on 02 May 2021

2. The Permit is not transferable.

3. The quarry shall be brought for booking at By Road

4. The Permit shall be surrenderd after the quantity noted there in dispatched to the Department
within a week after the last consignment of dispatch along with the dispatch particulars by
signing the details of the name consignee, the date of dispatch etc.

5. Holder of the permit shall allow the executive staff and the officers of the Department of Mines &
Geology to inspect and Check Measure the Minor Mineral in ali stages of Movement.

6. The Department has the right to claim amount by way of difference of seigniorage fee based on
the scrutiny of the sale documents and the check measurement, provided the excess quantity is
not beyond 10% of the quantity mentioned in the document. the excess quantity beyond 10% is
liable for penalisation under Rule 34(1).

7. Failure to comply with any of the above conditions shall entitle withdrawal of the permit or
cancellation of the same.

8. All Work places shall have adequate arrangements to providesanitizers, water and Soap to wash
hands at convenient places 24X7.

9. All Workers/employees shall wear standard masks without fail.

10. All Workers/employees shall maintain social distancing of more than two meters from each other.
/ﬂ-». W

Issued By.

Name : N. Rama Chary
Designation : ASSISTANT GEOLOGIST / ADM&G(I/C)
Office : JANGAON

Note : This is a Digitally Signed Certificate, doesn't require physical signature.
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PERSONAL DETAILS

©BACK ‘
Losseo 0 oz
Lease Name Kunduru Th"i’erJmal Reddy B
Firm Type el
Owner Name | Kunduru Thirumalareddy
osT | seonrsiaozs
IBM RegNo i IBM R¢9N0 B i
PAN No ADBFSATION .
Aadhar No 6}37‘491‘00’9972
Email ktr25€‘>5@“gmail.com‘
Mobile 9849437877

LEASE PERIOD DETAILS

Grant Order No GrantOrder No
Grant Order Date GrantOrder Date
Opening Notice Date

Execution Date

- 55 -
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Valid From 09.09.2010

Valid To 30.09.2021 \/

EXTENT DETAILS

No Mandal Village Land Survey No  Extent(Ha)
1 Ghanpur(Stn) lppagudem  Government Land 1109 4.00

MINERAL DETAILS

Category Mineral Name
MINOR Road Metal
MINOR Building Stone
PERSONEL ADDRESS

Door No 1-9-1134

Street Name sahakar nagar.hunter road

Land Mark near warangal public school

District WARANGALURBAN v
Mandal Hanamkonda v
Village Hanamkonda v
PinCode 506001

_ 56 -
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57 EXHIBIT- R9/11

- Sere TELANGANA STATE POLLUTION CONTROL BOARD

Jovorn o0

— Tmmme - ZONAL OFFICE: HYDERABAD

N e o)

nd

RST

R. Ravinder Reddy H.No0.6-3-1219, Sy.No.TS No.1 Part,
Joint Chief Environmental-Engineer ' _ _ Block - C, Ward No.91,
. Near Country Club, Uma Nagar,

Begumpet, Hydcrabad

Email: jcee-zhyd- tspcb@tehngana gov.in

\/ N BY RTGD POST WITH ACK. DUE
CONSENT ORDER FOR ESTABLISHMENT - ORANGE CATEGORY

/ Order No.508 ~WGL/TSPCB/ZO-HYD/CFE/TS-iPASS2017 - ¥ Date: 28.04.2017

’

Sub: TSPCB — ZOH — CONSENT FOR ESTABLISHMENT (CFE) — M/s. Shriya
Constructions, Sy.No.llOG & 1107, Ippagudem (V), Station Ghanpur (M),
Jangaon District ~ Consent for Establishment of the Board under Sec.25 of Water
(Prevention and Control of Pollution) Act, 1974 ‘and under Sec.21 of Air
(Prevention and Control of Pollution) Act, 1981 — Issued — Reg.

Ref: 1. Industry's CFE Applicafiori received through TS-iPASS on 19.04.2017.
2. TSPCB, RO, Warangal verification report dated 21.04.2017 and received by
Zonal Office, Hyderabad on 27.04.2017.
3. CFE Commitiee meeting held on 28.04.2017 at TSPCB, Zonal Office,
Hyderabad.

I. In the reference cited, an application was submitted to the Board seeking Consent for
" Establishment (CFE) to set up stone crusher and Hot Mix Plant with product:on capacities
as mentioned below, with a proposed project cost of Rs.4.0 Crores:

Proposed Product Qu(mfil;y
Stone Chip :
(6,12, 20 & 40 mm) 500 TPD
Hot Mix Asphalt (Hot Mix Plant) 500 TPD

2. As per the application, the above activity is to be located at Sy.No.1106 & 1107,
Ippagudem (V), Station Ghanpur (M), Jangaon District.

(VS I

The above site was inspected by the Assistant Environmental Engineer, T.S. Pollution
Control Board, Regional Office, Warangal, on 20.04.2017 and found that the industry is
surrounded by East: Own land with fully grown eucalyptus plantation ; West: Hillock ; North:
Own land followed by dry agricultural lands; South: Own land followed by R & B road.

4, The Board, after careful scrutiny of the application, verification report of Regional .Officer,
Warangal, recommendation by the CFE Committee meeting held on 28.04.2017 at TSPCB,
Zonal Office, Hyderabad, hereby issues CONSENT FOR ESTABLISHMENT to the
industry, under Section 25 of Water (Prevention and Control of Pollution) Act, 1974 and
under Section 21 of Air (Prevention and Control of Pollution) Act, 1981 and the rules mzide
there under. This Order is issued to manufacture the products mentioned at para (1) only.

3. This Consent Order now issued 1s.subject to the conditions mentioned in Schedule A’ and
Schedule 'B'".
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6. T:hisl order is issued from pollution conﬁol point of view only. Zoning and other regulatiqns
are not considered. : ' ' : '
| M v
JOINT CHIEF ENYIRONMENTAL ENGINEER

Encl: S;chedul‘es “A&B”. | 9/ .

M/s. Shriya Constructions,
Sy.No1106 & 1107,
Ippagudem (V),
Station Ghanpur (M),
Jangaon District - 506001
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SCHEDULE — A

Separate metérs with necessary pipe-line shall be provided for aéscssin’g the quantity of water
“used for each of the purposes mentioned below. . ’
a. Industrial cooling.

b. Domestic purposes. s o o ' '
c.” Processing whereby water gets polluted and pollutants are easily bio-degradable.

The industry shall provide a mipimu'rri stack_hcight ('H)”t‘o'.th_e DG sets as'pgf the following .
formula. _ e o : E - s

H=h+02SQRT (KVA) S _ }
KVA = Total géncration capaci}y,- h = Height of building where DG Set is in_sta]led. .
The generator shall be installed in a closed area with a silencer and suitable noise absorption
systems. The ambient noise level shall not exceed 75 dB(A) during day time and 70 dB(A)

- during night time measured from a distance of Smtrs from the DG Set.

The industry shall install and commission appropriate control and ventilation system for
controlling the air pollution.

The indﬁstry shall take appropri'ate.measures to ensure that the ground level concentrations
shall comply with revised National Ambient Quality Norms notified by MoE&F, Gol on
16.11.2009.

Floor washing shall be admitted into the effluent collection system only and shall not be
allowed to find their way in storm drains or open areas. The applicant shall maintain goodl
house keeping both within the factory and in the premises. All-pipe valves, sewers, and
drains shall be leak proof. .

The solid waste arising in the prerﬁis’es shall be properly co.llected and dispose-d off.'E
There shall not be any perceptible odour outside the industry’s premises.

All the rules and regulations notified by Ministry of Environment and Forests, Govt. of India
in respect of noise pollution control measpres shall be followed to avoid nuisance to public.

The proponent shall take measures to comply with the provisions laid down unéler Noise
pollution (Regulation and Control) Amendment Rules, 2010 dated 11.01.2010 jssued by
MoE&F, Gol to control the noise to the prescribcd levels. :

The applicant shall obtain Consents for operation regularly from TSPCB, as required Under
Sec. 25/26 of the Water (P&C of P) Act, 1974 and Under Sec. 21/22 of the Air (P&C of P)
Act, 1981, for operation of the industry, before starting trial production. The Consent for
Operation will be accorded. only after ensuring compliancé of all the conditions stipulated in
this order. :

The applicant shall comply with and carryout conditions issued by the Board in this consent
order scrupulousty.  The applicant is liable for legal action as per the provisions of the
relevan;"Acts in case of non-compliance of any conditions of the consent order.

. Notwithstanding anything contained in this conditional letter or consent, the Board h'ercby

reserves its right and power Under Sec. 27(2) of Water (Prevention and Control of Pol]ution)
Act, 1974 and Under Sec.21 (4) of Air (Prevention and Control of Pollution) Act, 1981 to
review any or all the conditions imposed herein and to make such alternation as deemed fit
and stipulate any additional conditions for the purpose of the Act by the Board. '

The applicant shall exhibit the consent of the Board in the factory premises at a conspicuous
place for the information of the inspecting officers of different departments.

- Telangana State Pollution Control Board resérves the right to review, impose additional

condition or conditions, revoke, change or alter the terms and conditions of this Order. Also
the Board reserves the right to withdraw the CFE without any prejudice/ notice on receiving
any complaints by the Board regarding Environmental Pollution problems caused by the
industry. -

The industry is liable to pay compensation for any environmental damage caused by it, as
fixed by the Collector and District Magistrate as civil liability. ’

Rain Water Harvesting (RWH) structure (s) shall be established an the nant cite cn thar +ha
grouna water 1s recharged by the storm water. :




18. -
- Govt. of India, regarding the Public Liability Insurance Act, 1991.

19.

5. The proponent shall compl

60

The industry shall comply with Rules & »Re_gulatio'ns notified by Ministry of Law and Justice,

~Any person aggrieved by an order‘r'h.a,d _ _
- Section 27 of Water Act, 1974 or Séction:21 of AirAct, 1981 may: within thirty days from
the date on which the order is commuitiicated-to him, prefer an appeal as per Telangana State

" Water rules, 1976 and Air Rules 1982, to “such authority (herein after referred to as the .

nstituted under Section 38 of the Water (prevention and Control of

Appellate Authority) co
d Section 31 of the Air (Prevention and Control of Pollution) Act,

Pollution) Act, 1974 an
1981. .
' SCHEDULE - B

This order is valid for a period of 5 years from the -c_iatc of issue.

The industry shall report progress on ir_nplementatic_m' of the project to this office and
T.S.Pollution Control Board, Regional Office, Warangal regularly.

The source of water is Bore well and the maxi

e By 'thi; State Board under Section 25, Section 26, -

mum permitted water consumption shall not

exceed the following quantities. '
S. No. ' Purpose s Total (KLD)
1. : - Dust suppression . 15.0 KLD
2. Greenbelt . g 5.0 KLD
-3 Domestic ' .1.0KLD
Total s .21.0 KLLD
The maximum waste water generation (KLD) shall not exceed the following:
S. No. Wastewater generation .Proposed (KLD)
1. Domestic - 0.8 KLD
Total . 0.8 KLLD
Standards to be. A Mode of final disposal

" Effluent source
complied

Septic tank followed by soak pit.

Domestic (0.8 KLD) —

y with the following for contrélling air pollution.

S. No. Details of Stack Stack 1
a) Attached IT DG Set
b) Capacity of Boiler / Furnace / Kiln 250 KVA
' Incinerator / D.G. set / Others
<) Fuel from: Solid / Liquid / gaseous : Liquid
d) Stack height from GL H=h+02 (KVA) >~
H = height of the stack from GL in mtrs.
h-= height of the building where DG set
: is installed, in mtrs.
e) Details of Air Pollution Acoustic Enclosure.
' Control Eqhipment

6. The Solid wastes generated shall not exceed the following _breakup quantities’

S. Name and quantity | Total Hazardous / as Method of Disposal
No. | of the quantity defined.urider
| Hazardous/Solid - . HWM Rules, 2016
waste
1 Stone Dust 50 TPD -- Shall be mixed in the
hot mix plants. |

7. The industry shall provide cladding to the vibrating screen so as to arrest the dust emissions.

27
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10.

11.

. The industry shall construct metal roads within the premises.

. The industry shall carryout regular cleaning and wetting of the ground within the prer_rlises. ;

17.

18.
. all the loading and unloading activities of materials inside the closed shed only The mdustry

19.

20.

21.

22.

26.
27.
28.

29.

The industry shall cover the screen- with M.S. Sheets and a fan connected with rmotor to
extract the dust generated during screening operations, should be mstalled. Dust should be
vented out into a chamber wherein water sprinklers shall be permitted for dust suppression.

The industr).{ shall provide e.levated.closed brmker should be constructed for collection of
dust and the dust conveyor should be fully covered with M.S. Sheets. The loading of dust
should be directly done into the trucks, which should be brought below the bunker bins.

The industry shall provide temporary water . sprmklers at the trme of un-loadmg of the raW‘

material from the truck / tipper. .

The industry shall provide water sprinklers on the CORVEYOr carrymg raw matenals from .. |
bunker/ bin to the crusher. The water should be sprayed in the form of mist with the help of - .
a motor. The industry shall’ provxde water meter with recordmg facxlxty to record tlre water. -

used for sprinkler system.

. The industry shall construct wind breakmg walls around the crusher to prevent dust

spreading to the surrounding areas.

. The industry shall construct BT road from quarry to'stone crushing unit.,

. The industry shall provide air pollution control equipment i.e., scrubber to the Rotzu':y Kiln /

Drum Mxx Plant to control fugitive emissions and shall meet the Board SPM ]1m1t of 115
mg/Nm

The unit should provxde water spnnklers on the conveyor carrymg raw materials. The water -
should bé sprayed in the form of mist with the help of a motor. The industry shall: provxde -

water meter with recording facility to record the water used for sprinkler system.

The industry shall store the raw materials under closed shed only. The mdustry shall E(:arryout

shall convey the raw matenals through closed screw conveyors.

The industry shall maintain good housekeepmg through regular sweeping through sweepmg

‘machines to remove the dust / ready mix concrete on the ground to control.the: tugmve

emissions.

The industry shall dispose the solid waste i.e., sediment in an earmarked area as flan,d falr
within the premises. o o '
The industry shall regularly carryout water .sprinkling to suppress the dust generated during
loading and unloading activities of materials and also within the prémises to control funge
emissions.

The industry shall develop 5 mtrs. width of green belt along the boundary of the site in the 50
mtrs. width buffer zone of the stone-crushing unit. This green belt shall be ~developed on
outer side of the buffer zone so as to act as a barrier.

23. The suspended particulate matter measured-between 3mus and 10mtrs from any processes

equipment of a stone crushing unit shall not exceed 600 micrograms/m>.

24. The industry shall not cause any air pollution / dust nuisance to the surrounding environment.

. The industry shall comply with all the Rules and Regulations specified in Water (P&C of P)>

Act, 1974, Air (P&C of P) Act, 198] and Hazardous and other Wastes (Management,
Transboundary Movement) Rules, 201 6

The industry shall not manufacture any extra products or extra capacities wnhout obtaining
CFE/CFO of the Board. _
The industry shall not take up tnal pxoducnon for proposed activity without obtammg
Consent for Operation of the Board.

Rain Water Harvesting (RWH) structure (s) shall be estabhshed on the plant site so that the
ground water is recharged by the storm water. .

The industry shall comply with Rules & Regulations notified by Ministry of Law and Justice,
Govt. of India, regarding the Public Liability Insurance Act, 1991.

~
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ons issued by thé'Boérd.from'time to time.

false information / ‘fabricated data and failure to
d in this order may result in withdrawal of this
elévant pollution control Acts.

'30. The industry shall comply with all the directi
31. Conc‘;:aling the factual data or submission-of
~ comply with any of the conditions mentioned
order and ‘attract action under the provisions of T

32. The quard';eserv_’es' its right to
and to take action including revo

33. This Orfder is issued to the industry without préjudice to the

ke of this order in the interest of environment protéction.

the Board. o » 1 . . , 4 _

JOINT CHIEF ENVIRONMENTAL ENGINEER

To - , _

M/s. Shriya Constructions, . . %(

Sy.No0.1106 & 1107, Ippagudem ™), -

Station Ghanpur (M), Jangaon District. T .

modify above conditions or. sti-pulate any further conditions .

action taken by the Task Force of .

M
¢ ¢
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63 EXHIBIT- R9/12

.- t

T

o TELANGANA STATE POLLUTION CONTROL BOARD
e ZONAL OFFICE: HYDERABAD 5
1T 4 o | 3 ‘ ,

a\l/

- R. Ravinder Reddy , " H.No0.6-3-1219, TS No.1 Part;

Joint Chief Environmental Engineer ’ Block C, Ward 91, Begumpet, Umanaga_t
: . Near Country Club, Hyderabad — 500 016.
Email:hyd.zo.jcee@pcb.ap.gov.in
REGD. POST WITH ACK. DUE
v :
CONSENT & HW AUTHORIZATION ORDER "ORANGE CATEGORY

‘Order No.508-WGL/TSPCB/ZOH/TS-iPASS/CFO/2017- 2 2.4, YDate: 03.11.2017

‘(Consent Order for Existing/New or altered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
amendments thereof and Operation of the plant under section 21 of Air (Prevention & Control of v
Pollution) Act, 1981 and amendments thereof) and Authorization /| Renewal of Authorization
under Rule 6 of the Hazardo''s and other Wastes (Management and Transboundary Movement)
Rules, 2016. '

.CONSENT is hereby. granted under section 25/26 of the Water (Prevention & C_onfrdl of

Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act, 1981
(hereinafter referred to as ‘the Acts’) and Authorization under the provisions of HW (M & TM)
Rules (herein after referred to as ‘the Acts’ ‘the Rules’) the rules and orders made thereunder to:

MUs. Shriya Constructions, V
Sy.No. 1106 & 1107,

Ippagudem (V), Station Ghanpur (M),
Jangaon District

' (Heremafter referred to as 'the Applicant’ ), authorizing to operate the industrial plant, to dischargte

the effluents from the outlets and the ‘quantity of, Em1351ons per hour fromt the chimneys as
detal‘ed below.

i) Outlets for discharge of effluents:

%

Outlet Outlet Description Max Daily - Point of Disposal
No. - ' Dlscharge (KLD) o ;0 T T
- 1. Domestic effluents - - 0.8 Septic tank followed by soak pit

ii) Emjssions from chimneys:

Chimney ‘Description of Chimney Quantity of Emissions at | Emission

No. peak flow . Standards
1&2 Attached to DG Set of capacity -——-- "SPM - 115
. —2x250 KVA ¥ mg/Nm

iii) Hazardous Waste Authorization: (Iﬁ'orﬁ‘i‘ —"2) [See Rule 6(2)]:

Ms. Shriya Construétions, Sy.No. 1106 & 1107, Ippagudem (V), Station Ghaﬁpur (M), Jangaon

District is hereby granted an authorization to operate a facility for collection, reception, storage,

{fransport and disposal of the following wastes with quantities as mentioned below:

3332333333333 3333333332333333323)3333)

Sl Name and quantity of the Stream Method of Disposal -
No Hazardous waste ' : IR
1 - Stone Dust (50 TPD) - Shall be mixed in the hot mix plants.
- —
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N B OUTI 3 -
This order is subject to the provisions of ‘the Acts’ and ‘the Rules’ and ordérs made thereAunder'
- and further subject to the terms and conditions incorporated in the schedule A, B and C enclosed

to thlS ‘order.

This consent is valid for manufacture the following products along with quantities only

'S. No. Piroduct K Capacity
; Stone Chip - kN v
1 - 3z
| (6,12, 20 & 40 mm) js00TPD
2 Hot Mix Asphalt (Hot Mix Plant) 500 TPD

 This combmed order of consent & Hazardous Waste Authorxzanon shall be vahd for a perlod
endmg with the 31.10.2022. ¥

)R
JOINT CHIEF ENVIRONMENTAL ENGINEEI}’
o Eﬁcl: Schedules A, B & C h o
| «_/lo/ ! . : , : : ' A
MUs. Shriya Constructions, oo

Sy.No.1106' & 1107,
Ippagudem (V),

Station Ghanpur (M),

Jangaon District - 506001

CCCCEECCCCCECCCrCCcCCCCCCecet |



3))))333‘333)'3_)3)33)3}3)3)3)))‘)3))3_:3

10.

12.

3.
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v
SCHEDULE — A '

The applicant shall make applications through online for renewal of consent (under Water
and Air Acts) and Authorization under HWM Rules atleast 120 days before the date of
expiry of this order, along with prescribed fee under Water and Air Acts for obtaining
consent of the Board along with detailed compliance to the conditions. stlpulated in the_» :
CFO. '

The industry shall 1mmed1ately submit the revised application for consent to. this Board in the ©
~ event of any change in the raw material used, processes employed, quannty of trade efﬂuents
& quantity of emissions etc. :

" a) All the fugitive emissions shall be controlled with proper measures.

b) The applicant shall also install the equipment such as wind. speed recorder and wmd
direction recorder.

The applicant .shall not change or alter elther the quality or the quantrty or the rate of the
discharge or the route of discharge and shall not change or alter either the prescnbed qualxty :

~ or the rate of emission without the previous written permission of the Board.

The apphcant shall, not later than 30 days from the date of issue of thls consent order, certify
in writing to the Board that the applicant has installed or provided for an alternative electric
power source sufficient to operate all facilities installed by the applicant, to comply w1th the
terms and conditions of this: consent. In absence of alternative electric power source
sufficientito operate all facilities installed by the applicant, to comply with the’ terms and
conditions of this consent, production shall be stopped. : ,

Any up-set condition in any plant/plants of the mdustry, which result in, mcreased efﬂuent
discharge and/ or violation .of standards stipulated in this order or the emission of any Air -
Pollutant into the environment in excess of the standards laid down by the Board, occurs or is

- apprehended to occur due to accident, or other unforeseen act or event, the person-in-charge

of the premises, from where such discharge / emission occurs or is apprehended to occur

- shall forthwith intimate the fact of such occurrence or the apprehension of such occurrence to
* this. Board by fax / email qqder intimation to the Collector and District Magistrate.

In case of such episodal discharges / emissions mentioned in item 6 above, the industry
should. take immediate action to brmg down the discharge / em1s51on below the limits
prescribed in this order.

A good h‘ouse keeping shall be maintained both within the factory and in the premises.- All
hoods, pipes, valves, sewers and drains shall be leak proof. Floor washings shall be admitted
into the effluent collection system only and shall not be allowed to find their way mto storm
drains or open areas :

a) The mdustry shall carryout analysis of waste water discharges or emissions through

- chimneys, for the parameters mentioned in Schedule — B of this order at regular intervals:’

b) The industry shall maintain following records to accessible to the Board wheneverv‘

g requxred

1. Analysis reports of waste water/ emissions.
2, Log book for operation of pollution control systems.
3. Inspectlon book

The applicant shall set up THREE Ambient Air Quality Momtormg Statlons for continuous -

recording  of relevant critical parameters mentioned in Schedule — B as per the CPCB

S gurdelmes and submit monthly reports.
11

Separate power connection with energy meter shall be provided for the Pollutron Control
Equipment and'record of power consumption and chemicals consumption for the operatxon of '

- pollution: control equipment shall be maintained separately.

The applicant shall submit Environment statement in Form V before 30 September every.
year as per Rute No.14 of E (P) Rules, 1986 & its amendments thereof.

The appIicant shall comply with the directives/orders issued by the Board in this consent
order and at all subsequer;}t times without any negligence on his part. The applicant shall be
Hable for such legal action against him as per provisions of the Law/Act in case if non-
compliance of any order/directive issued at any time and/or violation of the terms. and
conditions of this consent order. - ’
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14.
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The applicant shall furnish to the visiting officer and / or the Board any information

- regarding the construction, installation or operation of the effluent treatm_ent system/ air
* pollution control equipment and such other particulars as may be pertinent for preventing and

15.

16.

ST

18.
19.

20.

21.

22.

| 23,

24..

 25.
26.

27.
28.

29.

controlling pollution.

The industry is Jiable to pay compensation for any environmental damage caused by it, as
fixed by the Collector and District Magistrate as Civil liability.

All the rules & regulations notified by Ministry of “Environment and Forests, Government of
India in respect of management, handling, transportation and storage of hazardous chemicals

" and wastes shall be followed.

All -Athé rules & regulations notified by Ministry of Law and Justice, Government of "I.n'dia_ o
. regarding Public Liability Insurance Act, 1991 shall be followed. C

The occupiér shall educate the workers and nearby public of possible accidents and remedial
measures. ' ' o

For any accident or spillage of hazardous wastes causing damage to the Environment, the.
occupier or the transporter as the case shall be held responsible. : g

In case of chsure of industry, the un-used/not consumed raw materials falling under the
category of Hazardous Chemicals and mentioned in Manufacture, . Storage and Import of

‘Hazardous Chemicals Rules, 1989 and Amendment Rules, 2003 shall be removed and sold to
other units within 90 days from the date of closure to prevent any possibility of occurrence oft

_an,.accident. In case the above hazardous chemicals have lost their properties originally’

acquired, then they shall be treated as Hazardous Waste and they should be disposed gff only
to the authorized agencies of TSPCB in a safe manner. Cd S I

The occupier shall prepare / update an emergency preparedness plan for safe handling oft

hazardous waste from time to time and submit the same to TSPCB. Emergency preparedness

plan must be implemented immediately whenever there isfire, explosion or release . of
hazardous waste or hazardous waste constituents, which could endanger to human health or
environment. ‘ s _

Packaging, labeling and transportation of Hazardous Wastes shall be in accordance with the
provisions of the rules issued by the Central Govt. -under the Motor Vehicles Act, 1988 and

other guidelines issued from time to time. The packaging and labeling shall be based on the
composition and hazardous constituent of the waste, however all Hazardous Waste containers

" sHould be provided with a general label.

The driver who transports Hazardous Waste should be well acquainted about the procedure .
to be followed in case of an emergency during transit. The transporter shall carry a Transport

Emergency (TREM) card (as given in the guidelings for ‘management and handling of
hazardous wastes) duly filled by the Hazardous Waste generator. :

Containers / Container Liners of Hazardous Chemicals and Hazardous. Wastes should'.be

" thoroughly detoxified before selling to agencies authorized by TSPCB. Proper records,

specific to each Hazardous Chemical / Hazardous Waste Containers / container Liners should
be maintained in the following way: -
. Number of containers received.

ii . Date and method of detoxification. ;
iii . Name of agencies to whom containers were sold with quantities.

iv . Transportation particulars. ‘ o
No Hazardous Wastes shall be mixed with any other waste or shall be discharged to a

common, other internal, external sewerage or other drainage system without prior approval of
- TSPCB. " '

If HDPE bags are used for storing Hazardous Wastes, it should be ensured that they are
perfectly sealed mechanically or double hot sealed. If MS / HDPE bags or drums are used for

.. 'Hazardous Wastes, these drums / bags should be ensured that they are perfectly sealed.

The person authorized shall not rent, lend, sell, transfer their industrial premises’ without
obtaining prior permission of State Pollution Control Board.

Any Unauthorized change in personnel, equipment: and working condition as mentioned in
the applicatiori by the person authorized shall constitute a breach of this authorization.

The industry shall comply with the provisions of Batteries (Management and Handling)
Rules, 2001.
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The applicant shall put up two black boards of size 6 ft by 4 ft. at the main entrance to their
plant. One board shall contain the specific CFE and CFO conditions, in sufficiently large font
size so-that it can be rea4 easily from a distance of 10 ft to a normal eye, and other board

.shall carry, again in sufficiently large ‘font size so as to be able to read from a distance of 10

ft, the latest Water, Air, Noise and solid waste monitoring data as well as the maximum

: vulnerable zone.

oy

The applicant shall exhibit the Consent & HW ‘Authorization order of the Board in the -

factory premises at a prominent place for the information of the inspecting officers of the

- different departments.

Notwithstanding anything contained in this conditional letter or consent, the Board hereby

. reserves to it the right and powers under Section 27(2) of the Water (Prevention & Control of

Pollution) Act, 1974 and its amendments thereof and under Section 21 of the Air (Prevention
& Control of Pollution) Act, 1981 and its amendments thereof to review any and/or all the
conditions imposed herein above and to make such variations as deemed fit for the purpose

- of the Acts by the Board.

The authorization issued under Hazardous and other wastes (Management and

Transboundary Movement) Rules, 2016, shall comply with the provision of the Envxronment
(Protection) act, 1986,

Any. person aggrieved by an order made by the State Board under Sectlon 25, Section 26,
Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may. within thirty days ‘from
the date on which the order i is communicated to him, prefer an appeal as per Telangana State
Water' rules, 1976 and Air Rules 1982, to such authority (herein after referred to as. the
Appellate Authority): constituted under Section 28 of the Water (prevention and Control of
Pollution) Act, 1974 and Section 31 of the Air (Preventlon and Control of Pollution) Act,
1981.

SCHEDULE - B

Sneclal Conditions

'1.

W

The industry shall take steps. to reduce water consumption to the extent possxble and

" “consumption shall not exceed the quantities mentioned below

S. No. - . Purpose ‘ ' Total (KLD)
1. Dust suppression - . 15.0KLD
2. _ Greenbelt - - 5.0KLD
3. ’ Domestic ~ 1.0KLD

Total . 21.0 KLD .

month, showing the quantity of water consumed in the previous month ‘along ‘with water

‘meter readings. The industry shall remit water Cess as per the assessment orders as and
'when 1ssued by Board.

The industry should comply v:th the Nationa! :imbient air quality standards as per MoEF,

. GOI notification dated. 18.11.7 :09 alc  the premiscs of the factory as prescribed below _

' S.No i P.ramete, Standards in ;,Lg/m3
1 B Particulatc Matteri PM10) B 100
2 , Particulate Matter : PM2.5) 60
3 s02 80 .
4 NOx ' 80
Noxse Lev*e]s Day time (6 AM: = dB(A)

Night tlme (10 PM to 6 AM)-70 dB (A).
The mdustry shall provide cladding to the vibrating screen so as to arrest the dust emissions.

The industry shall cover: the screen with -M.S. Sheets and a fan connected with. motor to
extract the-dust generated during screendng Oi erations, should be-installed: Dust shoqld be
vented out intea chamber wherem water sprinklers shall be: permltted for dust suppression.

; The industry shall file the water Cess returns in Form-I as required under sectlon (5) ‘of Water 2
* (Prevention and Control of Pollution) Cess Act, 1977 on or before the 5™ of every calendar

_—
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6. The lr;dustry shall provide elevated closed bunker should be constructed for collection of
dust &
should be directly done jjo the trucks, which should be brought below the bnnkex.' bins.

7. The industry shall pro db Lempofary water sprinklers at the time of un-loiding of the raw
material from the truck / tipper. '

8. The industry shall provide water sprinklers on the conveyor carrying rasv materials from

_bunker/ bin to the crusher. The water should be sprayed in the form of mist with the help of

a motor. The industry shall provide water meter with recording facili'+ ! record the water
used for sprinkler system.

9. The industry shall construct wind breaking walls around the ¢ “rovent dust
-spreading to the surrounding areas. '

10. The industry shall construct BT road from quarry to stone'érUShing uni:
11. The industry shall construct metal roads within the premises.
" 12. The industry shall carryout regular cleaning and wetting of the ground, within the premises. | ‘

13..The industry shall provide air pol‘lution control equipment i.e., scrubber to the Rotary Kiln /

Drum Mix Plant to control fugitive emissions and shall meet the Board SPM limit of 115

mg/Nm3

14. ’I_"hé‘ft._xr‘litﬁ should provide water sprinklers on the cohveyor carrying raw materials. The we;ter' A
should be sprayed in the form of mist with the help of a motor. The industry shall provide -

water meter with recording facility to record the water used for sprinkler system.

'15. The 'indu"stry shall store the raw materials under closed shed onIy'. The industry shall carryout

all thé- loading and unloading activities of materials inside the closed shed only. The industry

shall convey the raw materials through closed screw conveyors.
16. The industry shall maintain ‘good housekeeping through regular sweeping through SWeeping
. machines to remove the dust / ready mix concrete on the ground to control the fugitive
~ emissions. " C
~17. The;ijndustry shall dispose the solid waste i.e., sediment in an earmarked area as land fill
within the premises. .
~ 18. The industry shall regularly carryout water sprinkling to suppress the dust generated during
" 'loading and unloading activities of materials and also within the premises to control fugitive
. emissions. - ‘ : : :
L1 9. The industry shall develop 5 mtrs width of green belt along the boundary of the site in the 50.

. -sideof the buffer zone sq as to act as a barrier.

20

mirs width buffer zone of the stone-crushing unit. This green belt shall be developed on outer -

equipment of a stone cryshing unit shall not exceed 600 micrograms/m3.
21 .The industry shall not éépse any air pollution / dust nuisance to the surrounding environment.

22, The fnc_lustry shall comply with all the Rules and Regulations specified in Water (P&C of P)

- Act, 1974, Air (P&C of P) Act, 1981 and Hazardous and other Wastes (Management -and

o Transboundary Movement) Rules, 2016. ' o _

23. The industry shall not manufacture any extra products or extra capacities without obtaining

CFE/CFO of the Board. : : ‘

24. The industry shall not tdke up trial production for ‘proposed activity without obtaining

Consent for Operation of the Board. o

25. Rain Water Harvesting (RWH) structure (s) shall be established on the plant site so that the
ground water is recharged by the storm water. :

26. The industry shall comply with Rules & Regulations notified by Ministry of Law and Justice,
~ Govt. of India, regarding the Public Liability Insurance Act, 1991.

27. The industry shall comply with all the directions issued by the Board from-time to time.

28. Concéaling the factual data or submission of false information / fabricated data and failure to
comply with any of the conditions mentioned in this order may result in withdrawal of this
~ order and attract action under the provisions of relevant pollution control Acts.

< . -

d the dust conveyor should be fully covered with M.S. Sheets. The loading of dust

CCCeCceCeCecoc

The suspended particula,te matter measured between 3mtrs and 10mtrs from any, processes
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- 29. The Board reserves its right to modify above conditions or stipulate any further conditions
' and to take action including revoke of this order in the interest of environment protection.

30. This Order is issued to the industry without prejudnce to the action taken by the Task Force of
~ the Board .

7.

10.

To

‘M. Shriya: Constructxons,

SCHEDULE - C
(See Rule 6(2))
(Conditions of Authorization for occupier or operator-handling hazardous wastes)

The industry shall give top priority for waste minimization and cleaner production
practices;

- The industry shall not store hazardous waste for more than 90 days as per the Hazardous

V

& other wastes (Management and Transboundary Movement) Rules, 2016. :

The industry shatll stone Used / Waste Oil and Used Lead Acid Batteries'in a secured way .

in their premises till itg disposal.

* The industry shall not,'dlspose Waste oils to the traders and the same shall be drsposed to
_ the authorized Reprotessors/ Recyclers:

The industry shall dispose Used Lead Acid Batteries to the manufacturers / dealers on’

buyback basis.

‘The 1ndustry shall take necessary practical steps for preventlon of oil splllages and carry '
-over of oil from the premises.-

The industry shall maintain 6 copy mamfest system for transportation of waste generated'

- anda copy. shall be submitted to Board Office and concerned Regional Ofﬁce

'\The industry shall maintain good housekeeping & maintain proper records for Hazardous
' Wastes stated in Authorisation.

The industry shall maintain proper records for Hazardous Wastes stated in Authorlsatlon

in FORM-3 and file annual returns in Form- 4 Rules 6(5), 13(8), 16(6) and 20(2) as per -

of the Hazardous & other wastes (Management Transboundary Movement) Rules, 2016.

.The 1ndustry shall submit the condition wise comphance report of the conditions
- stipulated in Schedule B & C ‘of this Order on half yearly ba51s to Board Office,
’ Hyderabad and concerned Regional Office.

1.

The industry shall dlspose the e-waste to authorized recyclers / re-processors.-only._

/‘*‘IM/I{I Lo//é—"

- JOINT CHIEF ENVIRONMENTA

Rd

~Sy No. 1106 & 1107,
Ippagudem W), -
‘Station'‘Ghanpur (M),
Jangaonr District.

ENGINEER
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70 EXHIBIT- R9/13

REGISTERED

AT GIHhIYGovt. of India
Ministry of Labour& Employment

| gRE Hel-reened

hmranpuansd Directorate General of Mines Safety
23TITe &1 .1/Hyderabad Region No.1
Y .H1/Perm/106(2)(b)/ThirumalareddyStoneQuarry/2018/ gqErg, f’Rai®

EIEG]
@ gReT Freeren/Director of Mines Safety,
8QUETE &1 1./ Hyderabad Region No.1.

qa

Shri Kandukuri Thirumala Reddy,
Owner: Thirumala Reddy Stone Quarry,
#1-9-1134, Sahakara Nagar,
Hanumakonda, Warangal.

fawa: Permission under Regulation 106(2)(b) of the Metalliferous Mines Regulations, 1961 to
deploy Heavy Earth Moving Machinery(HEMM)with deep hole drilling & blasting at
Thirumala Reddy Stone Quarry of Shri Kandukuri Thirumala Reddy situated in
(Sy.No.1109 of Ippagudem Village, Station Ghanpur Mandal Warangal-Rural District,
7elangana State Extent:4.00 Ha.)- Reg.

Sir,
Please refer to your application vide letter No.Nil dated Nil and plans & sections enclosed

therewith on the above mentioned subject.

The matter has since been considered in the light of what has been stated in your application under-
reference and shown on the plans & sections enclosed with the application. In exercise of the
powers conferred on the Chief Inspector of Mines under the provisions of clause (2)(b) of Regulation
106 of the Metalliferous Mines Regulations, 1961 and by virtue of the authorization granted to me
by the Chief Inspector of Mines (also designated as Director-General of Mines Safety) under
Section 6(1) of the Mines Act, 1952, | hereby permit you to work the mine with the help of Heavy
Earth Moving Machinery(HEMM) with deep hole drilling & blasting for extraction of overburden
and ore by opencast method at Thirumala Reddy Stone Quarry of Shri Kandukuri Thirumala
Reddy situated in (Sy.No.1109 of Ippagudem Village, Station Ghanpur Mandal, Warangal-Rural District,
Telangana State Extent:4.00 Ha.), subject to the strict compliance of the following conditions and the
all the conditions mentioned in Annexure-106A, 106E and 106F.

1.0  This permissionis being granted under Regulation 106(2)(b) of the Metalliferous Mines
Regulations only, without prejudice to any other statutory requirements, which may be or
may become applicable at any time.

2.0  This Directorate shall be informed as soon as mining operations are commenced in
accordance with the above permission. Intimation about completion of mining operation
should also be sent promptly and in any case not later than one month thereof.

3.0 If at any time any one of the conditions subject to which this permission has been granted is
violated or not complied with, this permission shall be deemed to have been revoked with

immediate effect.
Contd...2.

Directorate General of Mines Safety; Region No. 1, Hyderabad; Room No. 701, C. G. O. Towers; Kavadiguda
Secunderabad 500 080; Tel: 040-27534501; Fax: 040-27532504

(AR
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4.0

5.0

6.0

It may be amended, modified or withdrawn at any time should it be considered necessary in
the interest of safety.

In the event of any change in the circumstances connected with this permission which is
likely to endanger the life of persons employed in the mine or the mine, the mining
operations for which this permission has been granted, shall be stopped forthwith and
intimation thereof shall be sent to the undersigned. The said mining operations shall not be
resumed without express and a fresh written permission from this Directorate.

This permission is valid for a period of five years from the date of issue of this letter.
Kindly acknowledge the receipt of the letter.

qaE14,/ Yours faithfully,
Sd/-

(G. Vijaya Kumar)

| grer e,

gqEIE &A-1

Encl: Annexure-106A, 106E & 106F %

31 .9.H1/Perm/106(2)(b)/ThirumalareddyStoneQuarry/2018/ ?9 S geaErg, RATw o g/ 03//&

Copy forwarded for information & necessary action to:

Manager, Thirumala Reddy Stone Quarry of Shri Kandukuri Thirumala Reddy in Sy.No.1109 of

pagudem Village, Station Ghanpur Mandal, Warangal-Rural District, Telangana State.

W

E' l ’
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i .-Rc.No.3785 /A2-NOC-Ex/2016

Office of the
Commissioner of Police,
Warangal.

NO OBJECTION CERTIFICATE
(Under the Explosive Rules, 2008)

Dated: 11.05. 2017

Sub:--Explosive Act & Rules, 2008 - Police Commissionerate, Warangal ~ Grant of
No Objection Certificate for establishment of proposed explosive magazine in
Sy.no-1111, Ippagudem(V) of Ghanpur (W) to Sri K. Thirumal Reddy, Managing
Partner M/s Shriya Constructions R/o H.No: 1-9-1134, Shankar Nagar, Hunter Road,
Hanamkonda - Orders issued- Regarding.

Ref:-1) Representation of Sri K.Thirumal Reddy, Managing Partner M/s Shriya
Constructions R/o H.No: 1- 9-1134, Shankar Nagar, Hunter Road, Hanamkonda,
dt: 10-10-2016.

2) The Asst. Commissioner of Police, Kazipet Division, vide Lr. No. 295/ G- NOC/
- ACP-KZP /2016, dtd: 12-12-2016.
i 3) The RDO, Warangal vide, RC. No. C/130/2017, Dtd:04-04-2017.
4) The District Panchayat Officer, Jangaon, vide Rc.No.06/2016/D, dt:30-01-2017

With reference to the application in Form AE - 12 date: 10.10.2016 submitted by
Sri K'I'hxrumal Reddy, Managing Partner M/s Shriya Constructions in pursuance of rules 102
and 103 of the Explosives Rules, 2008, and basing on the reports obtained from the ACP,
Kaz:pet Revenue Divisional Officer, Ghanpur(Stn), Jangaon District and District Panchayath
Officer, Jangaon vide references 2nd to 4th cited above, there is no objection fog granting license -
under the Explosives Rules, 2008 to Sri K.Thirumal Reddy, Managing Partner M/s Shriya
Constructions, H.No. 1-9-1134, Sahakar Nagar, Hunter Road, Hanamkonda, Warangal for
proposcd possession use of 300 Kgs explosive Magazine situated at Sy. No. 1111, to an
extent of 3.0 Acers, Ippaguda (v) of Ghanpur (W) Mandal District Telangana as shown in the
site plan duly endorsed and enclosed herewith.
1. Purpose: To obtain license to Possess and Use of Explosives from a Magazine
situated at Sy.No.1111, to an extent of 3.0 Acers, Ippaguda (v} of Ghanpur (W)
Mandal District.
2. Kinds and quantities of explosives:

Sl :Name and Description Class | Division | To ghe To beused | To be used in
No | Possessed at per day one month
any one time
1 ‘Nitrate Mixture 2 - 300 Kgs 30.0 Kgs 900K gs
2 ""|:Detonators fuse 6 2 3000 Mts 300 Mts 9000 Mts
3 Detonators Electrical/ 6 3 15000 NOs 1500 NOs 45000 NQOs
‘ordinary C

—r

/-’l// —
/é Commissioner of Police,

(G. SUDHEERBABU, ips)

Ccmmissioner of Pohco

Warangal Clry
To

Sri K. Thirumal Reddy, Managing Partner M/s Shriya Constructions R/o H.No: 1-9-1134
Shankar Nagar. Hunter Road, Hanamkonda, Warangal Urban District.

Copy to the ACP Kazipet for.information.

Copy to the Revenue Divisional Officer, Chanpux (6tn)for information.

Copy to the District Panchayath Officer, Jangaon for information.

.

(
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Note:

73

The following particulars have been venfxed/con51dered while 1ssumg this No
Objection Certificate.

The antecedents of the applicant (in case of individual or proprieta_iry firm)
/partners (in case of partnership company) or directors (in case of limited
company) or office bearers in case of soc1ety or association and also occupier of the

premises

The lawful possession of the site by the applicant

Interest of public

G

Requirement of explosives for use in mines or quarries (possessed by the
applicant) or in the area proposed by the licensee have been considered

Genuineness of purpose means relating to manufacture - whether there is need for
manufacture of the explosives for lawful constructive use in the area or state or
country or for export purpose. :

Verification of antecedents and lawful position of site by applicant as stated in

| serial Nos. 1 and 2 are not applicable in case of no objection certificate granted by

Directorate General of Mines Safety.

C€.CCCCcCCcCececC € CCCCCCCCCCCC (:‘( CCCCcCcCccc
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Covening Letter

lﬂ‘:’,\« £

GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
PETROLEUM AND EXPLOSIVES SAFETY ORGANISATION(PESO)
(Formerly Department of Explosives)
Room No. 602, 6th floor,
C.G.O. Towers, Kavadigudu Secunderabad 500080
Tele: 27540339 Fax: 27547803

Email: dyccehyderabad@explosives.gov.in
No:E/SH/TG/22/24(E97023)

Dated : 09/08/2017

To:
41’ K. Thirumal Reddy,Mg. Partner,
M/s_ Shriva Constructions, H.No.1-9-1134 Shankar Nagar, Hunter Road
Town/Village - Hanamkonda
Distt. WARANGAL URBAN, State. Telangana, Pincode-506001

Subject: Possession for Use of Explosives from magazine at Survey No.:Sy.No.1111, Village/Town. Ippaguda (V), Ghanpur
Mandal, Distt. WARANGAL URBAN, State Telangana Licence No.: E/SH/TG/22/24(E97023) granted in Form LE-3
of Explosives Rules, 2008 -Endorsement regarding

Sir(s),

Reference memo No.: E/SH/TG/22/24(E97023) Dated 09/08/2017 from Dy. Chief Controller of Explosives, Secunderabad and inspection of’
the subject premises by an officer of this organization on 02/08/2017.

. The subject licence No. E/SH/TG/22/24(E97023) valid upto 31st March 2022 duly endorsed as required under ‘Rule 107(3) of the Explosives
Rules 2008 is forwarded herewith. i

For further renewal of licence, please submit following documents so as to reach this office on or before 31/03/2022.

* Application in Form RE-1 duly filled in and signed.

e Licence fees for one to five years in the form of demand draft drawn on any Nationalized Bank in favour of Jt. Chief Controller of
"Explosives, Chennai payable at Chennai.
¢ Original licence with approved plan.

« In this connection, please also refer to Rule 112 of Explosives Rules, 2008.

» Indent for purchase of explosives shall be placed in RE-11 with the supplier and copy of the same shall be scnt to this ofﬁce.'(Nol applicable
for fireorks store house)

» Please submit quarterly returns of explosives in RE-7 at the end of every quarter so as to redch this office by 10th of the succeeding quarter.
(Not applicable for fireorks store house) .
» All blasting operations shall be carried out by a competent person holding a valid shot firer's permit granted under above rules. However,

blasting operations in mines coming under the purvicw of the. Mines Act 1952, the blaster shall have qualifications prescribed in the regulations
framed under the said Act.

’
W
(DR G.K.PANDEY)*
Controller of Explosives
For Dy. Chief Controller of Explosives
Secunderabad

Copy Forwarded to:

1. District Magistrate, WARANGAL URBAN, Telangana with reference to his Noc No: 3785/A2-NOC-Ex/2016 Dated: 11/05/2017.
~
AL s S\P la Tﬂm/fQJ,

For Dy. Chief Controller of Explosives,

Secunderabad
[For more information regarding status. fees and other datails, please visit our web site hupziiexplosives.gov.in}

http://10.0.1.1 /IntExp/EDCoveringLetter.asp 09-08-20 :
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HRI BIF | Government of India
arfisy 3T 3CAT HATHA | Ministry of Commerce & Industry
SR qur Rrewles aan wasa (37N | Petroleum & Explosives Safety Organisation (PESO)
‘1[? am’-’ﬁm o ; Formerly- Department of Explosives
A . 602, 6th FAR. ; Room No. 602, 6th floor.
A A 71, FER RAGEIIE § C.G.0, Towers, Kavadiguda Secunderabad 500080
wt (Phone).- 27540359 - %@ (Fax)- 27547803

FE (No.) E/SH/TG22724(E97023) . : AT (Date): 08/08/2(

FN9A | Memorandum

Survey No.Sy.No.1111, A Ippaguda (V). Ghanpur Mandal, fIer WARANGAL URBAN, US4 Telangana & ATY Shri K.
Thirumal Reddy,Mg. Partner Z811 fATFRS & HAarsha & 3va & v wan ¥ ewles R 2008 & edta LE-3 A
FT WA § E/SHITG22124(E97023) - HRT Frldy et & wed 2y

Subject Possession for Lise of Explosives in a magazine situated at Survey No.:Sy.No.1111, Ippaguda (V), Ghanpur Mandal, Distt.

WARANGAL URBAN, State. Telangana of Shri K. Thirumal Reddy,Mg. Partner Licence No : E/SU/TGRINA(EST023) granted
in Form LE-3 of Explosives Rules, 2008 - Issue of Licence regarding

A Sho K Thirumal Reddy, Mg, Partner, M/s Shriya Constructions. H. No. [-9-1 134 Shankar Nagar Hunter Road, Hanamkonda, Distt: WARANGAL URBAN, State Telangana Ealte c kT o1 2022 W TATH

Rl & f3e R Survey No.:Sy.No. 1111, Ippaguda (V), Ghanpur Mandal, WARANGAL URBAN, Telangana foua #hrshr & favewles & s9anr & w0 & fav snh ygafa @@ esHrGr
(E97023) FY 21wt 39 wrafaq =) 9fde € o W@ & U E A A s am A Hqe - yerafea & & o wh QFH?'W'E?JW g & st Reees fraw, 2008 % fme 107
¥ A T E ot Aty B A7 ofy qesifea w1 it Brar we HIOFY, District Magistrate, WARANGAL URBAN, Telangana # a1 go Ay ¥ seraltndr 3 s
smmﬁmqﬁmma@m amﬁ.mzammmmmwm:m@mmymwmmtmnmﬁma|

Two copies of Licence No.: E/SH/TG/22/24(E97023) granted to Shri K. Thirumal Reddy.My. Paniner, MJs. Shriya Constructions, H.No 1-9-1 1

URBAN. S1ate. Telangana for the period ending 315! March 2022 to Possess for Use Explosives from their magazine situated at Survey No.:Sy.No.1111, Ippaguda (V), Ghanpur Mandal, WARANGAL URBAN,
Telangana are forwarded hercwith to this office with the request that if he is satisfied that all the conditions prescribed in the licence have been complied with, the original copy of the same may be endorsed as required
under rule 107(3) of the Explosives Rules, 2008 and forwarded to the licensee directly with an intimation to the District Mayistrate, WARANGAL URBAN, Telangana and this office, retaining the other copy of the
licence for his office record. However, if he decides not 10 endorse the.icence, he should immediately retum the same to this office together with a statement ofhis reasons for not epdorsing the licence, not later than

34 Shankar Nagar,Hunter Road, Hanamkonda, Distt WARANGAL

three months

(FRASEMI | Dr. R.Venugopal)
39 Red farwes fadas { Deputy Chicf Controller of Explosives
|

. ' Secunderabad
/@ A 1 To,
this office

wfafafy ofva Copy Forwarded to

‘)/Shri K. Thirumal Reddy,Mg. Partner, M/s. Shriya Constructions, H.No, 1.9-} 134 Shankar Nagar, Hunter Road, Hanamkonda - 50600)
3% 08/08/2017 % A & HEH Al With reference 10 their application dated 08/08/2017

mwﬁm%s@wﬁmﬂmﬁawﬁﬁﬁwammm_zmsxm|07(3)$mmﬁﬁaﬁqv&ﬁmﬂﬁﬁm.mmnﬁaﬁmm|3r~§31ﬁi
a;mmqmma‘wm mznloslzozzﬂmwmuﬁﬁml
0 TRY ¥RE-1 A Rftad got ve granalE s
owatﬁna&*m:ﬁﬁﬁhmlhmmmmhxm.m_wwmﬁm,mtwﬂamﬁ:r%ﬂtﬂz‘n
O LE3H HE et )
O TUA $H WY A Rrees Faw, 2008 & @A 11297 o wes o sy

The magazine shall not be taken into use unless inspected by an officer of this organisation and hcence dul
following documents so as 1o reach this office on or before 3 1/03/2022

O Apphication in Form RE-1 duly filled in and signcd

. Distt. WARANGAL URBAN, State. Telangana

y endorsed under Rule 107(3) of Explosives Rules 2008. For further rencwal of licence, please submit th

O Licence fees renewable for one to five years in the form of demand draft drawn on any Nationalized Bank in favour of Jt. Chiel

f Controiler of Explosives, Chennai payable at Chennai.
O Original licence in Fornm LE-3

O Inthis connection, please also refer 1o Rule 112 of Explosives Rules 2008

mmaz"(msoow-ﬁmm{mwmﬁmm@uﬁwxmﬁmﬁaﬁmma|

An amount of Rs. 3000/- balance is in your credit, which may be utitized for future transaction by quoting this reference.

2. District Magistrate, WARANGAL URBAN, Telangana with reference 1o his Noc No: 3785/A2-NOC-Ex/2016 Dated: 11/052017
T T g2 Heg TRRA § Jy ! ﬁwuﬁmﬁs@auﬁz@%aﬂsﬁmm?l
A copy of licence along with approved plan and other enclosures are forwarded for his office record.
Hﬁﬂu%ﬁ:%ﬁa‘rﬁﬁw,zmxtmzn(:)%vm%yﬁmmm/mmmﬂmgnﬂmé/mwmﬁmmm
He is requested to assess the secunity guards/arrangements provided at the factory/magazine site as required under Rule 2H2) of Explosives Rules. 2008,
3 Superintendent of Police, WARANGAL URBAN, Telangana
T wmmW#mWﬁwuﬁMWﬁwﬁﬁszﬁ?:
A copy of licence along with approved plan and other enclosures are forwarded for his office record \
39 Ay Rreks fAgss Deputy Chief Controller of Explosive:
Secunderabac
foF s 3R e & I?u‘i?{:)rm e & fAv gl ATWFT hup fipeso.gov.in 2 )
(For more information regarding status.fees and other details pleasc visit our website http://peso.gov.in)
http://10.0.1.11/IntExp/CoveringLetterHindi.asp?LetterGenerated Y N=Y 09-08-201%
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AT 997 vd. §.-3 | LICENCE FORM LE-3
(Frewe 3@, 2008 1 3t 4 & 991 | & 3O 3(F) /() A
(Sce article 3(a) to (d) of Part 1 of Schedule 1V of Explosives Rules, 2008)

x %w&*ﬂmﬁlﬁuamaﬁ?%ﬁmmmmﬁﬁet
oUR

a4 Licence to possess : (c) for use.explosives of class 1, 2,3,4,5.6 or 7 in a my

HAART F. (Licence No.) : E/SH/TG/22/24(E97023)
g Fv (Annual Fee Rs): 3000/-

1. Licence is hereby granted to

Shri K. Thirumal Reddy,Mg. Partner (Mﬁ / Occupier : Shri K. Thirumal Reddy,), M/s. Shriya Constructions, H.No>
Shankar Nagar,Hunter Road, Town/Village - Hanamkonda, District-WARANGAL URBAN, State-Telangana, Pincode - 506001

R AT Iqeea 1 A R . -

2. yAfCaurdt F1 wfEITA | Status of licensee : Partnership Firm ) ;
3. m fafafta waeat § [e fftaeg 21 . possess for use of Nitrate Mixture, Detonating Fuse, Electric and/or Ordinary
Licence is valid only for the following purpose. " Detonators, - ¥ 3UdT & fAw

4. FAfa fFewes & Fafaf@e e, gevr 3R A & fav Rt ¢

Licence is vahd for xhc followmg kinds and quantity of explosives: -- (&) (a)

..............................................

ES ) A T fdager

SuNo .. .... NameandDescription

2 R Dclonanng l'usc )

S A _ Elecuric afd/or Ordwnary Detonaors 63 0 T T15000Nos
(U)Mwmmﬂuﬁzmmﬁmﬁmlmz(mm(mtmmtm] . 10 times
(b} Quantity of explosives 1o be purchased in a calendar month{applicable for licence under article 3(b) and (c))] : " asabove.

5 PrRfRe i e a Faed afrEy & qfte @ - @R F. (Drawing No.) E/SH/TG/22/24(E97023)
The licensed premises shall conform to the following drawing(s): . m (Dated) 08/08/2017

6. m:-ﬁ?a ofet faafef@a 90 | | &) The licensed premises arc situated at following address:

Survty No. Sy.No.1111 , ITA (Town/Village) : Ippaguda (V), Ghanpur Mandal qf e 41T (Police Station) : Station Ghanpur

fT (District) WARANGAL URBAN A (State) Telangana a3 (Pincode) 506001
. ZINY (Phonc) 9849437877 © & Ad (E-Mail) %y (Fax)
7 Wﬁ—{ iR & fa=faf@a gﬁUTQ' yafdse g X Portable magazine type MV-C and MV-M fabricated by MV Fab Tech, as per CCE
The ticensed premises consist of following facilities. " approval NO.E-19(71), watchmanshed. Magazine No.MV C-76 and MV-M-210

xmm AT R gurEuiod fReees #ORan, 1884 30 39& wdha feRa faeees frae, 2004 $ 39901 aat 3 wRkea aat ik
mm*mmymaﬁmm

The licence is granted subject 1o the provision of Explosives Act 1884 as amended from time to time and the Explosives Rules, 2008 framed there under and the conditions,
additional conditions and the following Anncxures.

1. Wmusﬁmaﬁamﬁn(mmmmmmaﬁhm@n
Drawmgs (showing site, constructional and other dctails) as stated in scrial No. 5 above.
ITafed mmaﬁawmaﬁn IR sfaRfFa o
Conditions and Additional Conditions of this licence signed by the licensing authority.

3. &0 W¥9 DE-2| Distance Form DE-2.

9. 7¢ IATA alr@ 31 AT 2022 aF RARAFG RIMI This licence shatl remain valid till 31st day of March 2022.
uzmﬁrmmmmﬁzﬁaﬁmmmzﬁva:m4twﬁfitféuzﬁzvu%mmmﬁhswmﬁ{ﬁmﬁma@ww
mﬁmuﬁ:mqﬁmmmmmmﬁaﬁhm%m#ﬁmmwﬁﬂﬁmmmaﬁmm%maﬁﬂmﬁx

This licence is liable to be suspended or revoked for any violation of the Act or Rules Iramed there under or the conditions of this licence as set forth under Set VI, whérever
applicable, referred to in Part 4 of Schedule V or il the licensed premises are not found conforming to the description shown in the plans and Annw Bcrclo

@A | The Date - 08/08/2017 39 A& frrees T | Dy. Chl:fCOnlroIItr of Explosives
Secunderabad

FAANHIT F gesiHa F AT e

Space, for Endorsement of Rencwal

adymor A arflg FAea $r arida AT giasd & grder HR wwd

Date of Renewal Date of Expiry Sngnalurc ol licensing authority and slamp

Statutory Warning : Mishandling and misuse of explosives shall constitute serious criminal offence under the law.

http://10.0.1.11/IntExp/ExplosivesLicence LE3Hindi.asp7LetterGenerated Y N=Y 09-08-2017
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Conditions ) _ - H

rage 1 v o

(e _viil}Se vy
s & at 1,2,3,4,5.6, 3 ﬁchvﬁa#ﬁﬁﬁmm%amtﬁVWW.aumuma(m|#§wﬁvm%mmmm

R @ vam BT Y AW R W ESIVTGR2R24(E97023) B ad R € |

The following are the conditions of licence number E/SH/I'C/ZZIN(EWOZB) to possess for sale or use, explosives ofClass.l.Z,J, 4,5,6 and 7in a magazine in
Form LE-3 (articles 3(b) to (c) ) granted by Chief controller of Explosives or Controller of Explosives.

1 mﬁmmmﬁmﬁWWMWﬂamaﬁm i
The quantity of explosives on the premises at any one time shall not exceed the licensable capacity.

T%mm*mtmwmmmW|llmm$Mﬁﬁﬁﬁw§zmqﬁmmm:

The magazine used for storage of explosives shall maintain safety distance specified in Schedule 111 and annexure to the licence. ]

3 ﬁmﬂammmmm;mwmﬁﬁﬁﬁwﬁwm*ﬁmm@wmﬁmmmmznmﬁas
™ I F e & R s s =38 ) ) - i .
The magazine shall be used only for kecping all explosives spectfied in this licence and of receptacles for, or tools or implements for work connected with the
keeping of such explosives. . .

4. mmmmmmmﬁmmmmewmmﬁaﬁmml
The opening of packages and the weighing and packing of explosives shall not be carried on in the magazine.

5. amaamma:ﬁmmﬁ,mﬂmﬁmmﬁmammamﬁmmm@mmamn@

ver A FEd F RS Avaadt QoS e @ s dw v suedt e olse, TR JuF e s B B o ¥ Rewes A
mamhmmg}Qmﬁmﬁ:mmmézmwaq@aﬁﬂﬂg— . )
(W) 2 (@ famon), a9 3 (@A) ) &R frestes @t ¢ wuA womr & Heha HR A e ol R A 6w 2 F sada
mamﬁmﬁmm,mmqmmmmmmaw@*mﬁmmmmﬁmmmm;wmme‘ }
(35T 6 W 3F Jada e REEeE W e @ S | .

(@MFN 1 F Heola WA o} avE FY ST @ ST | .
Two or more description or explosives which may be permitted to be kept in the magazine shall be kept only if they are separated from each other by an

intervening partition of such substance or character, or by such intervening space, as will effectually prevent explosion or fire in the one communicating with the
other; Provided that—

" (d) the various explosives of Class 2 (nitrate-mixture), Class 3 (nitro-compound), safety fuscs belonging to Class 6 Division land detonating fuses belonging to
Class 6 Division 2 as do not contain any cxposcd iron or steel, may be kept with each other without any intervening partition or space |
(e) Detonators belonging to Class 6 Division 3 shall be kept separately.
(1) Gun powder belonging to Class | shall be kept separately. !
6. @ 3 (Y ) & Rrewieat #, 3k R A e 3 vw o da TR F T R g st £ R Ao & Heha ¥
Explosives of Class 3 (nitro compound) shall not be kept in the magazine afler the cxpiration of onc year from the date of their manufacture except with the special
sanction of ticensing authority.

7. @@ 3 (@ o) F Redest @ mmaﬁrmﬁwa{mm*wmmﬁmhmmmﬁzmm

P 3 gk AT R Aol 2 & @
(i)Wmm{‘ﬂZ&ﬁﬁmmﬁﬁmwmm%ﬁ#mﬁﬁammﬁWwﬁmmmﬁaﬁﬁaﬁE!:
mmmma@am@m*mmwmmmﬁmwmmu

(i) T P [AERCF AAF AZA F A T A F FROT a0 gdOIR0T A1 AR T nada W @ AR A F B o ¥ g e
Fﬁ&‘?mmﬁaﬁrﬁamm*maﬁﬁmgﬁmﬁwm&’mw@ﬁm$ﬁmtmm%ﬁ'
F WA FOT A e Friaw a1 Rewes s sl #¥ | > -

Explosives of Class 3 (nil?o compound) shall not be kept in the magazine after the expiration of onc year from the date of their manufacture except with the special
sanction of the Controller of Explosives.

{1) When such sanction has becn given, a written centificate showing the period covered by the sanction shall be obtained frum the Contivller of Explosives at each
inspection, and shall be kept by the licensee ang produccd on demand.

(1) When an explosive owing to its being no longer of Standard purity or owing to signs of liquefaction or of exuded nitro-glycerin or liquid nitro-glycerin or liquid

nitrocompound is no longer fit for storage in the magazinc or store house the licensee shall comply, at his own expense, with such dircctions as to its disposal as -
the Chief Controller or Controller of Explosives may issuc.

8. Hwha F il et @ 3Ed @ d AT I 3R R F1 38 g wREEAT R seer @ 39 3w weR Miafa ot yEaRa e
SO 6 frewlew R @ W sToa & 5y wwk 0w o1 aF 1 ad e & a3, Mmﬁsﬁwmwﬁzzagwuﬁm
wmm@m,mmémmﬁwﬁaamﬁwmmmmm%mmaﬂrﬁs@?ﬁ?:

G Bl @R w T d F GR O F R murh @ 6Ra @ od @1 ag e 08 PR st 3 ande g gon B w6 (=
TFE) & gUA F RAEmes § Bt 718 Rewies @ )

The interior of the magazine and the benches, shelves and fittings therein shall be so constructed or so lined or covered as to prevent the exposure of any iron or
steel contact with the explosives. Such interior, benches, shelves and fittings shall so far as is reasonably practicable, be kept free from grit and shall 91hcrw1sc be

™

clean; and in the case of any explosives liablc to be dangerously affected by water, due precautions shall be taken to exclude watcr there from;

Provided that so much of this €ondition as relates to precautions against the exposure of any iron or steel shall not be obligatory in a building in which no explosive
other than explosive of the st Division 6th (Ammunition) Class is kept.

9. ﬁmmwmmmmgmmﬁmxmmmwmmmwm

w3 Qa1 ¢ Al sal @ B semRauId @ waradt wedw aler & fAT aw aw & e Wl s A R e sl afte re
N FUTE ORT A w5 A -
WMWW*W@WMWW*MMW*WWMW?WW@H:
‘R'H?IF}?TT%UﬁammaﬁamWﬁmﬁmgﬁﬁmm*mﬁimmmmmﬁmqﬁ
sﬁ%@ﬁwaﬁaméﬁvﬁ&m*fﬁvaﬁtzﬁﬁﬁﬁaéﬁﬁ%l

If the lighting conductor is tested by the Controller of Explosives, the licensee shall pay the fees prescribed for test. In the even of the test proving unsatisfactory,
the same fees shall be payable by the licensee for cach subsequent test until the lighting conductor is passed by the testing officer as satisfactory:

Provided that the ices payable for a single test shall be charged for all tests made on a conductor during any one day :
Provided further that where two or more lighting conductors are attached to one and the same magazine, the fee for the testing of all such conductors shall not
exceed the fee prescribed in this condition for testing a single lighting conductor.

10. 399Fd @ Fz Wea w0 aet | ITFA Sl & GAT @ AU ARl A @ Iea el W Bt anel R W aed  9EaE
m%mmﬁ:,wvﬁmﬁm.ﬁmémmﬁaﬁgﬁmm,mmamzmmmmaﬁﬁ,w
:rétmwMmﬁvﬁmmﬁmwmﬁmraﬁhaﬁ%ﬁmﬁmmﬁmf‘?ﬂ'ﬁzmwmaa:

')waréwagam, mmmmkmﬁmm{ W Ret Med F way A ety X A g Bl Be o8 s
AET @1 I g

hutp://10.0.1.1 I/IntExp/printconditionsnewHindi.asp?LetterGenerated Y N=Y W 09-08-2017
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78 . EXHIBIT- R9/15
“ : a1 D add . H.No. 1-9-1134, Sahakar Nagar,
K‘ Thlrum&l R\de o - . V- nter Read, Hanamkonda - 506 001.
Contraci:ir ‘ ) o h: 6870-2544959 (O)
Cell: 9849437877
Email: ktr2555@gmail.com
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78/A

K THIRUMAL REDDY dated 23-10-2020
CONTRACTOR

To

The Hon’ble secretary

Gram Panchayath
Narsingapur Palakurhti (M)
Jangoen District

Sir,

Sub:- To stop the works going on in Sy.No. 1109 situated at Koragutta
hamlet of Rangarayagudem village . If any resolutions are passed
in the Narsingapur Gram Panchayath Palakurthy Mandal on
14-9-2020 ? if so kindly to furnish information regarding.

As per the above subject matter it is requested to stop the Korugutta
Stone crushing Quarry works are going in Sy No 1109 situated at
Rangarayagudem Village hamlets .If any resolutions are passed in the
Narasingapur Gram Panchayath Palakurthy Mandal on 14-9-2020 ? if so

under what terms and conditions i is passed kingly to inform.

Yours faithfully

Sd/-
K Thirumal Reddy
Contractor
Kunduru Thirumalreddi Stone
Crusher Sy No 1109 Ipugudem
Rangarayagudem Ghanapuram
(Station) Jangoen District

// translated copy//
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79/A

To

Kunduru Thirumal Reddy
Stone crusher
Rangarayagudem (lppugudem)

It is bring o your notice that if any resolutions e passed regarding
to cancel the lease ( Korugutta ) in Sy No 1109? You asked through your
letter dt 3-11-2020 . The answer is on 27-10-2020 we the Narsingapur
Gram Panchayath Sarpanch Gram Panchayath Secretary get together
written this letter is our Gram Panchayath premises to conduct a meeting
on14-9-2020 to discuss bout the development of the works in the Gram
Panchayath . In this meeting one of our villager Saama Narsireddi and
some other villagers are came to Gram Panchayath office and informed
us sour riots are facing lot of troubles due to Sri Kunduru Thirumalrddi
Stone Crusher Rangarayagudem ( Ippugudem ) Stone crusher quarry inSy
No 1109 ) Korugutta ) and further requested us to cancel the said lease
and they are obstructed to our meting Agenda with a false information .
Even though we informed them to enquire the matter and came into a
conclusion but the villagers are not hear our words and some of the
villagers are creating troubles . Hence our Gram Panchayath was pleased
to passed an un- authorized resolutions.

Further that we enquire in the field and surrounding village riots and
they informed us that they have no problems for quarry. Hence as per the
above enquiry we decided that the un authorised resolution is false and
hence 0n14-9-2020 passed resolution is cancelled and the same
information is informed to your

Sd/-XXXXXXXXXX
Sarpanch

// translated copy//
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K. Thirumal Redd+v - =~

Contraci::v

H.No. 1-9-1134, Sahakar Nagar,
Hunter Road, Hanamkonda - 506 001.
Ph: 0870-2544959 (O)

Cell: 9849437877

Email: ktr2555@gmail.com
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80/A

K THIRUMAL REDDY dated 23-10-2020
Contractor

To

The Hon’ble secretary
Gram Panchayath
Kothulabad Palakurhti (M)
Jangoen District

Sir,

Sub;- To stop the works going on in Sy No 1109 situated at
Koragutta hamlet of Rangarayagudem villge . If any
resolutions are passed in the Kothulabad Gram Panchayath
Palakurthy Mandal on 7-9-2020 ? if so kindly to furnish
information regarding.

As per the above subject matter it is requested to stop the Korugutta
Stone crushing Quarry works are going in Sy No 1109 situated at
Rangarayagudem Village hamlets .If any resolutions are passed in the
LKothulabad Gram Panchayath Palakurthy Mandal on 7-9-2020 ? if so

under what terms and conditions i is passed kingly to inform.

Yours faithfully

K Thirumal Reddy

Contractor

Kunduru Thirumalreddi Stone
Crusher Sy No 1109 Ipugudem
Rangarayagudem Ghanapuram
(Station) Jangoen District

// translated copy//
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81/A

To
Kunduru Thirumal Reddy
Stone crusher
Rangarayagudem (lppugudem)

It is bring o your notice that if any resolutions e passed regarding
to cancel the lease ( Korugutta ) in Sy No 1109? The answer is on 27-10-
2020 we the Kothulabad Gram Panchayath Sarpanch Gram Panchayath
Secretary get together written this letter is our Gram Panchayath
premises to conduct a meeting on 7-9-2020 to discuss bout the
development of the works in the Gram Panchayath . In this meeting one
of our villager Saama Narsireddi and some other villagers are came to
Gram Panchayath office and informed us sour riots are facing lot of
troubles due to Sri Kunduru Thirumalrddi Stone Crusher Rangarayagudem
( lppugudem ) Stone crusher quarry in Sy No 1109 ) Korugutta ) and
further requested us to cancel the said lease and they are obstructed to
our meeting Agenda with a false information . Even though we informed
them to enquire the matter and came into a conclusion but the villagers
are not hear our words and some of the villagers are creating troubles .
Hence our Gram Panchayath was pleased to passed an un- authorized
resolutions.

Further that we enquire in the field and surrounding village riots and
they informed us that they have no problems for quarry. Hence as per the
above enquiry we decided that the un authorised resolution is false and
hence on 03-11-2020 passed resolution is cancelled and the same
information is informed to you

Sd/-G.Yadayya

Sarpanch

Kothulabad Gram Panchayath
Palakurthy Mandal,
Jangaon district.

// translated copy//
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K THIRUMAL REDDY dated 23-10-2020
CONTRACTOR

To

The Hon’ble secretary
Gram Panchayath
Kothulabad Palakurhti (M)
Jangaon District

Sir,

| Kunduru Thirumala Reddy Stone Crusher Rangarayagudem (Ippugudem)
stated if the Gram Panchayath resolved to cancel my Stone crusher quarry

lease . Kindly furnish the details to and to do justice

Yours faithfully
Sd/-
K Thirumal Reddy

// translated copy //
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dated 28-10-2020
To
Kunduru Thirumal Reddy
Stone crusher
Rangarayagudem (Ippugudem)

It is bring to your notice that whether have you passed any
resolutions in regard to cancel the lease ( Korugutta ) in Sy. No. 1109?
The answer is on 28-10-2020 we the Komatigudem Gram Panchayath
Sarpanch Gram Panchayath Secretary get together written this letter is
our Gram Panchayath premises to conduct a meeting on 17-09-2020 to
discuss bout the development of the works in the Gram Sabha . In this
meeting one of our villager Saama Narsireddi and some other villagers
are came to Gram Panchayath office and informed us sour riots are
facing lot of troubles due to Sri Kunduru Thirumalrddi Stone Crusher
Rangarayagudem ( Ippugudem ) Stone crusher quarry in Sy. No. 1109 )
Korugutta ) and further requested us to cancel the said lease and they are
obstructed to our meeting Agenda with a false information . Even though
we informed them to enquire the matter and came into a conclusion but
the villagers are not hear our words and some of the villagers are
creating troubles . Hence our Gram Panchayath was pleased to passed an
un- authorized resolutions.

Further that we enquired in the field and surrounding village riots and
they informed us that they have no problems for quarry. Hence as per the
above enquiry we decided that there is any losses or profits hence the

Gram Panchayath is not passed any resolutions in this regard.

Sd/- G.Ashok
Sarpanch,
Komatigudem Mandal, Ghanpur, Jangaon

// translated copy//
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K THIRUMAL REDDY dated 10-10-2020
CONTRACTOR

To

The Hon’ble secretary

Gram Panchayath

Rangarayagudem, Ghanapuram (Stn) Mandal,
Jangoen District

Sir,
Sub:- To stop the works going on in Sy.No. 1109 situated at Koragutta
hamlet of Rangarayagudem village . If any resolutions are passed
so kindly to furnish information regarding.

As per the above subject matter it is requested to stop the Korugutta
Stone crushing quarry works are going on in Sy.No.1109 situated at
Rangarayagudem Village hamlets .If any resolutions are passed in the
Rangarayagudem Gram Panchayath? if so under what terms and

conditions i is passed kingly to inform.

Yours faithfully

Sd/-
K Thirumal Reddy
Contractor
Kunduru Thirumalreddi Stone
Crusher Sy No 1109 Ipugudem
Rangarayagudem Ghanapuram
(Station) Jangoen District
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Pt)mduru Thirumal Reddy
Stone crusher
Rangarayagudem (lppugudem)

It is bring o your notice that if any resolutions passed regarding to
cancel the Stone Crusher quarry lease ( Korugutta ) in Sy.No.1109? You
asked through your letter dt 10-10-2020 . The answer is on 20-10-2020
as per the entries of Rangarayagudem Gram Panchayath Minutes and as
per the matter of resolution Book on 20.10.2020 that to cancel the
Korugutta Stone Crusher Quarry lease or the to stop the on going works in
Sy.N0.1109 we never passed any such resolution. Hence our Gram

Panchayath is pleased to inform you.

Sd/-XXXXXXXXXX

Panchayath Secretary
Rangarayagudem Ghanapuram
(Station) Jangoen District

// translated copy//
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K THIRUMAL REDDY dated 23-10-2020
CONTRACTOR

To

The Hon’ble secretary

Gram Panchayath

Ippagudem, Ghanpur (Stn) Mandal,
Jangoen District

Sir,

Sub:- To stop the works going on in Sy.No. 1109 situated at Koragutta
hamlet of Rangarayagudem village . If any resolutions are passed
in the Ippagudem Gram Panchayath of Ghanpur (Stn) Mandal on
27-07-2020 ? if so kindly to furnish information regarding.

As per the above subject matter it is requested to stop the Korugutta
Stone crushing Quarry works are going in Sy.No. 1109 situated at
Rangarayagudem Village hamlets .If any resolutions are passed in the
Ippagudem Gram Panchayath of Ghanpur (Stn) Mandal on 27-07-2020 ?

if so under what terms and conditions is passed kindly to inform.

Yours faithfully

Sd/-
K Thirumal Reddy
Contractor
Kunduru Thirumalreddi Stone
Crusher Sy No 1109 Ipugudem
Rangarayagudem Ghanapuram
(Station) Jangoen District

// translated copy//
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dated 23-10-2020
To

The Asst. Director of Mines & Geology,
Jangoen District
Telangana State.

Sir,

Sub:- Holding agricultural lands in Sy.No. 39, 40, 41, 43, 44 & 45 situated at
Kothulabad, Palakurthi Mandal and we have not given any complaint
in regard to Govt. Quarry Lease in Sy.No.1109 of Rangarayagudem
village Ghanpur (Stn) - Regarding.

As per the above subject matter it is to inform you that we belongs to Kothulabad,
Palakurthi Mandal and holding agricultural lands about 26 Acres of lands in Sy.No.
39, 40, 41, 43, 44 & 45. Adjacent to us there is Government Quarry in Sy.No.1109 of
Rangarayagudem village Ghanpur (Stn). We do not have any kind of problem or
loss from this quarry. We came to understand survey is being conducted at
Kothulabad Grama Sabha and passed resolution in regard to our agricultural lands.
We never participated for stopping of quarry works there.

Hence, we request you not to take any adverse action against the false

complaints thereon.

Yours faithfully
Sd/-

Farmers of Kothulabad Village

// translated copy//
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Pt)mduru Thirumal Reddy
Stone crusher
Rangarayagudem (lppugudem)

It is bring o your notice that if any resolutions passed regarding to
cancel the Stone Crusher quarry lease ( Korugutta ) in Sy.No.1109? You
asked through your letter dt 23-10-2020 . The answer is on 27-10-2020
as per the entries of Rangarayagudem Gram Panchayath Minutes and as
per the matter of resolution Book on 27.10.2020 that to cancel the
Korugutta Stone Crusher Quarry lease or the to stop the on going works in
Sy.N0.1109 we never passed any such resolution. Hence our Gram

Panchayath is pleased to inform you.

Sd/-XXXXXXXXXX
Panchayath Secretary
Ippugudem Ghanapuram
(Station) Jangoen District

// translated copy//
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MEMORANDUM OF WRIT PETITION
(SPECIAL ORIGINAL JURISDICTION)
(UNDER ART. 226 OF THE CONSTITUTION OF INDIA)

IN THE HIGH COURT OF JUDICATURE AT HYDERABAD FOR THE STATE

OF TELANGANA AND THE STATE OF AN DHRA PRADESH

“W.P.NO. (108i L OF 2017

BETWEEN:

1. S.K. Subhan, S/ 0: Marine Saheb
Aged about 30 years, Occ: Agriculturist
R /o: Khasim Nagar, .

- Gram Panchayat - Ippaguda,

Mandal Station Ghanpur,
District: Jangaon

2. K. Gattaiah, S/ 0: K. Mallaiah
Aged about 55 years, Occ: Agrlculturlst
R /o: Komatigudem,
Mandal Station Ghanpur, .
District: Jangaon

3. Mohammed Jhonny, S/o0: Motheir
Aged about 30 years, Occ: Agriculturist
R /o: Khasim Nagar,

Gram Panchayat - Ippaguda

Mandal Station Ghanpur,

District: Jangaon

4. Pallapu Narsaiah, S/ 0: Chandraiah
Aged about 60 years, Oc¢: Agriculturist
R /o: Komatigudem, -

Mandal Station Ghanpur,

District: Jangaon

5. Soma Narsaiah, S/ o: Narsaiah

Aged about 50 years, Occ: Agriculturist
R /o: Narsingapur Thanda,

Mandal Gudur, :

District: Jangaon

AND

1. The State of Telangana

Its rep by the Principal Secretary to the
Industries & Commerece Department
Secretariat, HyderaBad, Telangana State

. .PETiTIQNERS
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2.The State of Telangana
Itsrep by the Principal Secretary to the
- Pollution & Environment Department
. Secretariat, Hyderabad, Telangana State

t
b

3, The Director,

Mines & Minerals Department -
'B.R.K. Bhavan, IV Floor,

Liberty, Hyderabad

4. The MemBer Secretary,
Pollufion Control Beard,
- Hyderabad, Telangana State

, 5, The District Collector, .
~ Jangaon District, Jangaon
- Telangana State

" 6. The Assistant Director,
~Mines & Mineral Department,
-Jangaon District, Jangaon, Telangana State

. 7.The Tahsildar,
Mandal Station. Ghanpur,
District Jangaon, Telangana State

8. M/s. Sai Datta Constructions,

Office address: 2-8-82/204, Nakkalagutta,
- Hanumakonda, District Warangal,

Plant situated at Khasim Nagar,

Gram Panchayat - Ippaguda,
Mandal Station Ghanpur, _ -
- District: Jangaon ' ...RESPONDENTS

‘The address for service on 'the above named Petitioners is that of his
_counsel M/s. Chikkudu Prabhakar(11098), R.Sudhershan, D.Janaki,
- T.V.Ramesh, Advocates, H.No. 1-8-7/13, Krupa Vilesam, Carona Lane,
Chikkadpally, Hyderabad, Mobile 9441230765,

~ For the reasons stated in the accompanyiﬁg affidavit, It is therefore
prayed that this Hon'ble Court may be pleased to issue a Writ, Order or

| Direcﬁon or more particularly one in the Nature of Mandamus declaring the

inaction of the respondents in applications: made by the petitioners on
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24.07.2017, 31.07.2017 and 06.09.2017 to cancel the 8% respondent Quarry

PN

License, which is situated at Khasim Nagar, Gram Pancha}.rat - Ippaguda,
Mandal Station Ghanpur, District: Jangaon, Telangana State, Wthh destroying |
the people property of the ten villages and destroying the air, water and sound
environment by the blasﬁng hill and crushing stones around the clock and 365
days as illegal, a'rbitlra:ry, highly -descriminatéd, unjust, unfair, unlawful,
unconstitutional, irrational, and mockery and also against to the Article 14, 19,
21 and 300-A of Constitution of India and also against to the provisions of the
Air Prevention and Cioﬁtrcf;l of Pollution Act, 1981 and Air,Prevehtion and
Control of Pollution ‘. Rules, 1982 and 2008, and the Mines;};nd Mineral
Development and Reéu'la’cibn Act, 1957 and'th'e Minpr Mineral Concessoinal

Rules, 1966 and against t'o a catena of ]udgmentsl of an Ape‘x Céﬁ:f and tl'us :
Hon’'ble Court and Iloaés.such other drder or orders may deem fit and prppér in

the circumstances of the case.

Place: Hyderabad | |
Date: 29.11.2017 ] ' Counse] for the Petitioners
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H. No; 1-8-7/13, Krupa Vilasam,
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Hyderabad, Mobile 9441230765.
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IN THE HIGH COURT OF JUDICATURE AT HYDERABAD FOR THE STATE
OF TELANGANA AND THE STATE OF ANDHRA PRADESH ' - -,
'W.P.NO. (_ro 816 OF 2017 |
BETWEEN: ‘ |

1. SK. Subhan, S/o: Manne Saheb
Aged about 30 years, Occ! Agriculturist
R /o:Khasim Nagar, . .
Gram Panchayat - Ippaguda,

Mandal Station Ghanpur,

District: Jangaon

2. K. Gattaiah, S/0: K. Mallaiah o
Aged about 55 years, Occ: Agriculturist
R /o: Komatigudem,

Mandal Station Ghanpur,

District: Jangaon © =

3. Mohammed Jhonny, $/0: Motheir

Aged about 30 years, Occ: Agriculturist

R'/o: Khasim Nagar, o |

Gram Panchayat - Ippaguda, o
Mandal Station Ghanpur, -

District: Jangaon

4. Pallapu Narsaiah, S/ 0: Chandraiah
Aged about 60 years, Occ: Agriculturist
R /o: Komatigudem, -

Mandal Station Ghanpur,.

District: Jangaon

5. Soma Narsaiah, S/ o: Narsaiah

Aged about 50 years, Occ: Agriculturist

R /o: Narsingapur Thanda,

Mandal Gudur, o

District: Jangaon ) ...PETITIONERS

AND

1. The State of Telangana

Its rep by the Principal Secretary'to the
Industries & Commerece Department
Secretariat, Hyderabad, Telanga‘rim State

2.The State of Telangana

Its rep by the Principal Secretary|to the
Pollution & Environment Department
Secretariat, Hyderabad, Ielangana State

koSS




-~ Hyderabad, Telangana State

. Gram Panchayat - Ippaguda,

95

‘3. The Director,

" Mines & Minerals Department
B.R.K. Bhavan, IV Floor,
Liberty, Hyderabad

4, _ThevM‘ember Secretary,
" Pollution Control Board,

5. The District Collector,
- Jangaon District, Jangaon
- Telangana State |

o 6. The Assis-fant.Director,
Mines & Mineral Department,
Jangaon District, Jangaon, Telangana State

7. The Tahsildar,
Mandal Station Ghanpur,
District Jangaon, Telangana State

. 8. M/s. Sai Datta Constructions,

Office address: 2-8-82/204, Nakkalagutta,
- Hanumakonda, District Warangal, -
" Plant situated at Khasim Nagar,

Mandal Station Ghanpur,
District: Jangaon | ...RESPONDENTS.

AFFIDAVIT -

"I, S.K. -Subhan, S/o0: Manne Saheb, Aged about 30 years, Occ: Agriculturist, R
3 /o Khésim Nagar, Gram Panchayat - Ippaguda, Mandal Station Ghanpur,
]l?istrié# -]énggon, now having temporarily éor'f}e‘ down to Hyderabad, do
ﬁ_ heifeby SOiemrlly and sincerely affirm énd state as follows:
1. I submit that I am the petitionér herein and“g's su.ch [ am well acquainted
- with the facts of the case.
2.1 sﬁbm_it that I and other petitioners are belonéf to the economical, social,
~ political and culturally weaker section of the people in the society, which

-

| o
, c;omes under drown trodden people in the society. . L SEM gjﬁ
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3. The Petitioners quesuonmg inaction of the respondents in apphcatwns
made by the petitioners on 24.07 2017, 31.07.2017 and 06.09.2017 to cancel the
8th respondent stone Quarry License, which is s1tuated at Khamm Nagar, Gram'
Panchayat - Ippaguda, Mandal Station Ghanpur, District: Jangaon, Telangana
State, which destroymg the people property of the ten villages and destroymg'

the air and water envirgnment by the blasting hill and crushing stones around

the clock and 365 days is being challenged.

4.1 further submit that I am belong to the Khasimnagar hamlet of Ippaguda
Gram panchayat, .ourf' hamlet is having approximately 200 houses, in these*
houses are living weaker section people and they are all dependir% agriculture
lands for livelihood. Ad]acent to the our hamlet followmg 10 Grama
Panchayats are there, those are Rangarayagudem, Komatigudem, Bouugudem, :
Narsingapuram Thanda,- K'othulabada, Musugadda Thanda, Eeravennu and . |
Tirumalagiri;‘ which arl'e belong to the Station Ghanpur Manda], gnd ]enga'on

|

SR

|
{

1

|

District.

5.1 further submit that we aud other Gramapanchayaths peop'le. .g}so 'Belon'g to
the weaker section people in the society, we are all having agricultur.e lands in |
small extents and we are all depending on the fields of those lands. I further
submit that adjacent to my village and our Agriculture Iends, the 6th
respondent has issued Quarry License without verifying the villages and
Agriculture fields to the 8% respondent to do quarry business™ on the hill,

which are very near to our houses and agricultural lands. I further submit that

not only we but also tenn Gram Panchayats people are getting bread and butter '

from the .agriculture lauds, which are adjacent to the 8% respondent’s stone

1
crusher. | ' - . E
. . |
|
f
|
r

&Sﬁwfr{
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6. I further submit that where the 3th resporldénf is blasting the hill by jelltin
“and crushihg stones by stone crusher day and night by dynamites , which is
| affectihg'huge sound and air pollution on the people of ten Gram Panchayats

. and a‘l'sof fhey are all suffering from heavy headache and brain deceases also.

. I further subm1t that the same is bemg taken place huge harassment on the

people of ten Grama panchayats and the agr1culture people of ten Grama
Panchayats and also are being deprived thei; livelihood because of the whole
dust of ‘b‘lasting. of quarry is affecting on the fields of the farmers for the fast 1

. Y% year, the people of ten Grama panchayats are suffering from mental and

physical agony.

7.1 further submit that for the past 1 % year this'stone crushing is going on, the
same is spreacling stone dust on the agricultural lands of ten villages and on
f',lour houses, which is effecting huge pollution air and spoiling the fields and
also s’lsoil'ing-. the oxygen, which da,ngerous to our .village people health and
farmers health also I further submit that above Grama panchayats, which are
: very ad]acent to the 8t respondent stone crusher and the people of those

Grama Panchayats are also bemg affected on health and they are all suffering

from cough cold lungs deceases and also other deceases

8.1 further submit that after find out this problem,f' I'along with the petitioners

a'hd also elders of the ten Grama panchayats were’z o'rally made representation
“to the Proprietor of the 8th respondent stone crusher lo stop the blasting but he
~ did not care us and the people representatives of lo'cal villages were sold out to
the 8t respondent and they are not care about’ people welfare. I further
submit- that when we insisted them to make representation before the

concerned Authorities to cancel the 8t respondent stone crusher, which is

. spoiling the livelihood and health of the people of :the ten Grama panchaya¢s, oj{ '

X 3
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instead of ‘cancel that they colluded with the 8t respondent and made

complaint to the local Pohce Staticn to harass on us by the Pohce

9. I further submit-that the Mines and Mineral Development Reélﬂation -Act,"

1957 and the Mines and Mineral Conceséion Rules, 1966 are éonternplaﬁng '

that when the minor mineral quarry license will grant certain “rules.and
regulations have to be fdtlowed, which are in thé Act and Rulas and certain
conditions also contempi.at'ed in the Air Prevention and Contrq}\ of Pollution
Act, 1981 and Air Prevention and Control of Pollution Rules, 1982 and 2008,
but the respnndents tzvithc_&ut following the due procedure of law colluding
with 8% respondent * and granted the permission to the 8th respondent
organization, the sama is being adversely affecting on the fundamen-tal rights.
of the 15,000 people of Ten Grama Panchayats including the petitioners and

their families, which is against to the law.

10. I further submlt that the attitude of the 8t respondent and local

representatlves and also local police is very bad and agamst to the

fundamental rights of the people of the ten Grama panchayats, which are |

ensured in the Constitution of India. Subseq_uentl)t,we made many
representations to the”tes'p'dndents to take appropriate action in accordance
with law for cancellation of the 8t respondent quatry license on 24.07.2017,
31.07.2017 and 06.09.20i7, but they did not take any action on our
representations in cancellation of the 8t respondent quarry license, which is
arbitrary,unjust,unfair,in'attonal,rnockery,perverse, unconstitutional, unlawful

and against to the Articles 14, 19, 21 and 300-A of the Constitution\of India and

against the provisions of the Air Prevention and Control of Pollution Act, 1981

and Air Prevention and Control of Pollution Rules, 1982 and 2008 and also

against to a catena-of Indgments of this Hon'ble Court and an éygﬁ/ﬁug ;(\
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When the arb1trary action is taken place by the respondents, then.this Hon'ble

| Court is havmg ample power to straightly strikes ‘down the same, the same

| '“has, ',b_een stated by an Apex Court in a cétena of Const1tut10na1 Bench
Judgments.
| 11. . In the circumstances stated above, the peti:ti:one.rs have no efficacious
altternatit'e. remedy, except to seek the redressal before this Hon'ble Court
~under Article 226 of the Constitution of India.
12. The Petitioners has not filed any writ petitiori, suit or other proceedings
 for the relief or relieves sought herein.
It is therefore prayed that this Hon'ble Court may be pleased to issue a Writ,
Order or Direction or more particularly one in the Nature of Mandamus
E d'eclarmg t,hve mact;on of the respondents m applications made by the
petitiéners on 24.07.2017, 31.07.2017 and 06..09.20'17 to cancel the 8%
K i .resp‘on'de‘nt Quarry license, which is sitﬁatéd at Khasim Nagar, Gram
v Panchayat Ippaguda, Mandal Station Ghanpur, District: ]angaon, Telangana
o State, Wh1ch destroymg the people property of the ten v1llages and destroymg
the air, Water and sound environment by the blasting hill and crushing stones
around thg clock and 365 days as illegal, arbttrary, highly descriminated,
| unjust, unfair, urtlawful, unconstitutional, irr%tiotlal, and mockery and also
~against to the Article 14, 19, 21 and 300-A of .Constitution of India and also
' againstuto the provisions of the Air Prevention értd Control of Pollution Act,
: 1981 and Air Prevention and Control of Pollutioﬁ Rules, 1982 érﬁd 2008, and
the Mines and Mineral Developmérlt and Reéuléti-on Act, 1957 and the Minor
| Mineral Concessoinal Rules, 1966 and against..;to a cateria of Judgments of an
Apex- Cb‘urt énd this Hon’ble Court and pas$ such other order or orders may

" deem fit and proper in the circumstances of the case.
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It is further prayed that ths Hon'ble Court may be pleased to direct the
respondents to con51der the representations of the petitioners dated 24 07.2017,
31.07.2017 and 06.09. 2017 and to cancel the quarry license of the 8th respondent
in blasting the hill and crushing the stones in accordance .w1thl1aw, which is
situated at Khasim Nagar, Grama Panchayat - Ippaguda, Mandal Station
Ghanpur, District: Jeingeon, Telangana 'State,b pending disposal' of tl'te writ
petition and pass such other order or orders may deem fit and\ﬁ‘r.ope.r in the
circumstances of. the case.

last page corrs.

Solemnly and sincerely affirm this Y
the day of 22.11.2017
and signed his name in my presence. DEPONENT

BEFORE ME
ADVOCATE::Hyderabad

VERIFICATION STATEMENT

[, SK. Subhan, S/o: Manne Saheb, Aged about 30 years, Occ.::l Agriculturist R :
/o: Khasim Nagar, Gram Panchayat - Ippaguda, Mandal Stadon Ghanpdr, |
District: Jangaon, nov(t navﬂing temporarily come down toHyderetbad being _
the Pe’atloner with the facts do hereby ver1f1es and states that the contents of v
the above Para .s of the Afﬁdawt are true and correct to the best of my
knowledge. Hence, 'ver1£1ed at Hyderabad on this the 22nd day »of November,
2017, o ! -

xSEpbostE

COUNSEL FOR THE PETITIONER S | . DEPONENT






